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C ONBTI'IUF�T AESFMELY OF J}.I,JA (LEGI81.A'IIVE) 
DEB.ATES 

(PA.RT I-QUJ1:STIONS AND ANSWJl:BS) 

T11uda11, 24th ..t111,t1at, l!U8 

The Aesembly mefJ in the Assembly Chamber of the Council lI�se at 
Quarter to Eleven of the Cloak, Mr. Speaker (The Honourable Mr. G. ) , 
J.i(avalankar) in the Chair. > 

DECLARATION BY MEMBERS 
The following member made the declaration under Rule 20: 

Rajya. Ratna Lala. Harish Chandra. (Jodhpur State) .. 

• 
STARRED QUESTIONS .AND .ANSWERS 

(a) -ORAL ANSWBBS 
CLO'l'B PJIICJ:S l!JnfOJ!E .6:ND .6JTEB DECQlQTJ!OL 

'18. •Kr. :e.. X. Bldhva: Will the Honourable Minister of Industry and 
Supply be pleased to state the prices of the following kinds of cloth before total 
decontrol, and the peak levels after total decontrol and the present prioea 
at Bombay, Ahmedabad, Delhi, Kanpur, Calcutta and Madras: 

Voiles, Mulls, Drills, Saris, Shirtings, Dhotie8 (per pair) and longolotla? 
The Honourable Dr. Syama Pr&l&d ](ookerjee: Statements containing � 

desire� information are placed on the table of the House, . 

. I 

476 
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'" OOIIB)'UU:UT AB.SJDI.BLY Of' INDIA (LBGI8LA.TtVll) [24TB At10. 1948 

�III 
a £.� """' poi ,,,._. oft,r lcNl NOPtllrol OM ,,,....., l'"OU a, ,.,,,.. 

Betiail Per.It 
s. Deeorlptf oza DlaenalODI Prioea after � 

No. Tot.al Prioel -Per 
Deoonuol 

--
IIUlo Yell. Bl. A.a. Pip 

I Bleached Kalli . . ... .. . I 1 O
} to 1 0 0 Yard 

1- I 0 

2 Bleached Voile . . . ... ... 2 0 0 1 6 8 do. 

a Printed Volle . . . . .. . .. l 8 0 l 11 0 do. 

' Bleached� . . . ... ... s,s o
} 12 1:0 6 

'1' 0 Piece 

6 Grey Dhotiea . . . " 10/2 9 :0 o} 8 8 0 Pair-
12 0 0 

6 Ble.obed Dbotlee . . . 8/2 7 8 0 9 0 0 do. 

7 BhirtiDi . . . ... .. . 1 o o
} to 1 7 0 Yard 

1 13 0 

, 

8 arey Lons 010,h . • . ... ... o 1� o} 1 2 0 Y-4 
1 6 0 

9 Bleached Long Olo'11. . . ... .. . 1 11 o} 
1 1!° 0 

1 11 7 Ya.rd 

10 Bleached DrU1 (White) . . . .. ... 2 o o
} to l ' 0 Yard .s 0 0 

Prio•• befoie 1etal dec1.t.rel whe11 th• •m• u atated in th• Statf'D:lent No. 1, 



s: 
No, 

-

l 

2 

3 

' 

I 

� 

'1 

• 

9 

10 

11 

BTABRBD QUBBTIONS AND ANBWBRI 

BlaUrMnt 1Y 

Re6all Peak 
Deaorip\lOD Prioea after 

Tot.I 
Deoontrol 

Ra, AA.Pl. 

Bleaohed Mun., . . . . 1 8 0 
to 
8 0 

Bleached Voile . . . l 8 0 
lo 
8 0 

Printed Voile . . . 1 ' 0 
to 
0 0 

Grey Sareea . . . . 10 0 0 
to 

11 0 0 

Bleached Sareea . . . . 10 8 0 
to 
0 0 

Grey l'botiea. . . . . 9 8 0 
to 

II 0 0 . 
Bleaohed Dhotlea . . . . 10 0 0 

' to 
8 0 

8hln1Dg . . . . . . . OH 0 
to 

I 0 0 

0197 Lon, Cloth . . . . 0 11 0 
to 
e 0 

BINobecl Loq Clot.h . . . . I e 0 
to 
0 0 

Bleaohed Drill . . . . . . 1 I 0 
to 

I 11 0 

-

1Preaent 
Prioea 

R1, Al. P1. 

l t o

} Yud a 8 0 

I O O
} 

2 I� 0 
do. 

1 o o} 2 it 0 
do. 

8 :, o} Pieoe 
18 0 0 

8 :0 o} do. 
18 0 0 

9 t o

} UI 0 0 

8 :0 o} do. 
19 0 0 

o 1:c, o} 
l'ud 

I 8 0 

1 :, o} do. 
1 I 0 

o 1:c, e} 
do. 

1 1, 0 

o 1:, o} 'do. 
I I 0 



OONSTITUBNT A88DtBLY OJ' INDIA (LBGI8LAT1VB) [24TB Aoo. 1948 

StatoMnt Y 
Bliotoing Retail Ped Prku afUt" Total Deco,it,ol and Pruent Pric,u aa report.e,I 

"' Oalcutta. 

Retail Peak Present De10riptioo DimenaiOD.1 after Total Prioee Per Decontrol 

Ine. Ydl. Re. As. Pa Ra, Al. Pa. 
. 

1 Grey Bareea '' 10/2 8 � o} 12 0 0 Pau 
' 14, 8 0 .. 

2 Bleached Saree. ,e. 15 15 8 

:} to 10 0 0 Pieoe 
0 

8 Grey Dhotle1 '' 10/2 9 4 01 
to J �18 ' 0 Pair 

11 8 0 

• I 

' Bleaobed Dhotlea . . " 9/2 10 o o
} Not received to· Pair 

. 11 8 0 

6 Blurting . . . . ... ... o 1:0 o} 0 12 0 Yard 
2 10 0 

6 Grey Lon.g Cloth . . ... . .. o 1:c, o} .Not reeeived Yard 
0 15 0 

'1 Bteaobed Long Cloth . . ... .. . o 11 o
} to Do. Yard 

1 4 0 

8 Bleeobed Drill ... ... 1 ' 0 Do. Yard 



STABRBD QUESTIONS AND AN8WBRS 48] 

Slaument VI 
S'Aowing. RetGil Peel Prices oju, fetal Dec<Yf.t,ol ,, r.d F,mr.t Frices a, rt• f'J(Wttd i-n Mr.dros-refffl'ul, to in reply to Statrtd QueBtion No. 416. 

8, Deaoriptf OD Dimenaione No, 

. 
.. In•. Yda. 

1 Bleached Mulle . 41 20 

2 Bleaobed Voile . . 45 80 

8 Printed Voile . . 46 ao 

4 Grey 8-ee• . . 46 IS 

G Bleached 8areee . 4ll G 

6 Grey Dhottea . . . 5() 8/2 

., Bleached Dbotiea • . 110 8/2 

8 Shirting . 27 2, • 

t Grey Long Cloth 36 88 -
10 Bleaohed Long Cloth .. 40 

, 
11 Bleaohed Drill . 28 40 

Rlltail Peak 
Price after 

Total 
Decontrol 

Re, AB. Pe . 

1 4 o
} to 

4 0 

1 fo o} 0 0 

1 s o
} 2 1r o 

4 s o
}

. 
to 

10 0 0 

G !o o
} 11 0 0 

6 o o
} to· 

0 0 

8 o o
} to 

16 0 0 

1 4 
o} to 

8 0 

J 
1 4 0 

1 , o
} to 

2 0 0 

o 1, o
} to 

1 2 0 

Present 
Price. 

Re. Ae. Pa, 

1 o o
} to 

1 12 0 
' 

1 !o o} 
2 0 0 

1 6 0 )  
to J ! 0 0 

4 , o
} to 

8 8 0 

t . o o o
} 10 o

0 
0 

I 8 O
} t,0 

8 12 0 

7 :0 o} 14 II 0 

1 4 O') 

2 � oJ 

1 0 0 

1 I O') 

1 1f oj 

0 10 6
} t o  

1 0 0 

Per 

--

Yard 

Yard 

Yvct 

Piece-

Pieoe-

Pair 

Pair 

Ya.rd 

·y� 

Yard 

Yard 



482 OONSTITUENT ASSEMBLY OF INDIA (LBOISLATIVB) [24TB Ava. 1948 
Kr. �aJamul HUl&bl: In view of the fac.t that prices have increased 1inoe 

decontrol, do the Government propoee to control the prices again? If not, 
:why not? 

The Honourable Dr. Syama Pruad KookerJee: · I supposed the honourable 
member knew .that control had been re-imposed since 81st of July. 

Kr. R. JC. Sldhva: Moy I know if the Honourable �ter could kindly 
give us some idea as to the percentage of the rise in prices before decontrol and 
at the time he issued a communique for control? 

The Honourable Dr. Syama Pruad Jlookerjee: It is a long list. I �an take 
a few samples; but I would suggest that the honC1U1'8ble member may go through 
this list and then put in further questions later on if he likes. For instance, 
th3 price before decontrol in one case was ten annas and the retail price was 
12 annus. After decontrol, the price rose to Ra .. 2-10-0, and it c�e down to 
Rs. 1-8-0 per yard. Since 81st of July, this has come down still further. In 
fact, I can say this generally that since 81st of July the prices have come down 
on an �verage by 25 per cent .. with regard to coarse, by a.bout 80 per cent. with 
regard to medium and by about 50 per cent. with regard to fine and superfine 
cloth. With regard to every variety, it is difficult for me to read detailed figure1. ' 

llr. &. E. lldhY&! May I know what the prices of dhoties were? 
h B:Onourable Jlember: Which kind of dhoties? 
Jlr. Speaker: Order, order. 
The Honourable Dr. Byam& Pruacl llookerjee: I have got here figures for 

�he different provinces. I shall give the Delhi figures. Grey Dhoties : the 
retail price after total decontrol was Re. 12. The present price is Ra. 8-8-0. 
Bleached Dhoties: the retail price after total decontrol was Rs. 7-8-0; the 
present price has not much changed. This is for Delhi. 

In the United Provinces: Grey dhoties : the price went up. from Re. 9-8-0 to 
Re. 22; the present price is from Rs. 0 to Rs. 15. Ble&.ched dhoties : the prioe 
:went up from Re. 10 to Re. 22. The present price ie from Ra. 8-8-0 t.o Ra. 19.: 
This ia for the United Provinces, 

In Calcutta: Grey dhotiea : the prices went up from Ra. 9-4-0 t.o Ra. 18-8-0; 
the present price has not changed much. Bleached dhoties : the price waa 
from Ra 10 to Re. 11-8-0; the preaenb prioee, we hawe not yet reoeived. 

With regard to Madras : Gr.ey dhotiea : the prices went up from Ra. 6 to 
Ra. 9; it is now from Ra. 6-8-0 to Ra. 8-8-0. Bleached dhotiu: it waa from 
·Ba. 8 to Ra. 15; now, it is Ra. ,.a.o to Rs. 14. 

Kr. R. JC. Bldhva: May I know whether the Govemmen, think of bringing 
in ans meaaure in this aeesion for Id� ef!ect to the oonwol that be bu 
re-impoeed? , ( ._ 

The B�ble Dr •. Syama � KOOker)ee: One Bill is going. t.o be intro
duced defining the punishment to be impoeed wit.h regard fo those who violate 
the provisiobs of the Cloth Control Order. 

8hrt L. Kitllmunml Bhar&W.: May I know whet.her the prices ret.te only 
t.o mill cloth and not to handloom cloth or kAadl oloth? 

fte Be>aourable Dr. Syama PrUl4 Xoot.tee.z I am referrin,r only I, inm
made cloth. 

. 8lllt L. Krfllmllnml Bblnlbl.: Ia lt a 6d �t 1be prloea of hancDoom 
elotil have not riaen, bufl have gone down? 

•· 
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The :aonoutable Dr. s,ama Pruad llOObrJee: In some places, tnat ia IO. 
Shri S .  V. Eriabn&murt.lly Bao: May I know whether the Government hu 

been able to find out who is responsible for .the rise in prices, the mill-ownera, 
wholesalers or retailers? 

The Honourable D1-. Syama Prll&d llookerJee: I believe all inoluding aome 
sections of consumers also. • 

Shri S .  V. Kriabn&m.urth:, Bao: May I know whether the .Government pr. 
l)OBe to bring down the prices to the pre-control level? ,, 

The Honourable Dr. SJa.ma. PrUld. Jlookerjee: That is what exactly t.be 
Government is attempting to do now. 

Sbri B. P. JhunJhunwala: What is the differenoe between the black-market 
prioe when t}ien, w,a contror, and the price which was prevailing a.fter decontrol? 

'l'be Honourable Dr. Byam& PrU&d Kooktrjee: The prices during the peak 
period of decontrol were higher than even the black-market pricea. 

Shri AJit Prasad lain: Is there any proposal to disgorge the profiteers of the 
profit which they have made on account of this abnormal rise in prices? 

The Honourable Dr. Byam& Pruad JlookerjN: As I said previously, this 
matt-)r is under the examination of the Government. 

llr. Bolsain Imam: Is there any proposal by the Government to bring nny 
legis1ath·e measure to sanction the controls which have been decided upon now? 

The Honourable Dr. Syama Pruad Kookerjee: Already Qertain Ord�s have 
'been promulgated under the legislative powers · which the Executive Govern
ment now posee&see. Certain other measures also will be coming· before thia 
session. 

Sard&r Jlob&mld L&tlfur B&hman: Is it a. fact that the agency which hu 
·so far suceessfully defeated e.11 Government measures to koep tlie prices wider 
,control, is again going to be entrusted with the job of oe.rrying out the new 
textile policy, after the Government bas been convinced of their responsibility 
for all thP.Be things? 

'l'be Konourable Dr. 8:,ama Prlll4 lloekerjee: The. Government now p� 
poae to fix the prices mainly on the recommendation of the Tariff Board, whioh 
ia sn expert advisory body of the (}overnment. The Government will oonsuli 
all the interests involved; but the ultimate responsibility for fixing the prices 
will be tho Government's and none others. 

8ar4ar JIObam&d LaUfar Jl&hmlD: The question wu not about, the fixing 
-of prices, but the agency for selling. 

Kr. Speaker: I think that baa alao been anawered. 
8hrt Prabhudqal Jllm&lalllpa: Will the Hooourable Miwater be pleued 

to stat.e if the industry was e.ge.inefl de-oontrol when de-CObtr:91 waa introduced 'I 
'1'be Honourable Dr. S,ama Prua4 Jloabl'J .. : There was difference of 

,opin�n within the industry. There were many who thought eontrol mfghl 
ecmtinue; there were some who thought that de-aantrol may be {ntroduced. 

11'4!t Prablludqll Jlimatalngb: Is it a fact tha-t industry was against cJe.. 
.,ontrol'/ · 

ft1 Honourable Dr. Syama Pluid JroobrJ11: I do not, think industry 01 a 
whols ever met and forwarded any decision t.o the 0offrnment. 

Sim L. Krtllmunml BILar&W: Mo.y I know, Bir, .. . . . . . . ...  . 
Kr. Speaker_: Order, order. Next question. We have already taken ten 

minutet OD Ihm. 
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Govu.moNT MB..suos TO CJmoJt R1s:m IN P&!Olls OF CLOTH 

'17. ··•11r. ll. Jt. Sldhva: (a} Will the Honourable �ater of Induaµy 
and Supply be pleo.sed to et.te whether it ie a. faot that· a.t various. et.ages .� 
Government of India mnde the following aonouncemente regarding prJoe• 
prevailing in Textiles: 

• "that in the oveut of Millowners not bringing down prioes 
(i) the Industry would be nntionalized; 
(Ii) Governmont were contemplating to eet up a countrywide e�oth -Corpo· 

ration which would sell cloth nt fixed rates, Government oonttolling 51 per 
oent. of the shares; and 

(iii) Governuieut will freeze the entire mill production? "  
(b) Whi<:h of the nbove _three proposals do Government propose to oarry 

out? 
The Honourable Dr. Sy&m& Pruad Kookerjee: (a) and (b). No such 

annouuc<Jment has been made by the Government of Indio.. However, under 
t,he system of c:ontrol imposed on 30th July, 1948, the existing stocka of ,nilla, 
and future production, roay be sold by the mills only against p·urohaee pemlits 
of the Textile Commissioner who will issue them in favour of buyers nominated 
by Provincial and State Governments. 

Jlr. a. X. Sldhva: If Government did not mo.ke the announcement may I 
bow wh,, made it when the press note wae issued? 

The Honourable Dr. Byama Pruad KookerJee: I believe the honourable 
member is in the beBt position to inform us. 

Kr. R. X. Sidbva: But I am not here to give information. 
Mr. Speaker: The honourable membel' muet accept the Honourable Minister's 

statement as to the fact that neither he nor his Government made the state
ment. Wh�soever else made it, is not the concern of Government. 

lhn B. Blitva ltao: May I know whet.her the HonoUTable Minister hae any 
estimate of the total amount of profits made by the textile industry after de· 
oontrol was �nforced? 

'1'be Bonoanble Dt. IJama PIUad. Jllookerfee: l'hed better nob say sny
tbing at this stage because th& whole matter is now under the examination: ·of 
()&vemment. 

Sbri .AJlt Pruad .T&tn: Wliat ag�-coopera.tive societies or priva� 
agencieA-<lo Government ·propose !<> e�roy ror' the distribution of cloth under 
the new scheme? 

'!'be Honourable Dr. Syama Pruad ICooterjee: We have left the matter of 
distribution to be decided by the provinoiel OovemmenU! and we have advised. 
that wherever possible cooperative agenoies should be employed for the purpoee; 
but it i 1 open to the provincial Govemmente to encourage private trade �lso 
under suitable conditions. 

illlfi AJtt Pruld .Jain: Are Government possessed of any power to force the 
Provincial Governments to give preference to cooperative societies in case tliey 
are noti doing so? 

The Honourable Dr. Syama Pruld Jrooklrlee: I think iti° will be beliter to 
leave the matter in tile hands of the P-ziovinllial Gov�te because they will 
be beKt entitled to decide the matter in regard to. provincial needs. 

Kr. 'J.'&J&mlll lhAbl: Do Government propose U> introduce rationing in all 
tlte pro'rincea? 
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The Honourable Dr. 8ypia Prllld Kookerjee: That e.lso has been left to 

the Provincial Governments. In many plaoes rationing will be introduced. 
�o � � � : it� •1c144e � � � '1ft' F�«1qa-. � t fiti � 

� i{ � � irITTi� ffl � � � 'lil � t 3Tif �) 
� ;:rr � "l'l'tf ? . <· 

8hrl Kohan Lal Gautam;.. Have Gavernment issued any such instructions 
that those people who have been doing black-marketing in the past thus result-
ing in a rise in the price of · cloth should not now_ be given the ugency? . 

. Tb& Honourable Dr. &yam.a Prllad KOOk&riN: Certainly Government do not 
desire agtmcics to be given to .any one who has been suspect,ed of doing black
mo.rketing i.u t,he po.st. 

Kr. Tajamul Bua!D: Do Government realise thst if this matter of rationing 
is left to the provinces there cannot be uniformity all over India ns regards the 
rationing of cloth is concerned? 

Kr. Speaker: '£hat is an argument. Next question. 
ELBCl'BIFIOATION OF RAILWAYS IN CALOUTTA AND 8UBU1lBS 

,1s. *Mr, :a. Jt. Sldhva: (u) Will the Honourable Minister of Railways be 
pleased to gbl,te' whether it is n. faet that the Terminal Facilities Committe&i
Calcutta appointed by the Government of India have recommended the eleo
trification of .&ilways within n radius of thirty miles from Calcutta and the· 
oonstruotion of o Oiroular Railway round Calcutta? 

(b) Whaf. is the ei:;timl4tcci <'<>et of the said Railway and have t.he Rail�·a1 
Board approved of the scheme? 

(c) What steps do Government propose to take to implement this aohem& 
and when is th9 construction work likely to be started and within whl• 
perio4 is it likely to be completed? 

( d) .What i� the percentage of the net expected return from the said Rail
way? 

'1'be Bonourable Dr. J'ohn K&tthat: (a) Yell. 
(b) The estimated cost of CirculaJ: Railway as given in the Report of toe 

Calcutta. Terminal Facilities Committee, 1947, is Rs. 6·22 orores and that of 
the short link"" connecting tliis railway with the existing lines Rs. l · 18 croree. 
The scheme is still under Railway Board's oonaideratfon. 

(c) The views of the We�t Bengal Government on the Circular Railway 
scheme, wliich is essentially municipal- in character have been asked for &t'ld 
are awaited. It is not possible to state a,t this stage when the construction ia 
likely to be started and the period within which the work is ijkely to be 
completed. 

(<l) The percentage of net return on the capital has not been worked out by 
it.he Committee. 

RIIPOBT OJ' ENQlTIBY Co!Dl'ri.D Q1' &!LWAT 0Mm 8HOP8 
'19. •11r. K. K. Sldhva: {a) Will the Honourable Minister of Railway& be · 

pleased to 11tate whether� Government have received the report of .iie Sub
Committee n.ppointed by the Legielaiure in the last Budget session to enquire 
R,hout the running of Railway grain !'!hope? , 

(b) If so,• when is that report likely U> be publilbed and what la t.he de
cision of Govermnent thereon? 

(c) Is it recommended that grain shopa be atopped and oaah be paid t,o. 
employees in liou thereof? 
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The Honourable Dr. John Katthai: (o.) The honourable member is probably 

.referring to the Committee appointed by the Government t.o enquire into the 
working of the railway grainshops. If so, the reply is in the affirmative. 

(b) I would invite the honourable member's attention to the Press Note 
issued by Government on the 30th of June, 1948 on the subject. As stated 
lherein the repr.rt i!l at present under examination by Government and arrange

. ments for tranc;Jnting it into the important ;Indian language, and for printing 
are in han(l. Owing to con2estion of work in the-Oovernment Printing Presses, 
this is likely to take some time. It is, therefore, not possible for the Govern
ment at present t o  fix o. date for the publication of the Report. The Govern
ment's decision on the Heport will be announced at the. time of its publication. 

(c:) The information asked for will be availabl� when the report ia published. 
Mr. JI.. lt. Sidhva: Mav I know what the recommendations of the Committee 

·.a.re? -

Ths Honourable Dr . .John Jlatthal: I am not in a position at present to dia
elose them; the honourable member will know them when the report is published. 

Kr. JI.. Jt. Sldhva: As publication in different languages will take e<ime 
.time, may I know if t.he report will be first published in English ? 

The Honourable Dr� John Kattb&l: I will consider that. 
Kr. Prank .Ant.bony: Will Government .take the Central Advisory Council for 

·-Railways into confidence before coming to a decision on this matter? 
The Honourable Dr . .John. ll&tth&l: I am not in a positioh to give any under

-taking on t.bat point; this is a matter essentially for Government. 
Kr. l'Hllk .Anthony: Have Government consulted any labour organisations 

· 1>D thia question? If ao. what is their attitude towards the continuance of the 
·'gl'&inshop concession? 

The Jlcmoarabl6 Dr. JObn M&tt.hal: I understand the Committee was oloael,: 
in touch with the Uniona on the railways throughout . the period of the 
investigat�onR .. 

Panclit Ballatalm& Sharma: May I know if the question of fair price shops 
. .for railway employee• was also included within the purview of the Committee 'a 
work? 

The Honourable Dr . .Jolm. ll&ttb&l: This Committee was · appointed to 
inquire into the question of the existing grainshopa; whether they have mad• 

· any other suggestion, in the course of their investigations I am not, in a position 
-� state at preaent. 

Shrt lt&mnl.th Goaa! How "long wi1l it take for the report to be printed? 
Tbe JlmOur&ble Dr . .Tolm Jla'tllll: I expect it will be possible in the COUl'lle 

·· of �pt.ember for Government to publiah fibe report and their decision on it. 
\ Kr. B.. Jt. Bldhva: Will tilat report after publioation be immediately avail-
. .able t.o members of thla House? -

'.l'be BODoarable Dr • .Talm Jlatt.bal! Yes, certainly. 
1¥PoBT 01' PoWDBBIID !rln,1[ A1'D Saa::avB8 :,OB hau.A.SilrG Mn.x SUPPLY 
'20. •Jlr. JI.. Jt. Sldhva: (a) Will the Honourable Minister cff Agriculture 

\be pleased to state whether the' Govemment of India haye prepared a eobeme 
-lor increasing the output of milk in the country? 

(b) Ia it a fact that tbero it great, defloienoy in the production of milk 
.:at preaenl? 
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(o) Ia it 11, fact that in aeveral towns both the Pro'rinoial (Jonrnmenfia. 
and local bodiea enoourage t.he uae of powdered milk imP,Orted from .Joreign, 
oountriea? 

(d) W.i:J.at is I.he nutritive value and strength of powdered milk as compared, 
with fresh milk? 

(e) Have 11.11y I'rovincial Governments taken up �� preparaflion of aohemu. 
for increasing tho milk supply? 

The Boaomable Shr1 .Ja.tnmdaa Dolllatnm:. (a) A Five year plan for increaa
iug milk production in .the country hae been prepared by the Dairy Develop
ment Adviser of the Ministry of AgriJmlture. Thia plan envisages eight epeoifia 
projects vi•., (i) Milk-cum-bull production farms, (ii) small holder milk pro
duction farms, (ill) colonisation of dislodged city cattle, (iv) artificial insemi
nation of cattla, (v) croes-breeding of. inferior milch stook, (vi) co-operative milk 
unionil, (vii) co-operative rural creameries (ghee), o.nd (viii) increased production 
of grten fodder and silage. Details of each project including technicians and 
equipment needed and targets of increased milk production which can be 
attained during the five year period have been given in the plan. 

Suggestions for implementing the Plan have also been made. The Plan· ia under prinb at present and ae soon· as it is ready, copies of the B&mfl will be 
aent to the Provinces for adoption ae far aa poesible with an assurance that the 
Centre will provide a.11 possible help by way of liecb�ical guidance, tdlice, eto., 
for the implementation of the same.. .. 

(b) Yes. 
(c) The import of milk powder is not being encouraged buli quantities needed' 

·by deficit areas to meet the acute shortage of milk are being allowed to be 
imported and to some extent milk powdor is alao being used to increase tho 
supply of sts.ndard quality milk to the public ail a low prioe. 

(d) The proceee of manufaoture of powder milk results in loeees in the case 
of Vitamin B, to the extent of 10-15 per oeni., Vitamin O to the extent of 
20-80 per ceni. and deterioration not exceeding 6 per cent. in the biological 
value of proteins. 

(e) iYes. A list of such schemes of the Provincial Governments for which· 
financial aseietsnce has been· given by the Government of India. and schemes 
which are under consideration is placed on  the table of the House . . 
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Jlr. B.. Jt, Sldhva: With reference to pa.rt (a), is the Jubbulpore farm included 

ill t.h11t ijcheme "I 
The Honourable Shri .Jairamd.u Doulatram.: 1� ia not included in thia,. 

Those �e plans for the provinces. The J ubbulpore farm is a Central farm . 
. It is 11, cattle breeding farm, · but this pl&n relates to work to be done in the 
provinces by the Provincial Govemmen� with the help of the Government of 
,Iudia. 

Jlr. B.. Jt. Sidb.va: Haa the Jubbulpore breedins farm been opened olreaay, 
-0r is it under contemplation� 

The llolloarabl.6 8bri .JaJram.4M DOalltnm: It is under oonstroctiou aad 
has not yet been 9pened. 

StUl OOv1Dd Du: At what time is this Jubbalpore farm expected to come 
into use? 

The JIOllo1lrab1e 8hri .Jlliamdu Doialauam: It may take aome time; it ia 
difficult for me to estimate the time. It may even be one or two years more. 

Kr. :a.. K.. Sldh.vt.: Is it a fact that purchases of animals have already been 
made from the Pakistan area by the Central Govemment for the J ubbulpore 
farm ? 

The Jlonour&ble 8bri JalramclU DOalatnm: Yes, we have negotiated and 
may be ahle to secure the cattle peeded. 

Se\h GoviDd DU: ls it, a fact that the land which was originally selected 
for t,he Jubbulpore farm is now being changed and another pieoe of land is 
being acquired? 

The Honourable BJU'l Jalramdu Doalatnm: I require notice of that. .t\s 
honourable wc::mbers will realise that specific question does not arise from this 
general question. 

Prof. N, G, BAD&&: Does this plan include any experiments that are ,being 
mad� for the improvement of the quantity o.nd quality of the production of 
grn�s. so badly needed for cattle if they are to yield a greater quantity and a 
better quo.lit,y of milk? 

The lfonourable Shri Jairamdu Doulatram: Yes, the improvement of fodder 
is 1:ne of the plans-both it,a quality and quantity. 

Prof. N. G. B.anga: Are Government co.rr.viug on any experiments in order 
to improve the quality and the variety of prr.!duetion of variou� grossPs, and 
Also for producing the seed for disfribut,ion 11rnong farmers? 

The Hono�rable Shri ,.Jail'amdu Doul&tram: I will require not.ice of that. 
Shrl B. Shiva Rao: ITns my honourable friend any evidence i.i1 Lis possc.Rfiion 

tn show lhnt the �lsughfor of mileb <·nttle in the provinces is bdng positively 
dis<:omngNl ? 

The Honourable Shri J&tramdu Doulatram: Does thiA nriee from this 
(Jllf'.Stfon ;1 

Mr. Spea.ker: Tt iloe!-' not. 
Shri AJit Prasad Jain: Ti..f.rn· T lmmv wh11t st.eps, if An�. fhP Government has 

tR];, : 1 /; :, l•l'"""nt tlw mi]d1 cntt, lt• frorn indif'r1·imirrnt.e s1nul?htc>r1 
Mr. Speaker: Tt iJ:: the !';tlffiP question. 
Shri H. V. Xamath : Whnt, in Gove\mment'!l view. ii:; the minimum re<)lrire

ment nf milk for hPnlth 7rnr capita f>er dn:v? 

The Honourable Shri .T&tramdas Doulatram: Well, about a pound 
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Sbrt ,B, P. JhuJhunwala: Is it a. !act that the ohief oause of defioienoy in 

t.he production of milk is the want of grazing grounds for villagel'I!· who are the 
• chid producers of milk? 

The Bonour•bl.e 8hrl Ja1n.md&I Doul&tr�: It is one of the causes. 
&b.rl Sureah Ohandra KaJumdar: Is it the intention of Government to set 

up modern dairy farms in every provinoe on the lines of the Jubbulpore dairy 
farm ? 

The Honoan.ble Bh:t .Jlilamclu J>oulatram: If any Provincial Government 
is ready to co-operate we shall also assist. 

Dr. V. Bllbnmamam: Doe11 Government propose to reeon � :.-rtificial 
insemination of cattle and ia the process sucoessful? 

llr. Speaker: That is on; of the proposals. 
8hrt llabam Tpcl: In view of th& acute ahortase of milk in the oountry, 

baa Government conaidered any scheme to prevent milob cat.tle being 
1laughtered? 

Kr. Speaker: Order, order. It ia the samequeat.ion. 
Sb.rt BaUlb. Ollu.dra: Ia it a fact t.hat artiftoial inaemination lel'ch to • 

deterioration of the progeny after two or tkree generations? 
The � 8Jut .Ja.lramclu Doal&tnm: That is not Qly information. 
8brt AJlt Prua4 .Jam: What are the Government doing to encourase 1tall 

feeding instead of depending on pasturea? 
The Konourable 8lln .Jalr&m4U Doalatram: AU ateps are bei.ns taken in all 

direotions to help to inorease the feed of oattle and their quality. 
E1'ooUJU.oJIIIJllff or ToUB.IBT Tiunlo no• A»ao•n 

01. •Bhrt JI. Anuib.uafanun A17ancar: (a) Will the Hooourable Minia
ter of Transport b& pleased to atate what steps have been taken to stimulate 
tourist traffi.l! in this ,eounky from abroad? 

(b) Do Govf\Mlllen1\ propose to consider the setting up of an organiaa\lon 
for propaganda ao:1 publioity abroad for this purpote? 

(o) What assistanon arc Government willing to give to the hotel trade in 
this country in t,timulatiug t};le tourist tt"affi.c by publicity and effort by private 
parlies? 

( d) Do Government contemplate enoouraging journals for propaganda and 
publicity regarding thf3 attractions of India for the tourist? 

The Honourable Dr, .John ll&lthal: (a) Government have reoently taken. 
steps to set up a oommittee consisting of officials e.nd non,offioial representa
tives of the various interests concerned with the subject of tourist traffic and 
also to appoint a special officer to frame workable schemes for the develop
ment of tourist traffic at as early a date as possible. 

(b) to (d) . Government will consider these matters while working out 
echemes for the development of tourist traffic. 

Shrt B. V. Xamatb: Does Government think that, so long our transport 
arrangementi! and facilities are not adequate nnd efficient, tourists will be attract. 
ed to this country ? 

The Bonoan.ble Dr . .John llattha!: That is as far as the immediate future 
is concerned. We have various difficulties in the country like transport, the 
food position and unsettled conditions generally. But all this is no reaaon for 
postponing indefinitely the making of investigations on the subject. 
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Shri JI .. Anantbuayan&m. .&17an,ar: Ariaing out of tbe am1wer to pa.rt (c) 
of the que.stion so far as the hotel trade is concerned vis a vis refreshment 
rooms and catering all along tJie railway line, is there any proposal to take 
ovei- this business departmentaWy and run it for better service? 

The Honourable Dr. John K&tthai: 'fhat is a question· that Jo�i:; lH,t u�ces· 
earily arise in connection with tourist traffic. It has been raised over and over 
again with regard to railway passenger traffic. That matter has been separate
ly under consideration for some time. 

Prof, 1'. G. :B.&Dg&: Is it not a fact that a similar quest.ion was put by Mr. 
B. Shiva Rao more than six months ago and a similar answer was given that 
investjgations were being made. 

The Bonomable Dr . .John llaWl&l: We have made progress to this extent 
that an ad hoc committee is going to be set up immediately and we are also 
going to appoint a Special Officer to work out schemes in consultation with 
this Committee. 

ldilm.A.O'l'UU OJ' 0UD88 
'22, •Shrl K, V. lt&m&\h: Will the Honourable Minister of Commupioations 

be pleased to state: 
(a) how many factories there are in India for the manufacture of gliclen; 
(b) how many gliders have been made in India up to date; 
(c) whether Government propoee to encourage gliding II a sport with • 

,-iew to making our youth airminded; and 
(d) if the un,wer to part (c) above be in the affirmative, the ttep1 Govem

ment have takefl or propose to take .In that direcmon? 

The Hoa.ourable Kr. Bal Ahmad K14wl1: (a) There is no regular factory in 
India at present for the manufacture of gliders, but the Government of Baroda 
have set up an organisation on an exverimental basis under the direct.ion of 
their Department of Industri� and Commerce at which the development of 
two or three types i� being attempted. • 

(b) None, except that four units have been complet.ed by the Baroda. orga
nisR-tion which ba_ve yet to prove themselves in the air. 

(c) Yes. 
(d) Government have decided to grant a subsidy to the Indio.n Gliding 

Association, Bombay, to enable it to reorganise its activities. 
Shrl B. V. Kamath: Is the factory referred to by the Honourable Minister 

still functioning, or haA it been diAmantled? 
'l'be Honourable Kr. Ra.fl Ahmad Jtfdwai: We have not received any infor-

mation that it hcis been closed down. 
Shrl B. V. Kam&th: Who is in charge of the factory? 
The Honourable Kr. Ra.fl Ahmad Kldwai: I do noi knoJ, 
Jlr. Speaker: Order, order. I think this question relates to internal adminis-

tration. 
Shrt B. V. Jtamath: ls not this under the Government of India? 
Jlr. Speaker: No. It is run by the State. 
The Honourable Jlr. Ra.fl .Ahmad Jtidwai: By t,he Industry and Commerc& 

Dep11rtment of the State. 
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Shri Jl. V. Jt&m&�: How many gliders have been man�aotured? 
Tile JloDOWl,llle Jlr. RIA Ah.mad Ktcttrll� Only four. 

Shrt JI. V, Ka.math: There is no other factory in Indio. which manufactures 
gliders ? 

Th.e Bonoun.ble. Jlr. l&II. .Ahmad K1clwll: No. 

FOJJ,BION Tscmm,uxs J'OB BD'ril.C'l'lO PlmwL b.D'118T&Y 

aa. •BJart :a. V . .  Jtamath: Will the Honourable Miniat«- of Iundstry and 
Supply be pleased to etat.e: 

(a) how m.lny foreign technicians have been imported into India in con• 
neotion with tho m&llufaoture of synthetic pet.1'01; 

(b) to what nationalities they belong, and how many of each such national-
-; � 

(o) other measures taken by Government ao far towards the promotion of 
•ynthetio patrol indu11try? 

The B.,onoanble Dr, Byam& Prlla4. JlookerjN: (a) In pursuance of an 
•greement ·ent.ered into by the Oovemment of India with Measra. Koppers Inc., 
Pittsburgh, Pa., U.S.A., for the preparation of a report on the possibility l)f 
m"nufacturing synUietic oil from coal, seven foreign technicians of the Com
pany have visited India for et,udying couditions on the spot. 

(b) They are all nationals of the U.S.A. 
(01 A study of this question has also been undertaken in association with the 

National Petro1eum . Institute of Fro.nee. Negotiations are afoot for bringing 
out one or two Germnn spe�iolists to advise Government on the reports of the 
eonsultn,nts. 

Shri B. V. Xam.&th: fa this Koppers of Pittsburgh the 1111me firm aa the 
Koppers of Essen in Germany? 

Tbt Honourable Dr. Syama Pruad Jlookerfee: Koppen of Germany have 
n'>W ccosed 1,<) exist and most of the German tochniciAns who used to work 
111 G�rmany are now working in the United States. One of them who was 
mainly responsible for tbis synthetic pet.rolaum scheme in Oerman�· hos heon 
<'ntrusted. with the Lask of examining 1,he T ndinn projrct. 

Prof. Shlbbal Lal · Sakaena: Have e11v rnsults been nchioved so for und ore 
there nny prospects of obtliinin� oil in °this countr�? 

The Honourable Dr. Sy&Dia Prasad Mookerjee :  Thfi whole mRtter i!I 110w 
hAing 1,.xatrii11t\d. '.l'.he experts nre ·n1oving nbout in the orens nnd Rftc•r we get 
th<'ir r<'porl, we i;hnll toke furt,her action. 

Shrl H. V. Kamath: Are nny neiot.intions afoot for the import of Czechoslovak 
f:'XJH!rt<: or Fnmd1 exports tnr' thn 1nn.11ufocturl' of 8�: nthe;tic pe1rnl in this 
('.0\11111·y ?  

The Honourable Dr. · Syama Prasarl Hookerjee: fl. ,_  T :mid w,, :in· ,w�ntint
ing wit:h II Fr'<'lH:h Cn111p::tl\;'' nn,l t It,·�· will 1·xnrni11c 1 h�· !11:1f.t er i11Jt·pc11Jeut l.v. 
R \ far nr:1 tlw GPrm�n c·x p1.,rt!, 11rr ro1H'ernc1d.  t.bny m·c , :1osl ly :tS$Ocia tt><l with 
Knp1a'r� in Amc1·:c1l. 

Shri B. v. ][amath: Whi1•h countr·C'� of th<' wor·d produc(' Jor�C\ qun11i.itin11 
of �· ,·11thet.ir. petrol ? 

Bo bl Dr syama Pruad Xookerjee: The United .st.ntt>i- is doing 
. . The nour

l
a e

B t
. 

't wns done on n big scnle in it Germnn:v nn<l ,fap1.1n. 
it · tm somo sea e. u • 1 
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Shri B. V. Xam&th: Who.t about the U.S.S.R.? 
Shri Biaw&D&th Das: Are Governmwt o.ware of the fact that the Govern

ment of Uris�a hove taken a definite st�p iu this dircctiou. und may I know 
whnt help Govemn1enl proposes to rendt•r to them in this regard ? 

The Honoura�le Dr. Syama Pr&a&d Kookerjee: In fnct. the enquiry whi"h . 
w,� nn: now molong . from ... the Frnnch comp1my is being done wi�h the co
opcrnf.ron of the Or1srm Goverument, which along with n privnte party will 
bear the necessary e:xpensee. 

Shri B. V. Xamath: How much of the f.otal world production of petrol does 
India commme '? 

The Bonour&ble :qr. Sy&m,. Prasad Jllookerjee: It must be a very small 
percentage. · 

Shr1 B. V. l[amath: What is the Government'11 expectation as regards the 
manufacture of synthetic �etrol in this country? How much can Indi1\. produce? 

The Honourable Dr. Byama Pruad Kookerjee: We ore now proceeding on 
a ba,:;is of producing 100,000 tons (Several Honourable Member11 : "GallonB"?) of 
synthetic petrol. This of course it may not be possib'e to produce immediately 
but it may be done in three or four stages. 

CoNBTBUOTION 01' JUBBULPOJUII R.ilLW.lY 8T.lTION 

,24. •Seth Govlnd Du: (a) Will the Honourable Minister of Railways be 
pleased to sLBte why construction work of the Jubbulpore Railway Station 
w&11 not takfln in hand, when this item was included in the budget propoaal11 

(b) Are Government a�are that there is only one platform at Jubbulpore 
railway junction CJ.nd that the public are put to inconvenience consequently? 

. . 
The Honourable Dr. John Kattbal: (a) The work of Remodelling and New 

Station Premises at Jubbulpore could not be included in the 1948-49 Works 
Progra111111e of the G. I. P. Railwt1y, a.e the plans were not finalised . . 

(h) Oovernment are aware that there is only one passenger platform. When 
the ynrd is remodelled, additional facilities will be provided. 

Seth O<mDd Du: Is it riot a fact that while replying to this question Jaat 
year the H.onourab'e Minist.er promised that the construction of that railway 
station would be taken in hand immediat;ely and eight lakhs have been budgetted 
for thnt purpose ? 

The Bmwurable Dr. John K&tUlal: There was some unavoidable delay in the 
fiualisntion of the plans, which bas result.ad in the .,pre1ent poait.ion. I 'inay 
perhaps tell the honourable member that even when the plans have been 

'finalised, in view of the scarcity of materials, it may not be pouible for us to 
take this work in hand as soon as the honourable member would like it. 

Seth GovlD4 Du: May I know by what time the Honourable Minister 
expects that he wil! be able to take up this work on hand ? 

. The Bm�abie_ Dr. John llatthat: I am afraid I am not in a position to 
give n defimte answer. I have to determine relative priorities of matters of 
this kind. 

CoNSTBUOTION OJ' Pl,.lTl'OBll8 .lT &uaoa · RA.JLWAY STATION 

,26. •Beth Govtnd Du: (a) Will the Honourable 1.{inister of Railways be 
pleased to state whether Government are awe.re that there i� only one plaii
form in Sa11gor R.ailwny station and that too on the wrong side of the city? 

{b) In view of the existence of the Saugor University there, do Government 
propose to consi.dpr the question of construction of platform on the right aide 
of the city to a.v.cid inconvenicmc€- to· the public? 
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. The Honour&ble Dr, .John )latt.hai: (a) A station platform is provided at 
Saugor, but on the side of the line remote from the city. 

(b) '!'he que1Jtion of remode!ling . the Statio� ya.�d und locati1;1g th� Station 
building and platform on the city side of the lme 1e uudcr cons1derat,1on. 

Seth Govlnd Du: Is it not a fact that this matter has been under consi
deration for many years now? 

The Honourable Dr . .John ll&ttbal: It has been under my consideration I 
think for about three months now. 

Seth Govtnd Du: Does the Honourable Minister not remember when I 
asked this questio� a.bout a. year ago he himself told me that the matter was 
und�r consideration? It is not a matter of three monthf 

The Honourable Dr, .John Jla.tthai: As a matter of fact I asked the General 
Manager of the 0:1.p. Railway, as s<>?n aR. th� honour11.bl� member brought 
this matter to my notice, to make an rnveetigat1on and durmg the past three 
months we have been aot�ely concerned with the matter and as a resplt the 
oonclusion that we have reached at present is that the station should be resited. 
But then the question as to when we shall be able to take the work in hand 
ie a matter on which I am not in a position yet to arrive at a decision. 

Sbri Blawaa&th Du: Will the Honourable Minister please state how long 
since has this very question been pending in th� hands of his predecessor or 
predecessors? 

'1'be Bonoarable Dr. John llatth&l: Since my predecessor, whoever he was, 
gave an answer to the House on this matter the situation with regard to the 
position of building materials baa altered so radica:ly that it has necessitated 
a fundamental reconsideration of this problem ae also similar problems. 

AnollftKDT O• JlffD,IIJU)UBD8 BKTWBKN 0ooLIJDS AND R.ilLW.&.Y 
ST.An 

ti&, •a,lb Govtll4 :Du: (a) Will the Honourable Minister of Railways be 
pleased to state whether the policy of Government in· ·  not keeping in term• 
diariea between coolies and the railway eta.ft still ei:iate? 

(b) Ia 'there any such intermediary appointed in Jubbulpore Railway 
Station? 

(o) Are OovP.mment aware of the a.aaurance given during the last seaaion 
of this Aaaembly � the same if any, would be done awa.y with and 6e 
whole matter looked into? 

(d) What at.epa have been taken in this respect? 
The Honourable Dr. Joma lla\tbal: (a) Yes. The policy of the Govern

ment is to eliminate oontraot-labour involving the existence of an intermedi
ary and, in the few oases where very strong reuons exist for continuing this 
ayatem, to secure for contract labour, oonditiona of work pay and other rights 
euctly similar to those enjoyed by workel'B tecruited and paid directly by 
Railways. 

(b) Ye1t. 
(c) and (d�. The honou,able member is preaum(lbly referri� to �he assur

ance of a review of the whole position given by Sir Edward Benthall at the 
Budget Session of 1946 in reply to bis starred q_uestion No. 854 on 19th February, 1946. Thia review was mad.e in consultation with the Ministry of 
�abour . and a ach�me for direct· recruitment of licensed porters drawn up and cir�ulansed to Indum. Gov.emment Railways with instructions that ea.ch railway which entrusted the hcensmg of porters to contractors or Jamade.r should experiment. at one large station for a. period of six months with a system of direct r�cru1tment and thereafter report, to the Railway Board, with recommendation�. 
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Final reports <;>n the e1."J)erime11t huve not so f� been re_ceived from an1 
railway. On receipt of these reports, the matter will be reVIewed and _a dec1-
si_on taken on whether or not to place the_ scheme on a permanent footmg. 

Seth Govind Daa: Is it not a fact that at the station which I hav� men
tionod there was no such intermediary two yea.rs ago? Under _these. CU'CUIDS· 
t81,ce1:1 why is it not possible for the Government to do a.w_ay with .th�s system 
when the policy of the Government i1:1 to remove all the mtenned1ar1es? 

The Honourable Dr . .John Jlat.th&i: As I said, in view of the reoommend&
tions which have been made to us by the Ministry of Labour, what we have 
decided to do is to ask each of the railways to make an experiment with one 
large station. As far as the G.I.P. Railway is �oncemed the experiment �ea 
been me.de at Poona. I think it bus gone on for six months and I am expectmg 
a report on that. On recei_pt of that report I shall have the matter examined 
with reference to other stations' on the G. I. P. Railway. 

Shri B. Shiva Rao: May I know if the Honourable Minister would consider 
giving some amenities to this exploited class of workers in regard to regular 
hours of work and resting places at big stations? 

The Honourable Dr . .l'ohn Jlat.thai: I have already said in answer to this 
question that our policy is, as far as possible, to replace the existing system 
of coutract labour by a system of direct recruitment and if for any reaaon we 
find that in any particular stution it is not possible to carry out this policy, 
to continue the existing contract system, with conditions of work, etc. on ae 
equal a footing with directly recruited labour as possible. 

Seth GcmD4 Du: Is it not a fact that 'from the particular station which I 
have mentioned even the railway authorities of that station have sent repeated 
requests to the Government asking them to abolish this intermediary system 'I 

The Jlonoan.ble Dr . .Jobn lbtthal: I have already told the honourable 
member what the policy of the Government is in regard t.o this matter. 

Seth GoviDd Du: As far as the policy o{ the Government is oonoerned I 

am tatisfied but where is the difficulty in abolishing this system at a station 
where the system did not exist two yea.rs ago and from where the station 
�uthoriti�s _have sent repeated requests to the Government to remove theae 
mtermed1&nes from that station? 

The Jloaoarable . Dr . .Jolm llattii�: The opinion of railway officers is one 
matter but the pohcy of the Government baaed on wjiier conaiderationa ia 
quit� another. ma_tter. I am in sympathy with the honourab�e member as far 
aa this question 1s conoemed but I want to have a fuller examination whioh 
I am conducting in the form of experiments at large stations: 

. �· •, G. J&anga: �o w�s responsible for introducing the'ae inte� 
d1ar1es at J u�bulpore stat10�? Has any enquiry been made 81 to why thia. 
ayatem was mtroduoed? Will Government see if 

llr. Speaker: Bhri Tirumala Rao. 
· · · · · 

lhrl B . . Tlrumal& Jl.ao: Is it not a fact that at Howrah Station the Bird and Co. enJoys a monopoly for the last twenty years in handling od 
Kr · go s . . . . • 

J b l• Speaker: That will not arise out of this question which relates to ub u pore. • 

Prof. 11'. G. Banta: It arii:;s out of the answer .to part (a). Bbrl B: '.nnunlola Rao: I _want to know how far this policy of the Govern-ment applies to Howrah station where Messrs Bird and Co h b · · .a monopoly. . as een enJoymg 
The Honourable Dr . .John Matthai: I shou1d like to have notice of t ... -, .question. wt 
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·TELBGB.A.PH WORKSHOP, JUBBULPORE 

427, •Seth OovlDd Das': (a.) Will the Honourable Miuis�r of. l,.iommU:11�· 
cations be pleusl'<l to refer to the piomise made by him dunng his last vis1i 
to Jµbbulpore t,hat the telegraph workshop would be ext.ended at Jubbulpo11t 
itself? 

(b) ls there any proposal now ·to shift the same to Bangalore? 
(c) If so. wh) is this ch1mgt> proposed? 
(d) Whot 1,1,t;ps a.re being tlfken to implement tht1 said promise? 
The Honourable Jlr. Ra.fl Ahmad ltidw&l: (•) and (b). There is no inten

tion of shifting the Telegraph Workshop to Bangalore: 
(c) and (d). Do not arise. 
Seth GoriD4 · Dae: Is it not a fact that in that very workshop it was pro

:posed to construct the telephone factory which it is now proposed to construe• 
lD Bangalore? 

The Honourable llr. aaa Ahmad ltldw&t: ·The questioh was about the t.ele
graph workshop. 

Seth Govtll.d Du: What l mean is that in that Tery telegraph workshop 
was it not proposed that the telephone factory waa f10ing to be set up-? 

The Honourable Mr. Baa Ah.mad ltldw&l: No. 
Set.h Gov1nd Du: What was the purpose of the Honourable Minister's visi.tl 

to Jubbulpore at that time when the construction of this telephone factory 
was being taken in _hand? 

The HOllOW'&ble llr. Ra.fl Ahmad ltidw&l: The purpose was to ti-nd a build
ing to locate the telephone workshop. 

Seth Govtncl Du: And wus it not decided at that time that the telephone 
workshop was t.? be constructed in J ubbulpore? 

The Honourable llr. Ba1l Ahmad Xldw&l: But the bui1ding that I went to 
visit was not available. 

Seth Govind Du: Did the Honourable Minister reoeive any representation 
in this connection from the Central Provinces Government? 

The Jloaourable llr. :aaa il:ma4 JCidwai: I do not think the Gonmmen11 
of the Central Provinces was interested in it. 

. Shrt 8: V. Krilhnlmurthy Bao: How many telegraph workshops are there 
m India? 

The Honourable Mr. ltd Ah.mad JCidwat: Three departmental workshops
one in Calcutta, another in Jubbulpore and third in Bombay. 

ieth Govtn4 Du: Moy I know the reasons why the former propoaal of 
locating this telephone workshop at Jubbulpore has been abandoned and why 
it has now been decided to have this workshop at Bangalore? 

The Honourable Mr. � Ahmad JCidwal: As the building selected was noi 
handed over to us by the Defence Department we had to go elsewhere. 

Pandit Ballmshna Sharma: Is it a fact tli'at Kanpur also made representa
tions to the Honourable Minister? 

The Honour&ble Mr. Ba.fl Ah.mad ltidwat: The honouraW£; member spoke to 
!llH about it. 
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Seth Govind Das: fa it not a fact that when the Defonce Department 
was not ready to give the particular place which bud beeu selected by the 
Honournble Mini11ter the Centro.I Provinces Government proposed that they 
were ready to give ;rnple land fot· this purpose elsewhere in• Jubbulpore? 

The Honourable Mr. Raft-Ahmad Kidwai: The houourable member spoke to 
me about it day before �·esterday. · · 

Am SIIIBVICE via JUBBULPORE A.ND CoNSTRUOTION OJ' .AlllJWDBOME 

'28. •Seth Govind Du: (a) Will the Honourable Mini11ter of C�mmuni: 
oations be pleased to state whet�er Government arc aware that a �1-weekly 
air service is in operation t.ouchmg J ubbulpor� and t�a.t c�nstruct1on of a. 
new aerodrome at Jnbbulpore is under the active consideration of Govern-
ment'.-' 

(b) If so, is there any proposal to make the present bi-weekly air servioe 
into a daily s:.,rvice and if not, V.:hy not? 

The Bonovable llr. Jt,aA Ahmad Jadw&l: (a) A . twice weekly air service 
is iu operation between Nagpur �nd Lucknow vra. Jubbulpore, Al_lahabad and 
Kanpur. An aerodrome already exists 11t Jubbulpore and there 1s at present 
no 1,roposa.1 for the construction of another. 

(b) There is at preseot no proposal to increase the frequency of the air· 
service to daily. If there is sufficient traffic to warrant a daily service, the 
Company operating the service will doubtless approach the Air Transport· 
Licensing Board in the. normal manner. 

Seth Govind Du: Is it not a fact thut the present iterodrome at Jubbulpore· 
is about thirteen miles from the city ? 

The Honourable Kr. Baa Ahmad Eldwai: I accept the honourable member's. 
stateu1cnt. · 

_Beth GovlDd Du: Does the Honourable Minister remember the promise, 
which he made last time when I asked a similar question, that a new aero• 
drome nearer the city would be con11tructed in J ubbulpore? 

The Honourable Kr. R&1l Ahmad lDdwai: When I was at Jubhulpore some 
people spoke to me about it ·and I said that if the _Provincial Government 
would he 'p u11 by giving us the land we would consider it. 

Prof. B'. G. Banp: When will the service Delhi.Jubbulpore-Mad.ra& begin1· 

The Honourable Kr. ltd Ahmad JC!dwat: There is already -� Delhi-Madras 
service. 

trol, W. Cl. ltanp: I am asking about the service 1Jia Jubbulpore. 
fte Jronoa:nble �· ltd Ahmld Eldwai: A licence has alreadv been given 

to the Jupit_er �erv1ce for the Madrus-Vizagnpatam-Jubbulpore-Delhi service
and I hope 1t will not take long for them to start that service. 

Seth Govtn4 Du: Will it be onlv a SE'!rvice twice a week as ie obtaining at present or wil: it be a dail,v service ? 
The Honourable Kr. Ka1l Ahmad Eldwai: That depends upon the traffic . . 
S�ri B. V. ltainath: Arising out of th� answer to part (b) of the uestion on " hnt, g�unds does the Honourable l\.fmister base his vie . th t t� t ffi ' · • bptween Jubbnlpore nnd Delhi is not ndequate enough t "" t

n. 
h � ra <t 

of air service? · 0 warrnn t e mcreaae 

The· Honourable Kr. ltd Ahmad Eldw&l · between Delhi and Jubbulpore. , • I said nothing about the trnffio· 
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Bhrt B, V, ltamat.b: 'l'he Honouroble Minister said "If there is more traffic 

we will extend the . service·' . 
Kr. Speaker: That does not necessarily involve the implication ; the.! there 

is no traffic they will have experimental triuls. 
APPOINTMENT OJ' 8Ul'EBINT.IDNDmNT OJ' W ATOH AND 

WARD ON B. N. RAILWAY 

429. "Shri V. 0. Jtes&va Rao: Will the Honourable Minister of Railways 
bti pleased t,) state whether it is a fo.et tLat a poi;t of the · Superintendent 
of Watch und We.rd on the Bengal N agpur Ruilway was filled up wit.bout 
the approviil of t,he l•ederal Public Service Commission and offered to a non· 
Indian who had no substantiva appointment as a subordinate? 

The Honourable Dr. John Katthai: The reply is in the negative. 
PlmrrINo OJ' GANDHI M:mMoRIAL STilll'S IN SWITZERLAND 

'80, •Shrt B. Das: (a) Will the Honourable Minister of Communications 
be.·pleased to state whether it is a fact that the Gandhi Memorial �tamps 
were printed in Switzerland as reported in the Hindustan Times, dated 
16th July, 1948? 

(b) What was the price paid to the Swiss firm for this printing? 
(c) What w .. l! t,he special rt:nson for not placing the order for it in India? 
(d) Was the Security Printing Press of the Government of India allowed 

to tender for tbi>1 order and if so, what was the ground for rejectiug such 
tenders? 

(e) What was the Customs duty paid and incidental expenses incurred ou 
this stamp consignment from Switzerland? 

The Honourable llr. Rd .Ahmad Ki4wl4: (a) Yes. 
(b) Rs. 96,158-14 only. 
(o) As most of the postage stamps used by the various countries in the 

world are produced by photogn.vure process and as no arrangements for print
ing stamps in India by that process were available, the sta.mps were printed 
in Switzerland. As st.amps with Mahatma Gandhi effigy were bound to be in 
demand all over the world. it was considered desirable to get them printed 
by photogravure process. -

(d) No, because the Nasik Press is not equipped for printing stamps with 
the photogravure process. 

(e) A sum of Rs. 18-8 was paid as· Customs duty and incidental expenses 
amounted to Rs. 34,962-1-9 only. 

8hrl B. Du: Do Government intend to start the photogravure prooesJ al 
the Nasik Government Press so that in future they do not have to place orders 
for memorial stRmps outside this country? 

The Bcmour&ble Kr. B.&I Ahmad JD4w&l: I undenitand that the printing 
machine was ordered a few years ago and there is no knowing ae to when 
it will be available. 

Shrl l[, V. Jt&m&t.h: Where was it ordered from-from which country? 
Tb.e Honourable Jlr. ltd Ahmad IC14w&l: I do not know, Sir. 
Shri K. Sa.nthan&m: May I know if the Honourable Minister will try to get 

the equipment from Swit.zer1and itRelf? 
Th, Boaour&ble ·Jlr, R&1l Ahmad lti4w&l: As I said, the order has already 

been plRCed and I R.m told thR.t the macbine will bA delivered in the course 
of the • next year or so. 
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printed? 

STARREll QUESTIONS A�D ANSWEUS 

Pralad J'&ln: What is the tutul value of 
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the memorial st!l.mps 

The Honourable llr. R&1l Ahmad ltidwal: I require notice of that question. 
I may say tho.t 32,000,000 stamps were print,ed. 

Shri l[. V. Xamath: Hu.vo any reminders been issued to the Government 
of the country whc-mco t,he mo.chine hnR been ordered ? 

The B.onour&ble Kr. Rafi Ahmad ltidwal: I think the question should be 
put io t.l1e proper Department. 

Shri El. V. Xamath: Which jr; the proper Deportment? 
An Honourable lllember: Industry and Supply. 
Mr, Speaker: Next question. 

R1sJD IN PrucJD oF SuoAR AFTER DECONTROL 
431. •Shrl Basanta Jtumar DU: Will the Honourable Minister of Food 

be pleased to state: 
' (a) whether Government h_ave enquired into the causes of the high prices 
of sugar since its decontrol ; 1! so, what these ca.uses are; 

(b) what step& Governmel'.t h'a.ve taken or are prepared to take to bring 
down the pnces to a reosonable level; 

(o) whether it is e. faot that the Sugar Syndicate released for sale during 
the first six months of the year only 85 per cent of the total output and creat.ed 
an artificial clemqpd causing high prices; and 

(d) if the unswer t,:> p&.rt (c) above be in the affirmative, what steps Govern
ment have tskeu to set matt.ers right? 

'J.'he Honourable 8hr1 .Talramdal DoQlatram: (a) The Qovernment ot 
India are o.ware of the causes of high price of sugar since it.a decontrol. Theee 
are mainly (i) high price of sugarcane paid to the growers in U. P. and Bihar, 
(ii) increased cost of labour, and (iii) higher manufacturing ooat. 

(b) Government are at present actively engaged in oonaidering the 1t.epa to 
'be taken to bring down the pricee of all eaaential commodities whioh have, ot 
late. risen giving cauee for anxiety. Sugar ii also an euential commodity and 
it -will not eseape the att.ention of Govemment. I3ut the aupr anilabJe 
for consumption in 1948 was produced from cane in the 1947·'8 aeaaon which 
was pnid for by the factories e,t a high price. It ia, therefore, not euy dlreot
ly to reduce the sugar price to any mat.erial extent uoept toward& ,ii. end of 
th.� currP.nt year when fresh cane will be available for crushing. 

(c) By the end of June 1948, fifty-five per cent. of the produotioD of U. P. 
and Hiho.r factories had been released for sale. 

(cl) Does not arise. 
Kr. Tajamul Eluaaln: In view of the fa.ct that the price of sugar baa in• creased after decontrol, do Govemment propose to oontrol it again; and if Doi why not? 

. The_ Honourable S� J'� Doulatnm: The whole question of high pn?e� 1s und�r consideration and it will not be poaaible to stat.e an�hing detimte nt this stag�. 
. Kr. Tajamul Huaatn: May I Jmow how long Government will take to COD• sider the mntter and come to a final decision? 

The Bonouiable Shri J'atramdal �latn.m: In the shortest possible time. 
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Shri X. Santhanam: .Has the Honourable �iuister assured himself tha.t 

ull cu11e bought i11 tiie .laot season was bought at rupees two per maund? 
'l'h� Honourable Shri J&iramdaa Doulatram: I assume so. 
Shri K. Santhana.m: Hus ht: m11de any enquiries i' 
'l'he .lionowable Shri Jairamdas Doulatram: I am prepared fu make en

quiritc . .; if $pt•cihe i11formution u.bout any fuctory is given. 
Shri K. Santhanam: Is the Honourable Minister aware that. it was only

on the IJHsis of rnpees two per ma.wid for cane that this price of rupees thirty
five \I.IS tixeu? 

The. Honourable Shr1 Jairamdaa Doulatram: Yeb. 
Mr. Houaln Imam: ls there any proposal to t"educe the price of sugarcane? 
The Honourable Bhr1 Jatramdaa Doulatr&m: This question also will have 

to be- examined before the end of the year. 
Shri Ajit Pruad Jam: What is the increaBe in the production of sug_ar as. 

a rt•sult of the rise of prices? 
The Honourable Shr1 Jatramdaa Do'lllatram: I would not be able to say 

straight off. 
Prof. S.b.1bb&D Lal Salrlen&: ls the Honourable :Minister aware that one of 

the cuuses for the high prices of sugar is the existence of the · Indian Sugar 
Syndicate which prohibits .all competition between sugar factories? 

The Honourable Shri Jatramdu Doulavam: To aome ext,ent t,hat may be • 
<'Hn�<· : hut there are factories in India which are not covered by the Byndioate 
hut which also nre producing sugar. • 

Pandit HJrd&y Bath Jtumru: How f.ar has the high price of sugar affected 
tl1•.· cmltivntion .of foodgrains? 

Tbe Honourable Shri .Ja.lr&mdu Doalatram: I cannot state definitely, but 
it lllit: hnd some effect in U. P. 

Pandit Htrday Bath JtUDD'U: · Is it a fact that the area. under sugaroan& 
cultivntion has increased and that under food crops has decreaaed? 

The Bonoar&ble 8hrl Jatramdu Doal&tram: That has happened, I think, 
in p�rt.R of U. P. 

Pandit Bb.'day B&Ul Jtamru: Is the Honourable �iniater trying to ascer-
tain full facts with regard to this matter? 

The Bonovable Shr1 .Jatramdu Dowatram: The full fact.a will be enquired 
into ,md suitable action considered. 

Baba 'B-amaarayan Sblp: Has the Government ever enquired who bu 
bent1tited owing to this high prioe? 

The Honourable 8hr1 Jatramdu Doalatram: I suppose everybody exoep• 
th.� consumer. 

Prof. Shibb&n Lal Swen.a: Will the Government consider the desirability 
of aboli�hing the syndicates in order to restore free competition between fao
torit-E- so that prices ma.y come down? 

The Honourt.ble Shri .Jatram4u Doulatram: I think there are certain ad
vantRges i11 having some kind of an organisation like this, but if there are 
defects in it they n,n.v be considered and remedied. 

Bhrt Prabhuday&l Himatatngka: Ia- the Govemment aware that all the 
factu!'ies were in the s_yndicnte because U. P. and Bihnr passed le.we that n<> 
f,1cfrn· ;-· 1\0uld be nllowerl to crush without being a member of the syndicate? 

The Honoura�e Shri Jatramdaa Doulatram: It was so. 
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. into Shri B. v. Jtamat.h: How much of our sugar baa found 1t.e way 

PakiRt.an during the last six months? 
The B011our&ble . Bbrl Jatramdu Doulatram: I cannot say, but I think a.bout 

ti,OUO tons. 
Shrt B. V. ltam&th: At what price was it sold to Pakistan? 
The Bonour&bll Shr1 J&lr&mdu Doul&t.nm: h was not. sold as a �overn

meut arrangement. It :we.a eold by the parties; I �uld not give the prioee 
but J suppose it must have been sold at the same pnoe. 

ll.tTI' � � � : ffl � � � f.ti' 3{111:. fe!l�?! � �� 
·sugar � (release) .-« ") �l: lift � \� �  lfij � an � ? 

Shrl Jlounlal Qauwn: ls it a fact that if tl;te Sugar ByDdioate � .. 
oentir1:1 stock of &ugar, . �heu its price will come down to Ra: 82/- per mauad? 

311'1 (ftj(.'} ,;ft' Jt4,(1¥tC:(ij �c, (1'1 : � �� .t 
The Honourable 8bri Jatramdu J>oulat.nm: Thi, is pouible. 
Bhrt ·B. P. JhunJhunwal&: What is the difference in prioe between imported 

ecgar and the p'.rice of Indian sugar? 
The Honoursble Shri .Jatram4aa Doulatram: Very aubsta.o•ial difference. 
Shri B. P. Jhunjhunwal&: What peroenfap? 
The Bonour&ble Shn .J&lr&mdu Doula&ram: I. cpuld not tell ,YOU, 

Shrl K. Ttrum&la Rao: IR it a· fact that the Sugar Syndicate concentrate, 
on r.ccumulating as much profits as possible for t.he factory owz;iers rather than 
se�ing thut 1iquitable and honest distribution is made throughout the country? 

Mr. Speaker: Order, order. The question contains a lot of inferences. 
Pandit Hirday Nath Kunll'U: Is the need for bringing down the prices of 

food,-t,11ff1; ge.ueralh· ulso under the consideration of the Government in conneo
ti,)n with the quc�iion of reducing the price levels? 

The Honourable Shri Jalramdu Doul&tram: That questioc also will be 
under c-,0n1lideration. 

Pandit Birday Nath lt11llS1'11: By what time may a �eoision be expected? 
The Honourable Shri Ja.tramdaa Doulatram: I think in the course of the 

next, fow w1:1eks if not earlier. 
Pandit Htrday Nath Kunzru: Will the House be informed of the lines on 

which C:1.n·em,ncnt. propose: to act, when t,be debnt.e on the Resolutiou t·elating 
tn (:,ln tn,1 of pri,·,·s t:1 ke;; plt1ee on the 30th inst.? 

The Honourable Shri Jairamdas Doulatram: T i-ttp)lo�· 011 thnt . 1))'11:ider. 
qur.'slion of 1,,,li,•.v it is h<'tter for thr: Prime Mit1iRicr t-0 say something. AU 
th,ii- 1 c:�n !;:1v !� that. ns r;oon os n.ovrrnment. comes to a oecision on in1porte.nt 
:nrd.h·r, 11· c·<:rtn1i,h· will IH' c,,:1 ;1111111,cah·<l l'n the Ho111,c in some F.n1ifoble m11nner. 

Shri �· Ananth�ayanam �yyangar: If the Government are considering· 
for rc �l 1 1e111g t.h� n�1r.11lt11:al pric<'i;. hnvc they Hlso considered the necessity for 
�o:,di101ng the pncc·i- of ngrwultnral implP-ment,s, seeds, etc.? 

_The Honourable Shri Jalramdaa Doulatram: That will be lion11iderect, but 
J cto not suppose n de.cisioI? on those .poir.ts will be easy. 
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Shri )[, Ananthasayanam A'J1afl&&r: If on the one side prices of agricultural 
products are reduced without a. reduction in' prices of implement& a.nd seeda, 
have the Governmout cousidered the fa�t that agriculturists may once again be 
going into indebtedness'? 

The :S:onoun.ble Shri Jalri.mdaa Doulatram: 'J;hat fact will have to be consi
dered, but some times these implements a.re made in villages-it is difficult to 
control the ·prices of all those village-made articles. 

Prof. N. G. B&Dp: Does this consideration which (}overnment is said t,o be 
giving to the question of prices, �so comprehe1;1d the possibility of reducing t.h& 
incomes and earnings of the professional claBB and other urban classes? 

The Honourable Bhri l&lr&mdu Doalatnm: I suppose all aapecta will 1>& 
considered because Government represent.a the interest.a of everybody. 

,. Am ·PASUG• TO Ka. Blit11101CT, PBIVATB 8BOBBT.A.BY TO 
8m W�DB MolU[TON, N1ZAK'8 AI>VIDB 

tm. •1r11m Jt11114bv Oballll&: Will the Honourabl6 J,liniater of Oom
munioationa be pleaaed to 1tate. 

(a) whether Government are aware that �.r. Beaumont, Private Secretary 
to Sir Walter Monkton, Adviser to Ria Exalted Highness the Nizam of 
Hyderabad, was given an a� passage on· credit to London by the Civil Aviation 
Departme�t. and 

(b) if so, who will pay the fare? 
The BODOantbll Kr. BIA Ahmad Jtldnl: (a) The Civil Aviation Depari

ment of the Government of India did not give any air paaaage on credit to Mr. 
Beaumont. 

(b) Does not arise. • 
RR.ill& o� Rowm.A.ll AuoDBOJO 

t,88. •srttut Jtuladhar Ohallha: Will �e Honourable �ater of Com
munications be pleased to state; 

(a) whether the aerodrome at Rowriah (Jorhat) has been repaired and the 
Tower !luly built; 

(b) whether there is any officer of the Central Public Works Department 
t.o look after t.he aerodrome and if so, what hie functions there are; and 

( c) whether there is any supervision of the work of the Offioer by any 
Superior Officer R.nd if so, wher£: the Headquarters of the latter are ? 
. The Honourable Jlr. Rd Ahmad JC1dwa1: (a) The runway at Rowriah 

(�orha.t) if! _in serviceable condition. The surface requires some repairs whioh 
v:1H be carried out short,!�. No new control Tower has been built but the exis-
ting Tower has been repaired. 

(b) An Overseer of the Central Public Works ·Department looks after the 
aerodrome. Hie duties are the supervision of the maintenance works all Jorhat 
ond Manipur Road. 

(c) Tpe work of the Overseer is supervised by the Sub-Divisional Officer afi 
Mohnnbori (Dibrugarh). 

I 

t Answer to this question laid on the t&ble, the queet.iOIMlr being ab1e,it, 



STARRBD �UBSTIONS AND ANBWBRS 
T:m..EPH0N11 LINK BBTWl!llllN SILiolJ'JU AND UPPBB A.ssAM 

t4S4, *Srijut Kuladhar Ohallha: Will the Honourable Minister of Com· 
munications be pleased to state whether the tel4.!phone link from Siliguri to 
Upper Assam has been completed and if so, when? 

The Honourable Jlr. Raft Ahmad Xidwat: The tclephoue link from �iliguri to 
Upper Assom was completed on 80th January, 1948. 

R.A.ILWA.Y LINK BJCTWEEN SILIGUBI AND GotOOKGANJ, A.8SA..M ·• . 

t'86, •Srtjut ltuladhar Oballha: Will the llonourable Minister of Railwa,a. 
be pleased to state whether the construction of the Railway link between 
Siliguri and Golookganj (in Assam) has been startei and· if so, when the link 
will be completed? 

The Bonoara� Dr . .Jobn lla\\baL: The work on the A,.ssam Bail Link P1Q. 
- jeot is well in hand. It is expected to ope� direct rail oo�otion to Auam 
early in 1960. ... 

RoAJ> LINK BftWm Su.IatTBI ill> GoLOOEGilJ' .A88A.II 
H88. •srtJut Kuladhar Ob&Uba: Will the Honourable llrliniater of Tranaporl 

be pleased to at.ate whether the road from Siliguri to Golookgaoj (in Aasam) baa 
been completed and the bridges built, and whether it is possible for buses and 
lorries to use the road? 

The Honoun.ble Dr . .Jolm Jlattut: A tarred and fully bridged road nm,. 
from .Slliguri to Cooch-Behar. From Coooh-Behar to Golookganj a aingled road 
has been constructed now. Except aorosa three major riven (Kaljani, (nda. 
dhar and Raidak) bridges have been constructed. Acroaa thGN three major 
river&, ferries have been installed. Buses and lorriea upto three � ooulcl 
use the road. 

DllPLOBA.BLII CoNDffl01' o:r OEBTA.IN R.uLWA.Y 8'r4TI01'8 IN .A884K 
:,a1. •Srtjut Kuladhar Ohaliha: Wilt' the Honourable 14inieter of Railway• 

be pleased to state: 

(a) whether the Honourable Minister has inspect�d the Assam Railways. 
during last· twelve months and whether he has visited ABBam ;. and 

(b) whether Government are aware of the deplorable conditions of stations 
mainly Gauhati, Chaparmukh, Lumding. Morinni, Simolguri, Tinaukil? 

Tb.e Honourable Dr . .Jolln Katthal: (a) I have no£ been able to visit Assam 
yet but hope to do so before long. 

(b) It cannot be said ·that the oondition of these st.atione is deplorable al
though it is true that there is room for improvement. 

TRAVEL BY RAILWAY 0JTIOUL8 IN UPPER CussEs 
i '88. •srtjut Kullidhar Ohallha: Will the Honourable Minister of Railways 

be pleased to state whether Government are aware that Railwuy officials not 
entitled to travel in upper cla1:e invariably do so to the inconvenience of other 
passengers? 

The Honourable Dr. J'ohn Jlatthal: The Govemmenti are not aware thati 
railway officials not entitled ro travel in upper clue invariably do · so to the 
inconvenience of other pa.eeengers. 

t Answer to this queetion laid on the table, the que8tioner being abalnt. 
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i89, •Shrl Damoder swa.rup Seth: Will the ;llonourable ),ijniater of BAM· 
,ways be pleased to state : 

(a) whether it is a fact that the limits of pay for determining the class for 
.issue of free railway passes to subordinates on Government Railways have 
recently been revised to remove the congestion likely to be coueed in the 
.second and inter classes by the increase in the eoales of pay introduced with 
effect from 1947; • 

(b) whether the employees who have since retired are l:lllowei to continue 
·to get the elasaes they used to get at the time of ·their retirement; 

(o) whether Government are aware that the new orden ha.ve advenely 
:affected even many of the employees who were getting teeond and intel'· 
claasee for• eome years past, as per their existing pay in the old scale; · (d) whether Government propose to exempt the e'mployees ieferred to in 
part (c) above from the operat.ion of th�ew orders ; o.nd 

(e) the reasons for not changing the limits of pay for the grant of first 
,olBU p�ses so as to bring it to the level fixed for ofti�ers of other dfpartments 
and for not restricting the use of reserved carriages to inake more rvom s.vail
able for the public? 

The Honourable Dr . .Jobn Matthai: (a) Ye1. 
(b) Railway employees who retired on or before Slit December, 1946, are 

being allowed the SBme classes of passes a.s they were entitled to previously, 
but those wh-:> retired after thBt date are now governed by the revised paas 
rules. 

( c)  Yes, in some cases. 
(d) No. 
( e) There ie a.t present no disparity in the class of travel in favour of Clap 

1 Hailwny Ofticers as age.inst the other Civil Officers such as those belonging 
to the Indian Civil Service, fodian Police · Service, Indian Forest $errioe, 
lnclinn Educational Sen•ice, . Indian Audit and Accounts Service and the Indian 
Medil-nl S��ice. So far as Clase II Railway Officers are concerned, they are 
nlso E-ntitled to 1st olass passes, while the Civil Gazetted Officers other than· 
tl10:-u rnentione<l nhove and druwing less than Rs. 750/· P.M. are entitled to 
2nd clnss tmvel. Unlike other dOBses there has been no increase in the number 
of tii·;,f clll,:11, pasi; holders as o result of the Central Pay Commi88ion Beales, 
while the congestion in I class has considerably diminished if not altogether 
elirui11ate.d. There was, therefore, no reason to interfere with the pass rules 
which Jiave been in force for I close passes ever since the railwaya ca.me into 
,•xi,tc,oce. 

Mr. Frank Anthony: Sir, since Govenmient has aJlowed pre-1981 railway 
<·rnpk,yc1•r. to contint1t> . in th�ir old 8Cl\les of poy, will Govcrnmen·t consider 
,·xtrnrli11� H1P snme hE>rwfit t-0 old employees in the mntter of travel passes? 

The Honourable Dr . .John Matthai: The. main ground on which it beca.me 
11Pr·,•,<.:m·y fr>1· 118 to Hlt,er t,lre r.lni::f: of passes in respect of a considerable number 
of nm 1•111pl0)W'� i8 simpl:v the fort thl\t as the rflsult of the introduction of 
f he .-,·nlrs of pn;r propo8en hy the Pny CommisRion there would be a ver,v 
11•1 i,:·l1 lnrfPr n11mhf•r o{ people who would he entitled t,o use pasaeR in relffiect 
c,f hkl11'r clns8AA. Thr result of t.bnt. wou]d be tha.t ns far a.s the intermediate 
r.irn1 tlw i:;r•<'<md clnRs nre concerned, the accommoontion which is now available 
,mnlo he largely1 to.ken up by people who ore palls-holders, and in the intereete 

nf Hrr p11hlic i� became nece11snry for us to mRke this cban�. 



BTARRBD QUBBTIONS AND ANIWWRB lf07 
Mr. l'r&Dk Ai,.thony: Is no£ the olau of traTel enjoyecl by • partdoul.ar Cl• 

plovee giummtecd to him under hie contract with bbe (Jovernment? 
The Honourable Dr . .John Katth&l: I am no6 aware of lti. 
Shrt K. Santhanam: May I know, Bir, if In view oL.�e clecfalon of \he 

Government t.o abolish the first claee, the pa11 rules are belng aJterecl ao
cordingly? 

The Honourable J>r • .John Kattll&l: They would tie. 
Seth Govlnd Du: May I know what; 11 Ute diffloulfiy, ancl ttie time whloh 

Is roquired, for abolishing this first claee, when the abolition baa been announoed 
n.hout eighteen months ago? 

The Honourable J>r, .Tolin llattb&l: We have already taken lleps in t.be 
matfor. For exnmple, when these upper class coaches come far repair or re
corn�truction, we e.re seeing to i£ that they are aclapted In euoh •."97 u t.d Bi 
In with the new scheme that we have aooeptea. 

Seth Govfnd Das: Mn:v I know liow :many coaches have been now altered 
nnd t.he number of firei class coaches now being used as seooncl � ... OOtlebet? 

The Honourable Dr. J'ohn Matthai:· There are aome ooaobes wblch ll'9 now 
in workshopR which e.re being fitted up on that basis. 

Seth Oovfn4 Du: 'Bo t,here BI"e no coaolies on tlie lines al 'Dt'88en� whJcti 
hnvc been converted? I ' 

The Honourable Dr. J'ohn Katthll: Probably nof. 

Prof. Shlbban Lal Salmen&: Will the Governmenli give tlie number of those. 
railway emplo:veeR who were entitled to higher class passes formerly and ttie 
number of railway emplo:vr.es who will be entitled to higher class p118881 under 
the new rules? 

.The Honourable Dr. J'ohn Katthal: I am prepared to compile Uie neeeuary 
flA'ureP, hut I can l'.ell the honourable member broadly iha, It la tu respect of 
peopl,, who are drawing salaries of between Rs. 17� ancl Ra. 'JBYI,· • ml:llnth 
t.h,�t this ch,mgo has occurred. 

Kr. R. X. Sldhva: 'When the first cla1JS Is al>otlslied may I fnow wliei:ie:
the hi�hesti railway fare will be that ·:)f ihe present second olaBB1 

, The Honourable Dr . .John Katthal: Thai Is a math;r yet for oonelcleraJcm. 
Jtr9!. Shlbban Lal Babena: Is tli'e Honourable Minister aware Uiat eff!l 

people getting hi�ner pay have been givAn passet of tower olasses and tlliati lias 

created resentment among them? 
The Honourable Dr . .1• llalthat: T am awaro of the reeenlm�nf tliat liaa 

heen cauRed in this matf�r. among certain olsases of employM11 but howeTer 
much I felt myself in sympath:v witli thf'm. In the public intereet a deofafon 
of this kind was almos·t unavoidable. 

Kr, Speaker: Tbe Question Hour is nver. 
{�) WRI'M'BN AN8W.DB 

Rffl'IRnnmT P.l8S1118 TO Gun11 IV RAJLW.AY 9nv.llm9 
"°· •Shrt Damoder Swamp Seth: Will the Ronoumble Minfsier of �ail

. ways be pleased to stnte wnetber Government _are aware that:' 
(a) grade TV servn.nfa are not enhltled •fo retlrementi pa .... ·� 
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(b) ret.i,.ement- passes are grMted fo 1111 othor gmdes of !\erva.nta except thoa1' 

rcfn!\:!d to 1n port (a) above ; and 
(t:) if ao, the circqmi;tances under which this differenli11l trrntment. it 

allowed towards grade IV servants? 
fte Konoan.ble Dr. 1olm Jlattll&l: (a) Yea. 
(b) All other classes of atn.ff with not. less than tw1:1nty-five years service 

ge• a limited number of ptLB8eB after retiremont.. Officers with not lees th11n 
twenty years service are nleo entitled to n limited number of such passes. 

(c) In view of t.he enormous numbfll'S involvetl ond the inevitable (•onge11Uon 
In trains if passes· are given, it will not lw in th(\ puhlic interm�t to extend the , 
·''Oneotaion to retired clnss IV employee1:1. 

GB.UT _o.., R.ilLw..&.Y P..t.sns AND PB.rvn.Boa TioxBT OBD:ns 
ffl, •Shrt �od&r Swarup Seth: (n) Will the Honournble �finister of 

Ra.ilwnys be pleased to state whether Oovnnment are uwnrc that- the· e is 
,1iTeJ'llity in the rules for the grant of railway pnr;se!I and privilt'gfl ticket c.rdere 
frame.l by eac� Indian Go,·ornment Railway? · 

(b) If to, c!o Goven1ment propose to etnndardi"e the r11l1>.B? • 
'l'J,e Honourable Dr. John Jlatth&l: (a) and (b). Tl!e general rules for the 

ptlt · of railway passel! 'And privilege ticketfl order8 nre nlre,idy uuifoml over 
all Indian Go�mment Railways ; even the old Compan:v r11.ilwa:vs taken owr in 
•-ecent :v,,nrs hAve heen subjected to the same general rules with effect from 
JIit Morch. 1948. The.re nre, however, certain special t:vpes of passes such as 
8choo1 J>,RBflP.R; H oepitnl PaRsM; POABes to omployees of Co-operative Societies 
nttBChf:\d to Rnilwnys : DnMr PniBP.S, P.� • •  iR&ned by. individual railwRya locally 
to 111nit locnl cirC\1msta.MeR. The qt1e8tion of prei-nrihing uniform rules to apply 
to nll Indian Oovernment Railways in theRe J:Rf\tte� is already under examl
nntion of thi, Rnilwn.y Boord. 

Cv0t11 BT.um AT l>BLBJ RilLW.U RT..&.�ON. 
4'2, •Nt.n D&':1'\&der Swaru-p Seth: Will the Honourable Minister of Rail

"'·"'""' ,-,,. nlPn!v•il t.ri i::tnt!' whv it iR not. noesihlP for C:overnment to run the cvcle 
1tt"n� nt .. !),-lhi "tlnil"•11v l,tnfon wit.h their owp etaff? 

·· 

'!'he Honourable Dr. John Jlatth&I: Thert" is no case for thfl RBilwaye 
11r1fort.nkini such work. 

ltoBBDIJ:8 AND MUllDD8 IN RUNNJNO Tiu.INS 
(ff. •tJtllnl Ourmakh Blngh JlulWlr� Will the Honourable Yinieter of 

"Rnil'""" hi" pleMPd to st.at�: 
fA) whether OovrrnmPnt, Rre nwAre that jnr.ident«' of rohlit•n· nn<l murder 

�,irin� r11ih11:11:v jfl11rn<':VR hnvP increased recently? 
(l,)- 1Vl1,-tl1Ar Om•PrnmPnt a1·t"> nware of the recent murder of Dewan B11hadur 

Pin"i Dr>'! RnhhAr"·nl. thP r.hAirman of tho Army Commii-Rion. ond hiR wifP. on 
T,11ill1inn11-A!nhnln Ri-�fion ; n.nd 

( "' "·hnt. ��<'Hi<' m<>n�11"""· Government propose "to n,1opt. wit-h n viow 
t-0 �nfrr.-nnrrling t.l1t> lifr 11nn propert,:v of the trnvelling public? 

'I'h.P Hono11rab1e DT. J'obn Katthat: (�l) From i;uch reports 011 nre ovallahlc, 
t.\ie rwlh i,ti"'.'1 ;� thnt Mse11 of rohl,ci·t a,n<l murdar in rnlll\·oy tr11i11 ... hnvE\. i11 
fact. decl'eascd recently. 

f.,) Yes 
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(,.,J 1J1l1i:; �\iuii;try has arrnnged with .t,he Provinoial .Governments for .the 

post mg of ! ',>lice l i:;corts on certain trains as considered necessary, ttod also 
mt· kucpi11g wa.tch l•n Uppor <.,lass compurttnents, spocio.lly those reserved for 
1,a<l1c�, uy Uo\'ern1,11eut l�ailway l'olice .Statf in conjWlction :with ,lto.ilway 
Liuurds uu<l Watch aud Word Bt�tf. As au udditiooal measure, Railwaya bavt, 
umuigcd for checking up ot sa.fetiy fast-eninga in comp&rtmentfl and an, alio 
proviuwg windows 01 lavatories of aU compttrtmeote with iron bar fittm&s II 
thu couches pass through shops for periiodicul .overhaul. 'l'he door labche1' are 
ah;o l>oi.ug so titted tts to make it impossible to -operate .them from outside. 

l:>O.A.BOITY OJ' TIOIUll'l'S ON E. P. &u.w.n ST.&TlOJIS • 
Ui, •Gi&nl Gurmukh Singh lluaaJlr: Will the Honouruble Minister 01 

H�dways be pleased to stat.:,: · (u) whether Government are uw!U'� of the iucouvenieoce cuueed to the 
public, resulting Irom the scarcity of tickets, which still e,liata a.� the Eu• 
l'unjab Uailway Stations; 

(b) if the auswtir to part (a) above be in the atflrmative, the reason, for such 
i.<',aroity; and · · 

(o) the atepa so far taken or which are pl'oposed to be taken hereafter in thia 
watter.?! 

The Honourable Dr. John Jla\\bal: (a) 0.overnmen! is aware of the incon· 
veuience that was caused to the public iu couuectiou with a tt1n11>9rary 11.bort.age 
of tickets that prevuiled on the E. l'. Itailway aowe mouths ago. 'l'be poil• 
tiou bas, howevtir, now improved considerably. 

lb) '!'he shortage of ticlrnts was tiutirely due to the failure of the N. •W. 
ltl1ilwuy (l'ukistu)l) to supply to the E. l'. Railway, their allocation of printing 
mtwhiu�s in uccoruauce with the agreement arrived at prior t,o partition. 1'he 
K l'. Huilwuy h11d, therefore, to tiud ti0ket printing capacity elsewhere and 
is, UH11,, wtirely dependent 011 suppliei, from other :R.,iilwaya and a few private 
prt1sses. 

(0) Journey tickets are uow being priuted by the Indian Railway Presses 
at Lucknow, Ajmer, Uorukhpur, .Uou1l>ay and <.ialcutta, and arrangement.a are 
also in han<l for such printing at Mudrus and 'l'richinopoly. l>latform tiokett 
un<l some jouruoy tickets ure also being 11ri11te<l iu privnte presses nt Calcutta 
1111d Deihl. 

l'jew ticket printing machines for the E. P. Railway are already on ordor 
iu the U .K. aud delivery is expected ill tho near future. 

Cl!:NSU!l OJ' PmasONS FOB TBOJINJOll ..UtD ADMJ.NIBTIU.TIVB fOSTS 
ff5. •Sbri Laklhmlnar&J&n Sahu: Will the Honourable Minister of Induat.ry 

111Jd Supply be pleased to state what steps GoverumcnL have taken er provose 
to tukc in <\f,nnection with an� cxist.ing or conttimplated progrnmmo (I: 

uutionnl, economic and. iudustrful re1:ont!ltructiou to prt:1pa: o Est� r.f pcrs<.ms · 
uvnilahle i11 t,lic country to fill (i) posts on the technical side of various in".iu8-
tries, e.g., N1giueering, textilei;, chernicul in<l11Htrics, auc:.h as, pottery, tuuuiug, 
et,c., aud (ii) posts of administrative officers, with particulars of their previou& 
experience? 

The Honourable Dr, Syama Pr&aad Kookerjee: The Council of Scientitiu 
and Indui;trinl Research are preparing a. National Register of scientific and 
technical i,cri1onnol with tho help of the Nutionnl Institute of Soiences. Thil'I 
Register will contain, a.s far as possible, in!?ru1ution about the existing talent 
.in the co·untry in the various branches of scieucc, medicine 6nd eugineering. 

� regards requiroroenta . of ad�inistrative . porso�el, su_i�ble mate.rial. 
from the services and from mdustrial unJerlakmgs will be ut1hsed fron1 tm� 
to time after such further training in business methods and manasemeet 8:1 
moy be 

1

deomed n<!cre!ifaty. I _do lfot think it iii potsible or necessaf1 ii) thje .ea6o 
fo com�ile li•t• 0£ availabl� pel'jCSnncJ. 
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So01l0m 01' St71'PLY AlTD F&lOJD OJ' MATOK Bolls 

"6. •Dr, '!>. 8 •. J>ellunllkh.;. (a). Wj.U th� ;B;onourable �ter of ,[nduatry 
apd �uppJy be P.leased r.c> state ilie sources from which ,lncija :wa1 obtainiDg 
matc:h·boi.ea during .the years 19�5, 1� and 1�7i' 

,(b). �s there beep &DY. chanie or det,.eriorajoA iD. :the 1uP1�ly of ma.tiCA· 
, ��-.i ' 

. (o) Ray� Ooye� fixed any price for match-bo�es? 
(dl. �e _(iovemm�nt aware �at in Pelhi a m,atch-bo1 :wi.th forj;l sticka is 

� lold for one aµd a quarter aw:i,aa.? 
,(e) H&xe -�o,Y.erµment t,ho_ught of eoopping this? 1i not, do Government 

propoae .to do IQ.2 
TIii llclDoarablt Dr. •1ama Prllad llookerJHl (o.) l19m, iD,di&�9.us 

p.®U!>iioA. 

,(bl Ho, .w,r. 
(o} NoJl.8, so far as �e Central 9:overnmen� are �DQer�d:. �hey have µo 

statut9r1. ��ol over the pri�• oi � aouun�dity . 

. (d). �he �rm11.tii,on 110 far reoeived by �ov�ent is r.hat a filandard 
M,at,oh �01 o� !ijty stioks is generally sold at one a.mia. 

(e). Aov�ent :will inquire further in.tP the m,atter!. �d shal! ad� 
��vjnoea 1o take suitaP.le aot.iou :where D.80888617.,.11 

CollSTBlJar.lOJI 01' Aa8oDBOJ11B il .Alill.&O'l'l 
"7· ·•J>ra 1, 8, Dubmllkh: (a) :Will ti}le ,Honourable �ister of Commu

nioations l:!e plea&ed � state :whe.ther .there was any proposll.,\ for oons.truo]ing 
a landing ground for aeroP.lanes at ,A,mraoti in the CentraJ, Provipoea_?. 

.(bl Are Oovernmen.t aware �t Amraoti is_ an i.mporte.n!i oenire of 
OOD;lDl&roe and politioa,J. aoti.vitiea ?. 

(o). Are Government aware that ii J,ies direotly on the way from Delhi, via 
Indore ap,d �yderabad to �draa? 

.(d) Are Government aware �) suitable ground is available at Amraoti 
for � purpose.Z 

(e) If the oonatruction work has not been already undertaken do (lovern
ment' propose to consider the construction of run-ways o.ud halting and landing 
grounds for aeroplanes at Amraoti? 

'l'lle Honourable Jlr. Bal .&hmacl Zidw&l: (a) �o, Bir. 
(b) Government are aware of the loonl importance of Amraoti in the Central 

Provinoes. The question. whether the traffic potential at Amraoti would justify 
the construction of nn aerodrome there and the operation of an air service 
through the place was reoently examined and it was oonsidered that neither of 
these steps would be justified for �e present. If the position ohanges, (lovern
ment will always be prepared to reconsider their decision. 

(c) Amraoti does not lie directly between Indore and Hyderabad; '.Akola 
which is directly on the way haa been provided with an aerodrome wbioh ia 
propoeed � be further developed. 

( d) Poea t10f arise. 
(9J lfoi - ... 



ITilR.11> QUll'tJONS AND AKIW11A8 
BBOADDJNG 01' &D.W.A.Y BBIDGa AT BADXDA 

"8. •Dr. P. S. Delbmukll: (a) Will the }lonourable 1diui11ter of Railways 
be plea11ed to state whe�er ()overnment have �ceived any representations 
with regard to the broodening of the bridge at ».adner& QD the B.ombay· 
Nagpur Railway line? 

(b) Are Government aware that a very hea:vy motor, cart, cyoUa.t. 111d 
pedestrian traffic passes over it? 

(c) Do Government propose to so.nction the widening of this bridge and 
meet the public dema.Qd? 

, The Bonour&bl• Dr, John Jl&t�: (11.} A �presentation . was received in 
1' ebrnal'y 1948 from the Town �UD.1c1pal Commtttee, Amraot,1. 

(b) and (c). The honourable member:• attention ia invited to the iufonna
tion l�id on the table of the llouae in reply to part. (a) to (o) of his •tarred 
question No. 468 put on lat December, 1947. The �vemment have uothing 
to add. 

RJutoBT 01' CoJDll'rl'D l'OB PaonarloJr 01' 0.t.'1"1'LII 

'49. *Shrl Ram S&haL: Will the Jlonourable �iater of Asnoulture be 
pleased to atate:. 

(a) as to when the Repor� of .the Committee set up for the protect.ion of 
cattle may be expected; 

(b) the number and dates of meetings this Committee baa held since it was 
first appointed; and 

( c) how many more meetinp &l"e expected to be held? , 

The Honourable 8hrl latramdu DoUlalnm: (a) The Cnttlo Preeenation · 
and Development Committee nniahed its deliberations on the 19th August, 
1048. 1'he l.'eport of the Committ!ee ia expected shortly. 

(b) The first meeting was held on the 18th, 1� and �h February 1948 
and the sec.ond on the 17th, 18th and 19th August, 1948. · · 

(c) No more meetings are likely. 

Buuaowa o• TBrrILll8 no• CoouI.N llilBOtTB ro K.m.iom. 

'50. *Shrlmati Dabhayanl Vtlayudhan: (o) Will the Honourable Miniater 
of Industry and Supply be pleased to state whether Oovemment are aware 
of the regular smuggling of textiles which ie taking · place from Cochin 
Harbour to Karachi? 

(b) Are Government awal'e thu.t Cochin Government have arrested some 
textile merchants who are engaged in this oontruband trade?  

(o) If the answer to part . (a) above be in the affirmative, what etepa do 
Government propose to take m the matter? 

The Honourable Dr. Sy&ma Prll&4 lloobrjN: (a) to (o). The CentraJ 
Gowrnment nt·e not aware of any regular smuggling of texi,iles taking place 
from Cochin Harbour· to Kar�hi.. Enquiriea have, howeTe!', b .. u made trosq 
the Cochin Government and .the mformatton wtB "- fumMhed to � ll;aogr. 
able member Jrhfll n. ii r� .. 
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CONTROL ovu PoBT8 m ST•DB ON WUTUN Co.uT 

,61� ·X·ShrimaU Dakahayani Velayuclb&D: (a) Will the Honourable Mini· 
swr of Tra.1111port be pleased to state ".'�ether Government have any oonuol 

· over t}:le l'orts situated in. States qn the ;:Neat Coaat of India, eapeoially 
Travan.core, Cochin an<l Rathiawar ? 

(b) !n view of_ tho possibility of contraband trade tb.rough the1e Port. 
to Pnlnstan, do Go\'�1· 11ment ·propose to h�ve a uniform policy regarding the 
portAI and Harbours m the States and bnng · them under the control of the 
.Oovernment of India? . 

. The �nourable Dr. John Jil&�:. (a) and (b). An anewe; to Ws question 
will be given by the Honourable ;M;1n1Bt,!r for .$tate1 to :w.hom i� should havo 
been addressed. · · · 

CoNSTBUOTION OJ' RAILWAY 'Lum no11 Kovova TO Pouv.ilill 01' 
M. AND s. M . . RAD.WAY 

@a. •Plot, 11. G. Baqa: (a) Will th�· ;E{onourable ;M;inis.'8r of J3e,ilwaya be 
pleaeed to state whether it is a faot that the . .Government of )!adraa or. \he 
Government of lnftia have suggested the construction of a branch ;Railway froin 
Kovour in West Godavari District (Uadraa and .Bout.hem )(arhatt. Railway) 
to Polavaram, where the �amasadasager project is sought to be oo�structed 
with a view .to facilitate the movement of heavy maobinery needed for the 
development of this multipurpose proJecti' 

(b} If so, are Government considering the practical steps to construct 
the said. railway line ? 

The Honourable Dr. John Kaith&i (a.) The construction of a branch railway 
from Kovour to Polavaram has been r .iggested by · the Madras Goven1ment. 

(b) The method of financing the project and the alignment to be foUowed 
are still under consideration of t,he (lov13mment of ;M.adrae, whose final decision 
is awaited. 

DBTSNTION 0� ENGINB8 .AlfD RoLLJNO BTOC][ 0� JODBPUB R.ULWAY BY 
PilISTil 

'68, *Shri Ail� Pruad laln: (a) Will .the Honourable Minister of 
Railways be pleased to slate w_hl'ther B?me engines and rolling stock ?f the 
Jodhpur Railway have been forcibly det�uned by the Government of Pakistan 7 

(b) What aro the number and details of suclt engines and rolling stocki' 
(c) What is the book value of these engines and rolling stock? 
td) .Hove C:overnment contacted the Oovernment of I>akiat,.n in this 

�h�f? 
The Honourable Dr. John ll&tt.hai: 'a) Yei-; und Hmu .. ' of the stock belonging 

to other Railways. 
(b) According to the latest informn tiou thl1 rolling B�ck do�_aiaed . . in 

)'nkisto.n comprii;cd: (i) six locomotiv,!s of the ,Joclhpur lta1lwuy, (11) 1'h1rty 
l,oofoe nnd fourtt,en four wheeled coaching ,·ch'el,·!; of the Jodhpur nnd one 
co;ohing vehiclo of the B.D. und. C.I. Railw�y, A.n<l (iii) 243 pooled wagons 
of which 40 are on tho books of Jodhpur Ra1lwuy 1111d 107 on t,hose ·of other 
l\ailways. 

c�) The book value of all these engines, cn.tTingl'!I nnd 243 Jodhp\il' wagons 

, oorresponding . to the peoled w•gons d�tAm�d is ei.tbnated to be over ruJ1ees 
e-eventeen · lakb.i. . . 

,(d) The <JtJ�ent, p1 India lm'T'e i;aken . . up the mitt£er t,Ji;rbugb \h�it High 
Oo.,.Jt)n1t ai JJcfablll, . 



ST.�RnED Qti'ESTIONB AND .\NSWElll! 

PBoVISI01' o:r LJoBT8 ffl INTD AND T!uBD CI.ill! ON 'B. N. R.AILW.AV 
6M. *Shri L&Jr•bmlnar&yan Sahu: (u) Will \he Honourable Minister 

of R�ways be pleased to state whether · Government are aware _that there 
are no lights in Inter and Third claSB compartments of the Bengal Nagpur 
Railwu:'' pRssengor train& rumiing from Howrnh to Vizianngrom n.nd Puri ? 

(b) If so, whnt 11,ction do Government propose to take in the matter? 
'(o) Are Govemmel}t nware tho.t much inconvenience is csused to 

passengers for want of lights in the <:ompartments nnd that robbery and 
molestation of women take place? 

The Jlonoun.ble Dr. John Jl&tth&l: fa) Ye11. Government Are aware th11t 
certain Inter and Third Olnes compartments of the Bengal Nngpur Railway 
trains on the Aections meutioMd by th,� honournble member occnsionally run 
without lights. 

(b) This has been due to the difficn lty in obtaining neceesar.v eupplieR of 
electric bulhR in t.he country caused by i-lrnrtage of raw materinls, labour unrflRt . 
nncl civil commotion. particularly in th·! ('l\lcuttn nren wl1erA the lnmp fact�)ritii 
nre situated, and alRo to the difficult.v in obtnining supplies from 0Tcr.1ens 
ngninst orders placed on the- Direcf.t)r-Genera.1, India Stores Depnrtment, 
London. These difficuhies h,ive now liet!n h,rgely overcome And if. is cxpectP.d 
that the position will improve in the not too distant future. 

(c) Government are aware of the inconvenience but so far as the r1>ferenccs 
to robbery and molestation of women n11 a result of the absenoe of lights in 
certain compartment.a made by the ho11oumble memb(lr are concerned, the 
Railway Administration have received n, reports of such incidents. 

FooDOBAms SDT TO MA.nus .AJTD DBcoNTROt 
'55. *Shri 0. V. AJattAn: Will the Honourable Minister of Food be 

pleased to state: 
(a) the quantity of foodgrains in rice, wheat, maize and millet. ser1t to 

Mndras after. the decontrol wu a.neounoed; 
{b) whether the demand of the Governfoent of Madras as regards supply 

of foodgrain11 for 'the year baa been met in full ; if not, why not; and 
(c) the quantity of foodgrains that is likely � be Hnt to Ma.drat in the 

oourae of the next four months w}lich js going to be a very orltieal perio.t? 
� 

'1'be BCIIDOU&blt Shrl Jalr&mdu Doutatr&m: (a) From 1st January to 81st 
.Tnly, 19{8, the followh1g supplies hnve. been made f.o Madrns: 

Malre 

Te1111 
• - 146,100 
, 181,�0D 

89,0DO 

18.000 

(b) No, because the extent to which the full demands of Pro'finces nnd 
Bta�s can be met depends upon the total available foodgraitia procured by 
Provinoial Governments and imported from abroad. 

(c) The situdiou is being reviewNl from . time t-0 iime. · The qunnHty of 
foodgrniqs which "'ill be sent to :Mndril� durin� th<· next four mo11lh11 will be 
)mown from month to mon\b.. • • 



r,14 OONBTJTUTBNT ABSBIOLY OP IMJ'IIA (LBOIBLATIVB) [24TH AUOOBT 1948 
LAND TO M.urolr.AOTUBDS 0� 8.ALT IN M.ADlU.B 

W. *lhrl 0. V. Al&Cll&ll: (a) Will the Honourable Mini�ter of Induatry 
and Supply be pl6ased to state how rnany nppliootione for aHignment of 
land for manufacture of salt were received from Mo<lrns after the policy of 
increased production of salt was Gnnounoed and what is the extent, of land in• 
volved ? 

\ (b) How many applications have been disposed of and what fa the total ex• 
tent of land 11o·far aesfcned? , 

The Bonoarable Dr. 8,ama Pnll4 lloottrjee: (n) Seventy applicantlone for 
mnnufacture of salt on new landR have been received so far in Madras of which 
fh·e sre for small plot& below ten acres each and sixty-five for larger area11. 
The total area. involved fa 77fj aOl'ea. 

· (h) All the five npplications for the m,mufncturc of salt in small plots without 
• lioence have been forwarded to the local officers for giving the applicnnts the 
nco,Rsary permission. The area RO fnr put undHr cultivation without licence ia 
sixty-flvP. ncros only. The aasignment of U1e remaining 710. acres in bigger 
plots is pending enquiries and will be mndr b<:.for" t.hc1 etn.rting of the nc,ct mnnu-
fntituring 11eason. 

TamuOBD.AP.ilLl-BilO.ALOU TE.JDPBOD Lno: 
'6'7. *lbri O. V. AllClllll: Will the Honourable MiniBf.er of Oommuni

oation& be plea&ed to state: 
(n) whethor it is a fact that the Thiruchirapalli-,Bangalore telephone line 

which wae oonsf.rucW for the use of the army is about to be dismantled; and 
(b) if so, whe,her Government, propoee to consider the desirability of 

retaining thP. line a.n<) m·aking it nvailnble for the use- of the pubJfc·? 
The Boaoar&ble Jlr. Kai .lhmad Eldwu: (a) No . . 
(b) ODA line '1aa already been ueed fm· extending trunk facilities at Salem 

nnd nine public call offices will soon �e opened on the remaining circuits. 
NoN-4V.AIUJIILITY ol' PosT-C.ABDs AND ElffBLoPBB m MADB.il 

'61, *81lrt 0. V. Alapllll: (a) Will the Honourable Minister of Com· 
muniCAtione he pleased to state whether Governmen.t arc aware that several 
Poat offices including Poat offloer. in  important ctmtres in Medraa were not 
able to 11upply poet-cards and postal envelope!! to the public and were able 
to supply only atamp1 In the monl,ba of' June ana .July 1948? 

(b) If ao, what are the reason, for the same ? 
"(o) What st�pi; do Government propose to take to prevent such inoon-

•enl•noe and 1011 to the public? \ 
The Bonoun.ble Jlr. Bal .Ahmad K'.idwal: (a) Yee, some complaints of 

Rhortnge of p0Rt-card11 and embossed envelope11 in the months of June and July, 
1948 nt Trbhinopoly, Masulipatam, Narsnpur nnd. Vizinagaram city have been 
reported. 

(b) Shortai;:e of post-cards WM due fo heavy demand on account of reduction 
1n the price of post-cards from 8 pice ro two pioe each. Shortage of embossed 
envelopes was due to ahortage of paper coupled with detention in course of 
transport by rail. 

(c) Additional machinery and _supply of pnper hav_e been nrtange� . for t�e 
Nal!ik Seourity Printing J>r1388 and it is hoped that the supply po111t1on will 
improw. Governmenii pro�ses to. build adequate re11ervoF! in course of t,ime 
t,o a.-oid any future inoonvemence to tha public. 



ITAJUW> QOll.8TI01'8. AN� AN'.SWBRI 116
7 

M..uauoruu, hlPon .:RD DlwrmBuflo1' o.J' _ TB.AOTOBB .&.XD BtrLLDOUBS 
'l'O Pl,ovmca 

'59. •amt O. V. '1111..a: (a) Will the B.oDOUlllble Miaiater of Aa:rl· 
eultUl'9 be pleaaed to ,tat. how man, new trutora and bulldo&en were 
imported during the ourrent year and .bow ibay were dil�ibuted pro�iuoer 
wile? 

(b) Were the full requirement.IS of �• provmoee met? 
(o) Ia there any proposal before Government for the manufacture or 

kaotiorl, bulldo.zen et.o., in our own QOWltr,? 
The Honourable lhrt latram4u J>oul.Mram: The Queation should have 

been adereased to the Honourable 1'1iniliter of Commerce. It has accordingly 
been tJoan.aferred to � lia� of queationa for 80th ,\ugust, 1948 when the 
Honourable �inister of Commeroe will a.n1wer. 

CoJOll88101' TO W:aos.m-8'Lmll .d'D Rft+urll8 11' V .&.X.ASPATI 
MO. *Bt.ba BamDHaJlll llqlL: Will the Honourable Minister of Food 

be pleaaed to it.ate whet.her it i:a a faoi that at the time of fmng 
the prioe of vegetable oil produota to be aold in large paoka the question of 
.;,ommieaiona to the diatributora, whole-sale 1ellera and retail sellers waa oonl'i
.iered and if so, what ia the rate of oommi11ion allowed to each of them? 

The Bonourable 8brl lllr&mdu Doulatram: Yes, the Commission 
allowed to whole1alers and retailers is included in thti controlled prices of 
Vanaapati fixed by .Government eeparatly for the ·three stages of transaction 
11i1. sale by manufaoturer or hit d.iatributing agen, to a wholesaler, by ,,. 
wholesaler to a retailer and by a retailer to1 the consumer. The difference 
b&tween the prices paid and chargeable by wholesslers and retailers in either 
case gives them a margin of 9 pioe per lb. The agency of distributors which 
le employed by some JD&nut&oturere �as nofl been recognised by Oovemment 
in the achedul� of prices. 

GMlmt WOii 0oJf9'l'BtJOffl>]I A1'b htl'Bovmatn cm RoADS m A8sill 
'81, •SrtJut BoblnJ E'lllll&r Obaudllmt: (a) Will the Honourable !(inia:-t 

of Trantport be pleased to state whether Governmen� have received any reque1• 
from the Province of Anam to give aeparat>e and specific grant. for oonatz-uo• 
tion and impnfrement of roads paBBing through �he Statee of .A.um? 

(b) If so, do Government propoee t.o make auoh sran•? 
'!he Bonoar&b1e Dr. 1ohll Jlattbll: (a) Government have received only 

one such request; it relat" to eenain .roadw pae!!ing through the Kbaai Hill 
Stake. 

(b) '.11he Government of India will ooueider tbt\ request after preliminary 
plaD4 and estimat.ea hne been prt>pAred. 
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OONS�ITUE�T A�;E¥aL:Y OF INDIA 
(L�ISLATIVE) DEBATES 

(iPA:&:'l' II-PBOCDDI1'GS OTBBB TBAK ,QUESTIONS Alf·D ANS�) 

r.,...,, 21t1a .,..,.,�. 1148 

The. A11embly met in the Auembly Chamber of the Council � a, a 
Quart.er to Eleven of the Clock, Mr. Speaker (The Honou,..l>le:illr. O. V. 
�avalankar) hr the Chair. · · 

Jl"'6 .LIi, .. 

QUESl10NS .AND ANSWERS 

(Bes Part I) 

F:AC!I'OIUE8 BIUJ _....,._. 

llr, -�: The .House will now proceed with the fwi�r 001*dera'6oll of 
the 'BiU · to .conaolide.te an!l amend tbe law regulatms labour in facwoiel, • 
1ep�d· ·by the · Select ·colnrnittee. The conai�ratioo motio11 waa paued by 
the House yesterday and _we pro'leed today with the clauae by olauee reacling of 
the Bill. I 'find tbere are amendment. hy Mr. Nuiruddin Ahmad. 

Jlr. •ulrlad4ID Mama4 {West Bengal: Mualipl) : Yea, Sir. I ,ba"e 1'Wo 
.amendment.a and I shall move them together u �ey relate to thfl aame matter. 

l 'beg to move; 
"Th1t. in part.a ,(e) end (f) of claue 2 of the Bill, for the word 'befjPAiD•", tit.· word 

'eom-elng' be irvbltltated." · · ' 
The olauae in the Bill aaya: " 'day ' means a period of twenty:four boun 

beginning at midnight". Thi11 it in put (e), (f) also aaya the aame .flbing. 
"Week" means a period of seven days beginning at midnight on Saturday night 
ate. I want to substitute the word "oommenoin&" for the word "beginning''. 
Fint of all, the word "beginning" ia an informal word. The word "oommen'l-

4ng" ia a formal word and a preciae one. It ii gi\fen out in Webster's Diotionar, 
of Synonyms, wbioh is a standard authority OD theae matt.en that tlifll Wbl'<I 
"beginnin&" hae Alation t.o an event, but f.be word .,oon:unenc1ng" le related to 
A point of. time. We may say th&t the pro'leedinp of this Houae begin with the 
Arrival of the Speaker, but it will be proper to say that the prooeedinga of the 
House commence ·at Quarter to Eleven. We are here oonoemed with a point of 
t-ime and "commencing" would be a more proper W'OJ"d. I do not aay that 
"beginning" would be absolutely wrong, but ihe word "commencing" ia more 
appropriate. 

In thia connection. I should aleo like to make a auggeation, if i� 11 aooept.able 
to the BODOurRble Mio.ieter, namel:v. ,tfiat the week ahould rather begin aft.er 
tbe waek-ead. that ia, .,_,tlae- mi�ht of Sun�. A 1"fllr to betrfn aft.er tbf! 
mi�gbb ot.811'turd.ay•would not be:�� •prc,per. Tlria ta onl� a -...,._trmi. �or 
the preeent. I move only for the cban&ing of the word u1,egmn1ngu lnlo 

, .. com�enou,,g". 

( 893 ) 
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llr. Speaker: Amendment mqved : 
··That in parte (e) and (f) of clau11e 2 of the Bill,' for the word 'heginning', the word 

·,'U11,mencing' be ,ubatilutcd." • 

The Jlonoa,�1Jli mm·,1a,1t•an ·Bam '(Mini�,t for ·Lab66r); Sir, I do not 
claim to be a gramrnari&h' : . as my frienc\ ' elaim1., k> lie, but both the word, 
''commence" and ·•begin" have the same meaning and the word "begin" is 

· ; aipipler . thl)o ., t'h.e ·werd "comm.ence:''., , , . So . .  I �oujd go ift. fOI' . the 
a1inpler 'word' and I ·have also· been advi;ed by the Draftsmun that "begin" is 
quite appropriate here. I �� r�q�ttsted m1 .friend Mr. Naziruddin Ahmad to 
help the Draftsman in all these matters an<f ho hlls helped him to a very greut 
extent. That is why this time hon�able members do not seq such a large 
number (?f amendments from my friend, but I am sorry I can�ot al)Cept this 
1unenanw.int. . . . · . . . . . . . . . . 

. --:-.V�· "' . . . . , .· 
·11r. Spi&ker: I take it that on)y such of the amendme11ts .aa &re not acQepted 

by the Draftsman appear on. the Order Paper. 
llr. 1'uira4din .Ahmad: Yee, ·sir. 
Jlr. lpe&ker: If that ia so, ·the honourable member may leave them alone, 

unless he is very particular. 
llr. Iulrudc:Un Ahlll.ad: I Rm not very particulur about these o.mendmenta. 

What happened was that the Honourable Minister was kind enough to ask me 
to point out some of the amendments to the D¥ftsman in9tead of :t,o11bling tho 
House over them, and. I was .enabled to make a Jarge number of suggestions. I 
am grateful to the Honourable Minister and aL� to hla Dt'a.ftst:11an for. acCfJ)ting 
a, large number of suggestions. It. is for this reason thlit they do 'not ap�ar on 
·the Order Paper. Yesterday, ·the honourable \ady l)'iember, 'Mrs. Renuka Ray. 
rather lamented the ab!:lence of a large number of amenrlments. which the Bouae 
normally expects from me. ·rhe reason wu a� I have exj>laine<l. However, 
inapite of nil tny industry. I missed a few more [IOint� arld that is_)Vhl they 
appear even now -on the Order Paper. But. so far as the Honourable Minui�r is 
.'OOnoemed, he baa been extremely fair in oonaidering tho amendments. Bo, if 
he does not aocept these two particular amendments, I shall not p�as them. 

Ill. Speaker: Then, I take.it the honourable m11mber wiahes to withdraw� 
llr. 1'ulru4din .Allinad: Yes, Sir. I bei leave of the Hou�e to withdraw . 

. Kr. Speaker: Hns the honourable member !�ave of the House to withdraw 
. his amendment? . 

Th� amendment wall, by leave of the ABBembly, withdrawn. 
Kr. Speaker: Then there are amendments b;y Prof. · Sh'bban Lal Saks_enn i� 

List No: 5, amendments Nos. 1 to 5. 
Pr,!, lhlbb&ll Lal 8abeDa (U.P.: General) :  Sir, I beg' to move: 

"1'hat ill r,art (kl (i) of clanAe 2 of th11 Rill, after the word 'packinif, the w_ orclA 'painting 
end poli1bing' be inaert.ed." 

I will also move tbe i;ecoud amendment just now as it relates to the 11ame 
,auh "!BUIIA. I beg to movn: 

··"i·nrt after part (k) (v) c,f <'1111"" 2 of the Bill, tht1 followin11 new part. (.k) (•i) be 
aclded ; 

• lvi\ loedinit car110 on or unl.,acJiJ1,c carao from v...-l, or 1hip1 ;' " 
Air, by my first omenrlmen� [ have only. tried to extend the. �eanin� ofthe 

word11 "manufacturing proC'en As I .S&Jd :vt-eterday,• some mdustr1A'!I'· had 
been left out and ther· could be euil:, inoluded in this Bill hy adding "ytainting 
,a.nd poliebing'.' here. 

Hv m\' aecond Atnendment-whioh is. mor,. imporiant-I have tried t.o · add 
"loading 'or unlo11dlng of cRrgo � "'hipt1''.. In fact. the British Factories Act 



,. 
bas got several sections for dock workers, because according to that Act.., dock 
worken are also· entitled to the 11ame amenities. ·fidac't, I - ,,·ould lili'e to draw the 

,· . .attention of-the Hopo�rable Mioi1te11 to Sectian. 105 of the British Act by whioh 
they have extended the provisions of the Factory Aot to dook workers. We 
.know that there are about a .l.akh of th• people in this oountry and if a Section 
like Section 105 of the British Act could oe .cdded to this Bill, it would be muoh 
better, but I think eveJJ if we add this new auo-aection (vi) in clause �f (k), the 
purpose would be aerved. ThE' .proviaions. in Seot.ion 106 of·· llu, ·-Brit.iala Aot 
run as follqwa: 

"The proviliona of tbia Act hereinafter in t.bia euli.eection ment.loeed allall lipply · t.o ev�ry 
.tiock, wharf or· quay (including any warehoue belonginl( to the owoera, t1"1iin.- or gpn· 
11en:at.or1 of t.be dock, wharf or qoay �od any line or 11diog ueed in CQDDectioo wit.Ii eitt 
for po� . of the lloek, -wbar! or qoay and not fonoioir part of a rail•"1 or tramway) 

-•nd enry other warehoue (not forming part. of a factory) In or for the purpoet of niob 
· JDerhanical .power ii ued, u if it were a factcwy; and u ,•if �e pel'NIQ Wlhl[ Uae ac,t.Qa.l 
� or occupa,ion of �t. or of any pr.emi14!9 within it. or forming ,-rt "f i� were t.h4' occapl,ar 
of a factor,: ............ " ' 

· Then there are certai11 other aub-aectiona; 11.1Jd in regard to the loading md 
unloading of cargo, the section iii.ya: · ' 
· 

"The_
. 
pro'riaion, of t.bil A� ment.ioned in paraaraph (a) .............. 1ahall . apply � Uae 

1,rc,ceue, of loading, unloading or coaling of any 1hip in any dock, harbour or canal. ... ... 
and to all machinery or plant u1ed in thoee prooeuee, u if the pl'OCMIN weN carried Oil 
in ll factery and the machinery or plant weN machinery or plant. irJ • fllCMIQ' 1111(1 �. 
1,ereou who carriee on th� prooeuea were t&. oecgpier of a facto"7." · · 

ThRt meBnR that all the docks and wharves and quays are oovered by theee 
provisions in the l3riti1h Act. So what I say is· that the la� numberi of dook 
workers in India should aJAO be given the benefit of this Ao$. Reoently. we 
bad a Dock Worker's Act which iB iriten<led· t.o remedy the present casual nature 
of dock labour; but. tbe condition of the dock workers is very bad and if we only 
add this eimpl� clause, all the benetita of this Act would be extendea to them. 
They are engaged in a work which i1 of part.mount irnportan'!e to the country, 1flnd if their conclitions of se!'vice are not improved, and they are dieaatlstied, 
nation's commerce will suffer. I, therefore, earnestly plead for extending this 
Act to them. · 

Kr; lpeutr: I was juat considering, before I ·put the ameudm�nte, wbetbe1 
the tint amendment is not covered by t.he words "ornamenting, t\ni1bing" etc. 
whiob .are already in the section. 

'l'h.e Boaourable Bbrl .Jacjtnn JI.am: It is covered. I was aJ,m just going t,o 
point out thRt it ie oovered by the words "omame11ti11_g and otherwiee tnatiog". 
which are already hi the Section. 

Prof. Shibban Lal Babena: Then, I do · not. preas that amendment. 
The Bonour&ble Bhrt Jacjlvan Ram: In regord to the Recond ameudmont 

also, I me.y explain,. BO thRt the honourable member ma:v be induced to withdraw 
it. Loading and unloadinf,C of cargo is covered b.v the Dock Labourers'. &,gula� 
tton11 and · therefore ;we did not include th41f; thing here. 

Prof, Sb!bb&D Lal 8�: But there i1 i1othiDg for them in this Bill here. 
fte Jloaoarablt Bhrt .J&ljffan JI.am: Not in th�Bill but in the ether -Act. 
¥r. �peapr: The Honourable Miniat.er · aa::,s Jo1ulin1;C and . unloading itl 

ooverecl by the regulRtioris for the do�k labourera. Bia oont.entfon ia that they 
ha.v·e thP.refore. not included it here. . . . 

Prof. Bhibb&D Lal Babena: Are the. same l\menftiet1 pJvided there and 
have they the force of a statute? · · ·.· 
.,
.. 'The Jronomable lhr1 Ja,!tnn Jtam: Their ufety and other thinp are 
provided there� but not au those thiJ?p ��icb are provid.!!.4-.h�re �-tJi�. �-. $c'l.. The noint. about' lnading and unloadnfg c!oe.- � ooriie tn' ttie min�. 

·-'�,r 'p'roce11 ".'fuiar thal 'la no€ a taetm,y: ., . . . ; . ·. . . • . . . 



IN oo••TlffUT uaaDLT or 1!1Dr4 (.,...1au,sn) (�n •oooft UNI 

». a� · Tb. q\ieeti 'it: 
,'.'TW .... :,-ft . (kl (Y) ol .... I ol .... Bill. .... ,..._. -- pan fir.) tri) ... 

added; 
.. 

'(.t) � c:arao o1i or iul1Adia1 GWF fniia .. ..._ Ill' lllita' " 
'the �oijon wie Jie�M'fM. 
Jllof. IJalb• Lil 111111,u: Sir, I IDO"N: 
"Tha\ io pan (I) of ol.aN 2 of ,be Bill, lbe fol.lowiD1 be added •' \I. uil; 

. 'i.DcludiA( •"tlfY .penoo _.ployed in or oa NWf of a ,.....__ • maiM, eleriolol, -· 
•iaorJ or ot.b.r "611. • " · · · --·, · --r-

t Bir, the de�ition· of "worker" formerly had a tail in which i\ waa mentioned 
that thti olerioal akff ia �o, included in, the definition of ··woc-ker". Tbia WI 
baa . no": been .drop��- } oooaider thi8 ia an imJ>rovemeot, but this matter ia 
of vital "lDlportanoe "and theae worda should therefore be apeoifioally �entioned 
here. There �· obTioualy no harm. in µientioriing them. Ii waa with ·*hua ame 
'purpoae in view 'tba't the word, in the iail of the former cleftnition were omitted. 
l think by using tht'ae word,, we will be al,le to make '>ur pwpoae more e:iii,Ucit 
wid avoid much litigation. I bepe �e Honourable � will aooepfl the 
M1Dendmen,. 

llr. lpllbr: A.mendmenfl mowcl: 
''That io pan (l) of cla- I of the Bill, .ate followia1 be added 86 Ille ud; 

�:,di�!�
U,

� iiapl�yed · iD · ·or OIi behalf of • f&et.ory • �Diel, deriolol, ...,. 

. , Jla•·�arable 8Jllt l&dfla -..: I hne every •YJJ\pathy with \be mo,.. 
of the amendment, but I do not aooept it. not beoauae I am oppoRed to it,. bu6 
because it ia •l.\pe�uou1. It ia oovered here in ,he ·deflnit.iou u given in � 
Bill. Everybody who .is connected with any of the worb incidental to or OOD· 
oected with the manufacturing prooea1 ia a workec. So I find thi8 amendment 
auperfluou1 and not neCMaary. 

Prcd. lhtbbul Lal llbenA: In Tiew of \he wuranee of the Honourabla 
Miniater that they an included, I beg lean of the Houae to withdraw my 
amendment. · 

Kr, lpelker: Hae the hooovable member leave ol h Houee to witbdnnr 
hi1i .amendment? 

The amendment was, by leaff of the A.Nembl:v, withdrawn. 
Prof. lbtbban Lil Saba.a: Bir, I beg to move: 
"'TbA4 in part {m) (ii) of clame 2 of tbe Bill, for the word 'twet-7', U.. wol'd �· 

be 1uh.Uiuted." 
Bir, our friend. Mr. Santhanam and two other friends in the Sele� Com-. 

tnittee have given their note of diaeent stating that thia part (ii) abould not be 
there and that all factories ·whether 'they uae power or ·not 1hould be covered by 
thi1 Aot. I have every aympatby with them,. but I do think tihat there aliould 
be rnaint&ined separate 11tatlatio1 ot· factoriea which � \laing J)OWV or 1Pbich 
are not uaiog power. If the Honourable Minister ia keen on havinc that differ
entiation let, him have lt, but . there should be. brougbf under thia A�� a � 
number of faotorie,, and therefore I have auggeated that \be word fttteen . 
I hope aa a oompa,mise the Honourable MiniiMr · will acoept the amendment. 

llr. flpeabr: Amendment .mowd: . 
•·Thu ill � (m) (Ul of �-- 3 of Uae Bui. for tJae werd ..._.,., tll!t � 'lftea' � 

be bat.U,iiW." · . ··;;..-.-bit:-. ,� •e:= . •.!Jl..°t�:Jt., u;:':"t not beaauae I e rd want'to linaa � . . . .. . . . . 



S,�4'SI 81LL 8n 
.pumew of We Ac,, but becauae it will not be edminietq•'-""1 � A lhia 
• .,.._ �. �. ia. ft,O. � '° p�.\� a � o� *be ,t-,ute book '!� will 

DOt
: 

be ·
,oforcecp�1 the near fu�. · M�ver if the l?mTiDoilJ {!ov· 

1� N�� ,�eut:9 �. �n�. th�t the,1 1u� m a P,Ollt.101,1 to enforce tbe pro.v1111ou1 
a( th11 �ill to every · factor,;y, they ha•e got the power to ext.end the 

aoo� .�f thi;a Bill and apply i, to the otheJ'.' factorin u well. Therefore I do no, 
acoep� · the amen�ent. 

� ·81alb1- � lllallu: U the Honourable Mini1M,r ii oo, a,reeable� I 
beg leave of the Hou1e to withdraw my �eodQleu,. 

�. lpeaker: Hae Uie honourable member leaYe of tbe Haute to withdnw 
.b.i, aixlendment? 

The amendment was, by leave of the Ataembl:,, wiUidnwn. 
R'lot. lllllb'blll W ltlsltlla: Sir, I move: 
"Thal in pan (m) 6f claUN 2 of LIi. Bill, Ui. worda 'or • ,ailwa:, rllDDUlf �·. 4141eurrin1 a, $he and, be omitted." 
Sir, this ' it an important amendment and I wieh the Honourable Minia.ter 

could tee bis way to acce.pt it. In fact, it wu no,· in the old A.et and it 11 an 
innovation iu thi, Bill; I don't think that the Honourable Mini1ter wanta '° 
make the lot of people in the railway running 1bed1 worse than what it w .. 
before. Aa I pointed out yesterday from a quotation from the Railway Act, I 
find that they are putting in 60 houra work and the ,preadoy:er ii 84 boun. I 
think the running ataff ii the moat important a� in the Railwa:,a. UnleN we 
give the drivers, the firemen, the engine-oleanert and all thete people the 
amenities provided for in this Act, I think we � run the railway aemoe 
efficiently. I therefore hope that the Hqnourable Mini1ter will not bave it tiaid 
about this Bill that it haa alao injured a large number of workera who have 10 
far enjoyed the benefits of the 1''aotory Aot. I hope, Bir, be wtll M:Oept. the 
MDlenc'frrien•. · 

Ill, I�: Amendment moved· 
"Tbel in pan (m) af cla11u 2 of the Bi.11 tbe word. 'or a WMl••Y ruaiq Med', oc,,urring aL tho end, be omitkd." 
Blart JC. l&D�erien, (Madru: General) :  Thia point came for an exhau1tive 

enquiry 'at 'the Select Committee meeting �nd U W88 found that it WU to the 
advant.age of the workers themselves that the clause should remain. H it is. 
There was some difficulty in distinguishing betweel) workera within the running 
abed who were treated as factory workers and other11 who wor:k outside tht, 
running abed and were treated 81 non-factory workers and there waa a great 
deal of confusion, Also under the Railway rµlea the people we exempt from 
this Factory Act get many more privileges and therefore it is conaidered de11ir
able thab this running shed should not be trea�d like a factory for the good of 
the worke1'8 tbemaelves. · 

Prof. lblb• � au,r.e�: I �DO•· t.hink of any edvant.gea to which *1le1 
are entitled by being excluded from thia. Act. 

Th• Baaour&ble Bbrt �ecltftll JWD: t t.&ink, Sir. •ht,. 11µJ1en4Dlent hN been 
put by my honourable friend out of tome ml,conoeptlon. He haii railed the 
queation of drivers and guard,. I do not tee bow we can miir up tbeae dri't'Pn 
and guards with the railway running aheda: It la not meant. for drl.,en, flNmen 
and guonb. These running shed, are not a. a matt.er ol lad faotoriee; the:, 
are not even repair 1hop1; they ate plaoe, �here U,eee •nn>ee are oleaned or 
minor fepaira done. The an��1. aro,e bt'!Uf� �oee who are wodrinc iii' IIINe 
sheds are treated u If �ey were· empl.f?yed � a facto� �d �9� 'fQrkipg �._ 
aide are tna� a, II tbev are not faclory worbn ; and that llbOb'laly wu oreaW 
amone ih� Htr;ie �,tegor., of aW thP-mHlvu. In �r to clo away wtt.b th� 
anomaly ana ID vfp of �

. 
fact that \lleee r,uJUlinr �I are .hm 6lae patuN 

of their work not faelorie,, It wu broqbt lo our DOtioe by tihe Railway Doud 
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[Shri Jagjivan Ram] 
thut'·it would' be advisable to exempt these running sheds from the purview of 
the· :Factories Act. As regards other amenities, aa pointed out ?.V Mr. Ba�thana� 
they are better placed i11 the matter of leave rules . and other thing&. As regards 
hoW'B of work, for .railway workers as pointed out by Prof. Saksena, they are 
for the l'unning· sbiff. Tho11e ulso are going to b� revised in view of the award 
giveo by Justice Uajadbyaksba whi'}h will eoon come into force. So all theeo
pointa do not arise and my honourable friend is °labouring under a ·misconception; 
I hope he will withdraw the ameQdment. 

Prof. 8hibbaD Lil Babeu: I would have found great pleasure iii with, 
drawing it but as I am myself fully acquainted with many running sM<ls aU 
over the country . . . . . ·, 

Kr. Speaker: There· can be no reply to the. a.rgumGt. The, · hoaol11'8ble
member has to make up his mind whether he withdraws it or wishes it to be 
put to vote. ·· · · 

Prof. Shibban Lal Salme�: I desire to preu it. 
111'. Speaker: The question is: . 
"That in part (m) of cli.118& 2 of the Bin, the word� 'or a railway r,mninir ahe<l'. occurring at · t.he end, be omitted." 
Tbti motion WllS negatived. 
Jlr. •utril44hrAhm14: Sir, I move: 
"Th�i in part (n) ·or clau11e 2 of the Bill, for the word, 'and where the said Aflaiu a,e entruated to a mailagin11 agent, aoch aaent ahall he dMmll<l to he the occnpier of t� fa1·t-0ry', the following be ,_,ubttitoted : . . · · 

'and includes, where the Rffi.in of the factory are entru,w-d to a man�ing agent. ••ch managing •gent ;' " · · 
Th�s relates to the definition of the word "oc.iupier' '. It says: " 'oc?upie1·· 

o{ a factors menns the pel'f'on who has ultimate control over the affairli of the 
factory." Then there is a !�ng pa88age: "and where the said affairs are en
trusted to a managing agent, such agent a.hall be deemed to be the occupier of 
the factory. '' 'l'h�!Se words aro condensed' in the amendment .. 

. The nmendment nu,rely substitutes for the last. words "shall be deemed to 
be the o'l<lupier of the factory" the word "incl udP.s · ·. The definition relates to 
an occupier and if we s11y it includes a .  managing agent . all the&e words "shall 
b� deemed to be the occupier of tho factory" would be unneceHery. If we 
say that · the occupier includes the managing agent if he is in_ charge, that is 
quite enough to express the ide11. and it e')()nomi�E'a so many words. Sir, I move. 

The �• Sbrt 1&111•111 :Ram: Sir, it is not only a question of _drafting 
but. chRngea the meaning also to llOme extent. Under the clau11e the monllging 
agent if he is in chArge will be the occupier, whereas the amendment would 
make thP. person who is in ultimAt� control .as well as . the managing agent · 
occupiers of the same fnctory. So it is not merely au improvement cif language 
but also chan�ea the me&Qing. I cannot a�pt lt. · 

llr. •utruddln Dma4: The ·aame riak. 'i11 there also in the clause as it 
stands. 

Ill'. Speaker! No, it ie not io. 
hoth ; that ia not the idea. 

The amendment would make it · •J>ply t<> 

Ill'. X�Cldbl Alam�: Then· I do �ot ·press jt: . .. 
Ill'. Speabr: .Then. I need not put it to the Rouse. 
:.,. JI.;, K. BtdhT& (C.· P, and Berar: -General,: S_ir, I beg t.o move: 

. . 

. ''That 'att.r part (o) of, cl�tiMI � of the ·Bm. the foili,,rln1 Ml" part_ be. � :  .. . . ''oo) ;Chief in • ..;...tor' at1d..:'lna�r' mean perion,' who ha•e 1eped_ for •�Ill t.l;lr-. . 
. \! :,eara ln :n·y recoplMCI ·IJOQaJ inetlt.at.e.' " . . . . · ·· 
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In vjew of the In11peotor's dutjea thia ie very hnp�t. . 'l'he. .HoPoura�le 
Minister stated that even in the Adviser's departm�t �re ia �aining of 
inepectol'B . . J should likti to know what training is given there . .. :n t.he fospeo-
tors are traiued there. I will press for thi$- amendment. · · · '' 

The Bonovable ·Smt Jacjtn,n ·Jtun: Sir, I aru not aocepting this ameo.t-
ment. 

llr. B.: ][, lldhY&: Then I do not pr-er.a i.t. 

Kr. Bpelbr: · Then I -will not put it to the Houae. 
Bbrt .A.jlt Pl'u&d: J&tn (U. P.·: General): . Sir, I move:· 

"Tb.at in _part (q)_ of claaae 2 �f t�• Bill, t.he follo"'ing be edded at the end_; 
'and all ref,rencee to a province ,hall b, conatroed &f refer&ll!!ell to an .Accedin, 

State'." 
I said something about this yesterday and I desire $a aay . a few wor� oo. it 

now. Thia amendment really relates . to clause 100 of the Bui whioh ·say, that 
in case of firms and asao')iationa all the partnen of the ftrm or membera·of the 
aasooiation shall be responsible for any breach or violation· of the provia:ona of 
law. ·To this there is a proviso to the effeot that it will be open to the parimert 
of the firm or t-he members of the aB80ciation to .nominaie one of their partn•n 
or m11nibere, and that pel"80n alone shall be liable .for any breaoh or violation of 
the law. B.ut that. proviso lay,. down a rider t.hat such member should be 
residing within the provinces of India. Now the word 'pl'O'Vinoe' baa a speoiial 
meaning under the Oovernmeri1> of India Act and mean, one of the provinoee 
mentioned therein. Thie Bill has now been extended to the · Aeoedin� StattlR· 

And if this amendment i11 not accepted I� will mean that In t.he oaae of a firm 
or iaesociation which carries on business. in an Acceding State the partner" or 
m11mbers, who wilf all be ordinarily reeidiDfJ in an. Accedio« State, 1b.»1 n� t.be 
entitled to nominate a partner or member who alone ;ill be r,aponaible . for 
violations or breaches of the law. � I think for provinces and States there must 
be one law and my amendJ'nent: would remove the anomaly that now exist.a in 
the Bill. I hope it will be accepted. Sir, I move. 

Kr. 8ptlbr: A.mendment moved: 
"That in part (q) of claue B �t the Bill, the followin1 be ajlded at t.be end : 

'and' all referencee to a pro't'i.noe ,hall be oonArued aa referenoea al"eo to an Acoedinir 
·st.ai.· ... 

'fte JloDoarl,bg Bhrt Ja,jffu Bam.: I think 1, abould read aa "reference, 
alao to an Acoeding St.ate." I am prepared to aooept,. in thia form. 

llr. lpeilrer: Has the honour11tble member any objeotion to .. adding. t.h� 
word "al!.IO" • 

Bbrl .&Ji\ l'ruad J&bl: No, Sir. 
Kr. Speaker: The quettion i,: 
"That in part. (q) of claaM 2 of the Bill, the followin1 be added a\ th. end : 

··and alt reference11 to a ProviDCM ,hall be 00111t.nied aa refeniieea alllt to an Acceding 
St.ate' ... 

The motion waa adopted. 

llr. Speaker: The queation ia: 
"That clauae 2, &a am.ended, at.and part. .of U. BW." 
.. The motion w111 adopted. 
Clauae 2, Rs amended, waa added to the Bill. 
llr. lfutnul41a Ahau: . Bir, I beg to move : 
"That the Proviao to ClaaM 3 of the Bill be Gmitt.ld)' 

-� 
. . ,: . :.,i.'(f 

• 
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"Bil', aie .!Jl•in pari of .c�au,e 8 is to thi1 effect: "In this: Aot referencea to 
'lliie of day are reference, to ln�n Staqdard time, being 6ve anl a half houN 
ahead of Greenwich l(ean '.rilne. ' '  '£hen there ia the proviso that the Indian 
Standard Time may be abandoned in certain oaNe �bd other t.ilne•. m� be 
.Uowed to be ob,erved. I submit, Bir, that by allowing this latitude, nothinc 
would be gained. In fact, no principle will be affected if we all,o}?aerve the 1au1e 
Standard Time. There will be uniformity. No vested right. or caate prejudtcea 
of a�y kind which the people value ao much will be Nfeguarded by adding ·t.W� 
proviso. On the other hand, in the interest of uniformity of . tune, I submit. the 
proviso should be deleted. No hardship 'will be 0&uaed· thereby to anybody. 

llr. lpeaier: I think the honourable member knowa that thi, ia an amend
ment which need not be pro'!eeded with and that he will not, aa usual, pren 
•hia. . . 

Iii', •Ulraddm .&lbui: · If the Honourable Minister does not accept it. . . 
Mr. lpealw: It �U:tt � obvioua. Then ia a d\feienoe of twenty mi11ute11 

b�,vee� the Bombay .tim.e aod tbe Calcu�ta t:me.. I£' a w1ifor:xn t.m1e ia adopted, 
the Calcutta workera will be put to a grtsat hardship.' 

Kr. •u1ra.ddla .Aluaa.4: T)w amoun� of ti01e will be t.he l&lll&; only Uat:1 
,tarting point will be different.. It i1 only in aatronomioal or other 1cientiti...: 

. obaervationa that th exact local time i1 very important. U )n the Poat.ti ,md 
Telegrapha and the Rllilw")'e ib, 1&me Standard Time which ia �urrent .from 
Bombay to Auam wjtbout c4'l!aing tbe ie .. t di.Bturbaw>e., l think t.bere will be 
no difficulty in aooepting ibie amend.mffnt and deleting tbia piovi.so. . h will 
caUBe diffioult7 oDly in thj! c� of na.utieal Qlld &11t.l'onQD1ioal obeervatorie1; we 
are not here deMing with any 1uch thing. 
fte....,..,..... llllll ladna .._:· What abwt the ·cabutta local time:> 
llr. � •Jamad::. Calcutta tini� 11 ao;ancnnat, apinet which there has 

been a .serious out.cry. I beg to iubmit""hat in the lt.a\lway,, Poat Offices aud 
in Offloea t.hrougnout India, the t:klodAl'd Tt?.ie is m�n�ned and no hards.hip 
i1 caused. There was a gentleman who was a lawyer, artcl he wanted to catch 
11 train. He·bad to add 24 minutes to the local 'time, which .-as then known as 
the Jubbulpore time. He waa. always late and alw.ay11 mi1tSed the. tra:n. So. 
tb.is time he began to arrange for hie departurti from \hree ruaya before the .iaurne.v. 
Fir1t of all, he added 24 minutet to the local time and �mmitted to memory the 
exact time. UncQnacioualy, forgetting that be hlld. al�a4y added . . t_he. t.im�, he 
again added 24 minutea and wh.en be wen·t to .the platfonn, it waa empty. He 
�ho�ght the train was late and that he had coine t<>,<> early. After !ome ti�•· 
be "1as infotmed that the train had ler.. In tbelle 01mumsta.ncee, no advant.gt
will accrue to any one by allowing this diiference in the timings ; in fa�t. it wontd 
be always dangerous to allow two timings in the same place. 

1 

8lart K. lmlbulam: In U.K., they have got t.he Summer Time a11d Doub'<' 
Summer Tim'e. 

Jlr. 1'8alncldbl .A.luud: In Post Offices and in Tele�ph · Officea. W'3 have 
got the Sta11d11rd Time. The All-India 'Radio also ob!!e"ei the · St.anJ11rd time. 

,end everybody has a.ccepted these timings. Coovenion of qne time into ano�er 
Is an irksome and risky affair. It is for thii. purpo,,e that I want to make it 
uniform. 

lhrt B. V. JC&m&Gl (C. P. and Berar: 0flne�l): The m�tropoli, of the pro
•ince from which mv honourable friend himself hail,. ,rhicb 11 one of �lie biqe1t 
industrial centres In our country, i, notorioua for itt peralaterit ob96"11DCe of 
local time. 

llr. •un441D .&Jlmacl: No..,..,- _. ... dh ...... 
llr. lpNIDlr: Do I put it to h Reulet 



rACSOaJIDS au.a. 
llr .. •uanddla �: YN. 

� • ..-.: A.IUDdmw �ftd : 
''Thu ill. ProYiao t.o cia- 3 of &ohe Bill be omiit.ed." 

kl 

. Tilt �able 8brt lacilYu km: I do upt acoeP' lb. amendm.eo,. A.,.n 
!.l"Om the time1 that may be preniliog in places like Calcu"- ancl &mba7, i� 
�oom�a aome�im� nec�u, · to ,al�r � Standard Time 1111d apply the local 
�a � ce� mduatriea m ce� . ,euons of the ,-.r. In otbw <iOUrttrie• 
� they have tb.e Summer Time and t.be.Double Bummer Time and ilainka like 
�.�. h ii 4t preaent_ uil'ing. in our oounv.,· also. U ia not going 1IO cauae •1· 
dttticul� io &D,Ybody it local timet ue applied.. Therefore, I do no• accepi ·tu 
uaen�e11t� 

llr. lll•lbr: The queation ii: 
• 'Tha, ibe ProYiao t.o Claue 3 of th. Bill be lll!'ii'-4." 
'l'be motion .... negamed. 
llf. I,.._: The quenion ii: . . ' 

.. Thai Claue J a-.nd pal'\ o( t.ae Bill." 
'!'he mo�oo •·as adopied. 

t.:lauae 8 wae added to the Bill. 
1111ft AjU ....... Jaaa: Sir, I do not p,opoM! 6o mcm, the amendment; bu, I 

wc.;uld like to take. thia opportuni'Y to make a few ob1-,.ation1 about tb.ia c)&t,N 
4, if I may be permitted to do ao. 

llr. lpeuer: Yea. 
lbrl AJl\' l"nlld .Jam: Sir, Clau11e 4 provida. that the provincial Govern

ment ahall have -the power to decla� that a f&0tory which in fact. conaiata of 
dift�rent department. or br.ancbea ahould be treated u eo many differen, 
fl\Ct.ori... In the British Act, there is alao a <.'oun� part of t.his provision and 
the Clilef Inspector there baa been given the power to treat more than one · 
{aotorie1 u .. one f"°tory. I think that i1 a very wholeamne proviaiop that the 
Chief Inspector of the Provincial Government ahould have the power to treat 
either a. number of fectorie. u one, if the! are. one, or b'eat one fa�tory M • 
number of faotorie1, i1 they a.re different faotoriea. Thlt, does not neONaarily 
mean that the Provincial Government will un-nece,sarily group a number of 
f1otorie1 Into one.; but if any effort ia made bv the Faowy -aimers to·eiftrur11Wnt the' proviaiona of law, then, the ProTI!lcial Oo-.emmertt may • .,t IO .ii., the true 
intention of the Act may he canied out. I hope thot in working out tM Jll'Ofl· 
•iom of *his Bill, tlli1 poin, will be kept in view. 

Jlt. lpe&ttr: The queation it: ,• , 
··That. elaaae 4 stand pan of tbe 1111." 
·rhe motion wa, adopted. 
Clau1e 4 wu added t.o the Bill. 
Prof. "DIJJhln I.i lablaa: Sir. t.hen, iR ROme mi1-print MINI. The amend

lMDt whiob I have t.abled give1 two alte.rnMives.. The 6rati altanat!ve is that 
olauae tS of the Bill be omiHecl and it it ia not. acoept.able, then, In ._ altematift, 
r Ii••• euguted *""- ame.nchnente. 

llr. 8pu,br: That may not be fn. mder . 
.... IILlblla LAI IUIIIII: I know my honourable flwnd ._ MID.law II 

-.ftlng .. ...  �.aay of tlMlt8 UM� I � .,._. to auJ5e my poti�on .. . .... ..  aw.:....... : 1f· 
• • 
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llr. Spe&kw: The pro,edure which 1 would sugge11(i.tthit'{�f u�--bl
,;
�

pose of the amendments ;  if he has to aay anyt.hing sabirtantially•agaitlat: \'"the 
clause, then he may addre1111 the House about the clause. 

Prof. Bhlbb&D Lal 8&kleu.:· Ml · the 
. 
four amen�ents are. �Qe. ��tea 

whole. They are·put forward only in the nlterri.ative'. · --· ·  · . ·• 
•llr, &peak�: �ich �mendment does ho.p�pose to move? 

. not. S�bll&D Lil �UMD&:_ I have suggested �at'either·· clau8e 6 oi tht: Bill bo omitted, · or, 1f that 1e not aoceptable, then. in clause 6 of th·e 
Bill, after the words "provincial Government", the following words ·be inserted' ' · 
nomely:-"wit.h the couaenti of the· Legislative ·Assembly expressed through ·� 
resolution. " ;  that in clauee 5 of the Bill, the words '"all or" occurring in line 
three be omit�d, and that in the Proviso to '!ur,use 5 of the Bill, the woJ:ds 1'it a 
time' '  be omitted. I had also poin�d ou� yesterday that in a fre� India we 
should not give to the E:..ecutive power of over-rid,ng the wishes of the Legisla
ture. Here w� art- pt1ssing thi11 Act after prolonged . discussions a.nd· -we should 
uot gwe power to 1my executivti authority to -say th� Rn emergenoy has a1isen 
and so this Act must remni!l in Bbeyance. I think the Government hs11 enough 
oowers to meet emergencieR, and Acts passed with great labour ·by this eovel'tl:gn 
Assembly should not be put at naught by mere <•xecutive orders. I wa.nt this 
.power to be taken away,. but Government muy have power i11 times of eml'r
gency to call a meeting of the- Assembly. At present they also have power'> to 
i11sue an Ord �a.nCf;l. It 11hould nf'ver hf\ppt>n that the workers iP · a f<.totory .. llre 
without any Code to regulatt, their conditions of aervbe. , .  I think that England· 
und Americ,11 i1.ltbou;:?h they went through the great war, still did not annul . 
t.heir lubour legislations. What they did wn8 that, they tried to huve their 
Parliament- or Congre�s to ri1eet and to frame lawi. to meet an�· ·emergency:" · If 
we put in th;s ptovisiqu here. it �.1a.y be J,11,ter 111ed vindictively by,:ftftother Q�h
ernmeut n9t. pr.operly disposed towards .labour. I am not pre�re.d to give this 
power to any .Oove-tnmerit to set at naught. the will of t:bi11 sovcrei,zn A'>sembly._ 
I think it if( an undemocratic provision and it ehonld Mt be includecl in an Aot 
pa�ed by this A'lleembly. I hope the .Honourable Minister will .see that thia 
ahomaly is removed fl'OIQ the Ac�. He already has all-the powers to mef't em�r
��)1oie11 end to ctive I! Oov�mme.nt the power to t.ri\nscend all law will be moat 
unwise. I wi11h this tD be a reallv democratic Bill 11nd I do not want it to be. 
eaid thQt Ally llovemme,,t ha8 powel'R to sit at naught legildation l)ll&i,ect by this 
H<>U8e. 

a. Speaker: The po9ition then oomoa � this. A� I stated to him bis 
am�ndment No. 7 for the deletion of the entire-clam,e. will be out of order. He 
can of courwe vote againat the clau1e. 

Then there t'lre thN'!t, oth;r amendrflenta-Nos.' R. 9 Bnd 10, which he wishes · 
to move as altemutive11 to thf' deletion of ihti clauf.e. 

J 9hnll put them to the :a"ouse one b:v one. Amendment. N?· 9 !:?OCS out 
ht'ICam1e the deletion of the· word, "all or" i" not gojng to make any differ�noe. 
'l'he clause read11 : 

"Tn Anv ca..e of r,uhlic ""'"r"""�" '·"" llro•i:nt"ial 'l<l•emm11nt .ma:v, b" not.ifi.-,.tion in the 
official Oa&fltte, eumpt. any fact.ory or dua or de'ICl'iption of factori• from all or any of 
•.he ptoviaion• of I.bi. Act ...... " · · • · 

Really thore ii no ·,mbatant.ial change. But if be. is particular. I will put · 
Nos. 8 and 10. 

�. Shlbb&D. Lal Babena: I would like t,o lmow what the Honourabl� th". 

Ministnr hn11 to Ray. I think he ma:v agree with me. · · .. , 

· Mr. Bpelbr: Vf!jy ,flit. -•· :",�:. , ·T 
The Bcaoaralll• 8'rl J� :aam: 'J hBve· not,hinir mu�h l<n1Ay. 'l'heN• 

powe,11 of .-�1imption are beTng given to the tn>•inefal O�mmee� nr M!Je .. of, 



• 
pubtic t-mergtmc.y. We are widening the &cope of tha 1''act.orie11 Bill. My friend 
is ,wRre i.u c\.ie of 1m cµ-uirge.ncy, like a war, ii very luge> Dumber of small fac
t.oriel! spring up iu 001111ect.ipn witb war 1u11plies and it may uot be d�sirable und 
wise on the ptll't ·of the . Goverwnent to en(oroe the provision1 of this Act to ll 
very large"'t.lua)oor of factories . that may be .exiat:u� or may exitlt, Q6 • a war 
e.qicrg�ncy. · 

Now as that amendmeat ia, if · this emergency provision is to be used, it 
should be with the m:preas approval of tht> Legialature. Well, it is for · tha 
House, to de·>ide whether, in case of an emergency,_ it will be po11ible to oonvune 
a meeting of the Legislature nnd to have a resolution 1,aaaed to this effect, 

- seeking the app�val of the Rouaa to the exemption of the factories from 
ihe provisions of this Act. I do not think it ia advi•able to have· thia proviaion 
that the prior approval of the Legislature will have -to be taken. It might be 
that in case of an emergency it will not be posaibltt to conTeDe a meeting of ·the 
Legislature at all ond · the ·members themselves may not be in a position to 
attend the meeting. So l do not think it is necessary to have thBt J1rovi11ion 1md 
I canno.t ain-ee to the deletion of this provision. It. is very necessar;v. 

Prof. Sbibban Lal Balrleua: In place of "ProvinciBI Govemmtnt" wi'I he 
be prepared to have "Central Government' ' ?' · · · · · 

llr. Bpeak'r: That is a new suggeetion. · But. is the honoun,ble member · 
p11 rtieular that I i;hould put the BJnend·ment t.o the . vote o( the· Houae? 

�!. Jhibban. Lal �na: If he does not .agrei, I w:11 withdrn.w it. 
llr. ,Speaker: There is no question of withdrawal.- He is not going to move 

the Bmendmen�. So that disposes of. all the amendment.ff to. thi1 clause ex�pt 
thllt of Mr. Naziniddin Ahmad. · 

llr. Bulruddtn Ahmad: I am not moving. 
llr. Speaker: . b ·that. case I shall put the Clause to the vote of the Hou11e. 
The question is: 

"That Clauae 5 at.and part of �a Bill." 
The motion was adopUMI. · 
Clause 5 wu added to the Bill. 
'1'bt Bonoarabl• �· l9Gln.il a..: Bir, I move: 

"That in 1ub-cla11M1 (1) of clati• 6 of the B:fll. f,,r the word 'may', Lhe word '•hall' '!,
•ubatitated." 

The idea is that the Provin�ial Government 'shall' hove to make rulea 
requiring all these provisionit-"'.hich are provided in this Act. Therefore, l 
�(1VC, 

llr . . Spe&nr: .\mendment mc,ved : 
"That in ••b-d .. " (J) of r.lar.111" 6 of ·the Bm, for the word 'may', t.h11 word 'ahall' he 

a11l.111tituted." 
. 8hrt .Pr&btia ,J)ayal Blm&Ulnpa (West Bengal: GenerBI) : I do not sece why 

thA Hoooumblfll Minister '!houlcl aak for thi11 r.hanize to bA made in clauae 0. 
This Factoric11 Bill m&ke8 oompuliK>ry provision for health, eafet.y and other 
conveniences. and nmenitiet1 for laboul', this 11ectipn seekA. to lay down. certain 
Rdditional c.onditions which if the ·PTovincial Government Rball 110 desire thev 
may la.v down; tJis., approval of particuhi.r places 88 sites for a fa�tory or other
wise. There i11 nothing 88 regards convenience&- for labour or anything <'be. 
Bo far as the bi( t()wns am· �onoerneJ. there· are munieipil law whi6li ·· ftave 
to be followed b.v applfoan,s for· the erection of -factories aod the, have t., "PPl:r 
for a�ion t.o ihe different municipi1J ccrporations. ,8o far· Bti the other· munf- · 
oipN w,wna· in the PJ'OM'!ee . &re 00Dcen'led, .thereitiillr.)eo the muoiolpal Jan: 
re41\lire it. But. � -oert.ain factories -haYe to b4' · ereoted iri" viii�. where t� 
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ia �eit�� a. �uwcipe,iji7 nor a.n7thing ·ell•. tAia 11uea\ion. of a · Hledi�n of a •1'-'. · 
or. budioa a a.ate, doe• not ariiJe. You will ftnd \bat lhia 1''act.or1�• Bm baa been 
mad.I ver;y exten.t.ive W Vie'f ot ·t.b. definition of tbe Word' ''faCtorJ ' �pd it )iy 
bften made applicable to a uumber of oooupation1 carried out by more \bai.i 
� persona. H aite plaoa �ave to be tiled and •I>Qcilications have to be filed and 
$be &IWl� made cou1pl,Ll.eory, the expelliea will be very ,much inoreaaed. Any ex
penditure we add to t.he erecuon of � factory, or the manufacture of any parti· 
cuiar thing, haa to be paid for by dae. conaumera. It is not \he factory owners 
&l(!Oe who have to pay. They oerteinly realise nery pioe they apend from the• 
conaumera. Therefor.e t'be Honourable Miniat..r aaould oonaider the adTiBability 
of the ch.an1e of Uie word 'may' into · aball' and I am iure tha, when be "'ill 
conaider it carefull7 he 1'ill not pre11 hia unendment. 

11111 K, laa*hanem: I ·,uppon t.he objection takeu by �e previou1 mem
ber. Toere ia not only the queation of plan. but also provi1ion1 requiring 
�giatration 8Dd lit!enaea for factori�. If you alter 'ma7' into ',hall ' it will · 
mean every kind of fact.ory, including weaving factorie,, etc. will have to be 
licensed. I do not think it ii the intention of the framera of the Bill or the 
Government that such things should be forced on the Provincial Oovemment for 
every claas of factory. This Bill can be extended to the smalfest .concerns with 
five or six people and 119 in view of ..those fBICta, I do not think it is deeirahle that 
the Provincial Govenm1ent should be compelled to make rule, on every OM 
of these items. They may make rulea on one, two or three item• according to 
the nec"sitiea of the c-.e. 

llar1 B. V. KamaUl: I think, Sir, the word 'may' wherever it is neoeaaary 
will carry the force of 'ahall', and the amendment is rio, quite neoeaaury. 

Bbrl CJopiJa'tlhna V1!&J&T&rll1& (Gwalior State): Sir, I feel that this amend
ment ia necelRIU'Y. becAUle I know in my place in Centnr India the. Birlaa 
have azquired a very large amount of land and factoriea will grow on them very 
gn,dually. Nobody will know how they will conatruct them. Specifications and 
plans ans therefore very much necessary, as the Government must know what 
they nre and, so the rulea must be fromed. 

Bbrl A!it Prllld Jain: Sir, I am afraid l cannot agt'Q6 with the <'ontentlon 
of Mr. Santhanam. Sectiou fl begins with: "The Provinolal Oovemment may 
make rules". Thia 'may' it propo11od to be changed into 'shall'. Further 
the clause says: 

"requiring the previo111 pei:miuion iu writiD!I of the Provincial Oonrnment or the Chief 
ln1pector to � obtained for the ,it.e on wliich I.he !ac,tory i, to be, ait,�ated for the conatru<' 
tion or extffla1on of any factory or clue or deeer1ptiA>D of fact.on ... 

Thia aection by iteelf empowers \h& pz:ovincial government to frame rulea 
with respect to any class or description of factories. After the ohan� of the 
word "may" into "ahall ' '  it will s�ll be open to t.he provincial governm�n� to 

lay down that certain cla88e& of factorieR tna.v not ha-.:e to take the perm1BB1on. 
This change w,11 not makP. it compulao" for the l>r.ovi.uaia,J �,ermp.tut to lay 
down rules in re11PP.ct of nll taC'torlea. The rulea nuay ho oonijned to certain 
clat11e1 or descriptions of factories and th� reaaons givPn by Mr. Santhanam in 
11upport of the obje�tlon does not. hold good . . . . 

9hrl E. BID'-IMJD: Will the bon.oul'able member pleaae aee t�•t part (a) 
re,�ra ol)ly to the site and jn reprd to part.a (b). (o) and (d) there ti no such 
option. . . . 

, lllrl All\ Pn.114 Illa: Yea, I haft ,een tlaem. Paragraph (b) �fers lo 1uoli 
P"f'll\illion � ,;f (a) l!OfJI (b) alao goee. Bimll!'":V '(e) ret�r, to. 111611 pl� 11nd . 

•�fi�,._1 ead if (l,) goea (o) alao·pa:· Thua (a); . (b) and (o);•ll .��her . ... 
TbM: all apt)lJ � do :M>l·�J. ' Part (o) ta·an • 'difk.nim ioottbg. Bot ••* 

�- ._ -,..  N4fUUIIIMD• of reptl'Mion m-, :k In ..-pee,\ of any olMI 
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or deaoription of fadorie1. (d) dOfll no,\ ooae UDCler the omnibul objeo&ioo, 
��e . cert.Ai� . 'fer,Y.. -�� fac�ri� �·� . be left,: �u.t ot. .. req� of 
'Npitdtian 'f>y the }>roviµoial .Jmiu11�tion. . . I 1ubmit t.ba, .i, lhould be JMC111 
'O?ril.,ul�rj for die 'provmcial JO'!°eromen·b. "t.o lay d�wn the rule,. �·1 6e '1ae 
provmc1al go'feruinent may obooae to uempt certain olua .of. faotone, but, t.be 
laying down of 'the rulea �u,t be corui:·ulaor, and u au� I aupport the unend
ment of the Honourable Mini1£er. 

Prof. 'S!libbu. Lil Siaua: ·sir, 1 al10 t.bink that t.be unendmeat ol the 
Houpurable Minie�r � �ece.�y and I do not etr"" with my ·friend Mr. 
f;lanthjUWD. I th� �bat tbia. i1 really intended t,o enable the Goftmment '° 
a�ep statistics of ·a11 'tbe factorie1 �.hich �I up and . alao to ne  � they do 
Jp'ring up aoc(!l'dirig to, a nati� plan of dnelopment. Government will then 
\now where such· faotorie1 are being eat.abli1hed. The provincial govt1mmenta 
,hall themselves take into consideration ibe object.iom raised by my friend, 
_aod make 11uch rule11 which will exempt ew,,h fa"'°riea in regard to which ib •ill 
be cumbersome to file 1uch part.iculan. We �bould wet the provincial govern
ment in that reapeet. They will tbemselve1 make fl:lle• -whioa . l!'ill enable ln
du1t.ry to grow and the 00'9'emment at the Centre will. have an overall picture 
of the development and the..1 'will know whether. the clevelopment is aooording 
to their plan, 10. that .they may be able to tell ua when naoeuary bow much tbe 
country baa progreaaed and bow far- their plana are being_ a,hieved. I t,hink tbia 
ie a. very important amendment. The word 'may' 1hould be changed into 
'aball'. 

,· 

• T "" '-"" 1! : � w1'ffftr ""· � � """' ··�·· 

'IT �  -� � � lfdlftiwiJ ffll' .,  'qt t I ll  ll'IIRIT ' �  � , .. 1l1'tf if 

;'1Mfw4wfhl, 41('iV!t1Nif � ··«nl t � ffl 1ft' lfllPf arl'l"I' • A1'1f � t � 

tqf .mnal tpl � . ..  .mri � � ffl t, 9't "" � � I lri 
'ililft.+iifi '1ft' ffl "'11,r· � t I ffl qf � � � 'IYm Ii 'tt11fi.+s4 iqT t fiJ . 
� � tn ·1t,1r1r ""1'ff � I '(W 11'ffl l'1 � � lf1ft' 11T -qT t �{fil 
tlr-ft IJft � '" � t Ai � � " � i '"'" ffl '{ � 9't ffl 
.
. � ·'ll't inf "  ijl1,rf·� lft11wfr � lit � � � �

.
. � � � � 

� (Loo&l autbority) tRft t. 'f*n 111f1tf�11w � (Provincial 

authority) llff ffl'I' t I lW nn i q � ffl � I fflr al' 

� ., � "' �  •may' • w m  � t. q 'f � t ffl 1tm t 
-� t ffl � ff p 'fRf �. � .. 1l"ft � lffwr-h � ll"('l'ft 

• i fiJ  ffl .tcficlui�'fA (administrative) 1wffl lf.-r � t I ffl 
.
qt 

� � � ffl ffl·� - t I R ff, ""'.r "1'W .r IJlff • �
� (&dmintatration) .r RIW lff � I 1' � t fiJ ·IIR(T'{ if ffl � 
� t) � • 'ahall' m w "' �.-.. � • ·an• t. �!f1llt artr • mt 
t ·1Jfftffl I fiJ 'may' t '(WT _,. ffl 'abul' " '\WJ lflal 1 

(...,u,A ·IH•M._ of 1M Cl6oN �A). 
lllrl &onlllbal Dalllatnlll_ Bia_- .JEM&em '.!1-jputeoa, SW.. , 0�): 

Sir, tbe matter under ·dlae\lUIOD II that U,ae �al (}o-.mumnt may r.r 
'ahaU'··� t.be·nate.. !'inow �--in each and -.-, ProflMe hn ... mwu, 
c,j-lllita, r ... ---.fiom etc. -�ich 1a ... '°' .. � �--�, ... � � iD. '"°" ..,.. ---�i' ..... ...  Mia p� ,,,_., IOMdl °' *P ,........ .... . . . , , .  , ,  .. .  . 
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· be inata.Ued. They have. framed their bye-laws concerning all' suoh mattiere . 
.Here - we have · referred to· thing8 about ·thti ru.Ie:malting po,•era of the · :erovinoial 
Caovernwent. 'fhe · aine11dm1:1irt which is coming before u11 imposes aome 
irk110me · restrictions which ' if observed in this ·manner by the Provinoiw Govern· 
�nt'nt will affect all the large and small factorieci arid they will not be able to do 
anything. Everywhere there is a local authority and over that comes the 
Provincial authority. In thiw way, this · dual control ·by the two authorities will 

. 1nate difihultie&.· · 1fherefo're, I would stress that .the exiating word 'may' is 
quite appropriate and adequate and we should not go beyond that, because at 
many places the Honourable Minister baa stated that it will create e.dminia'tra· 
t!ve difficulties. Here there is bound to be such· a difficulty. When the quei
t.1011.of l:eu or fifteen ari,es, that will involve the 1ldministration. I feel that in 
actual practic.e it will create a great difficulty. By the substitution of the 
word 'shall' we ·are going to add 'their difficulty rather thnu -removing it. 'fhertl· 

. fore, I would like that the worcl 'may· be not 11.ubatituted by 'shall'. 
Jlr. Butruddm .&hma4: Sir, I beg to submit that the word 'may' will 

be sufficient to serve the purpose. There ia a suspicion in the debate that 
Provin�i,d Governments where necesaary will not make rule11, unleBB ·we intro
duce the word 'shall' . I submit that wherever rule-making power ie given it 
is o.lways the custom to use the word 'may' instead of '_shllll'. As Mr. 
Karnath ha1 said in many cases the word 'may' ha,.i the import of 'ebaW, 
though I do not agrvc with thnt view so for 118 the present Bill ia concerned. 
There. is no reaaon to auppose th11t whel"e rule11 are neceseary the Provincial 
Governments will not make them. After all they are democratJc institutions 
and they will march with the times. · Aa examples I submit thd the word 'may' 
has been u11ed · in other plaoes alao. In cla\.Wie 64 at p&£e �1. line 1, · iti ia aaid 
"The Provincial Government may make rules". In clause 76, line 1, it says 
"The Provincial Government ma.y make rulea". Again in olauae 88 it is · .  ' ·  ,! 
"The J>rovinc:al Government may prescribe". I ilubmit that the word "1�alJ" 
i1 not called for. It is alway8 prudent to leave the Provincial Govemment to 
· detennme what rules are to be made. If we use- the· word '•hall', aa Mr. 
s;,.,nthanam has point-0d out, the Provincial Governments will be bound to male� 
rulee, pro.-iding for all the things as are indicated in the olauae. This may lead 
to hardship or. anomaliea in different cues. U i1 far better to le�ve .to U.. Pro· 
vinoial OoVPmments full discretion 1111 to the matter in which rules 11re to be 
made, the mnnner ·in which the:v should be made and the ·extent to which· they 
ahouW go. By using the word 'shall' we shall probably rob the Provinoial 
Oovemmente of all dis�retion in the matter. In these circumstances I beg to 
submit that the cqange of the word, 'may' to 'ahall' is not called for and need 
not he preBSed. The word 'may' is used in various other Acts ond Biils in the 
same me.nner as it appeara in the preaent ten. · · ,.. 

lhrt T . .A. BamNIDl&lll Obetu.r (Madr1,11: Oe.m�ral) : Sir, on a point not 
nec61lsarily of order but of procedure, I wish to poir;it out that the report of the 
Select Committee hns bean presented b' the B'o·nourable' Mihister. It tbr.re
(ore pute people in n delicate position .wben lie himself moves amendment. to 
what he hBR placed before � House. I do not know whether as a point of order 
or aa a point of prooedu'N>I because ti!. the delicate position thereb:v created, yc,u 
may not ntle thnt SUCh nmendments mRy,, if. ne,cessa.ry, b<' 1:1:1oved, by �mebody 
elee on behalf of the Clovemment or otherv,,se. But the Mim11ter himself propos· 
inl? nn amr.ndment put!! people in a very delicate position.and it makes'thin�s very 
awkward when there is l\n opposition. . .. . . . . 
· llr. lpeuer: In form it will be better if eomebody else inoved the amend
ment ; but in substan'Se it is not goin_

g to make ,- difference because the awkward
ne11 wiH stt1l be there if the Minister support. that amendment. TtchniCAlly 
,peaking, ·!t can be aald that all t�e. cla�aea r jut from � Chair ,ua_d �ere-
..... any ·peraon can mov� · an atr\endmetit, including the Mm1ater. Ttu,t !leems 
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tc. oe' the technical position. But it would look bet.ter if iomebod; �lse '1friove.i 
it-not that a Minister is debarred frorn. moving it 

\vt;�t i� .th� . H�1;�u��ble
. 
�finiste�·s say ,r>ut th?-. prtsent ·amendment'.' 

. Tbe BoD.Q�&ble 8lali Jagjl\'&D .._: l,�l1 tbouiht that t\iis· eh1rnge 
. �'.fE. nec{lssary, buUJl. view -0f the . wiabee of the Hollltl I will not insi11r 

011 my 
amend111ept. . · ·: :·. llr. · I�·: :Has ·the Honourable -Miniiter leave· of the 'House to'· · ";ith-
dnw�ml! amendment? · 

The amendment was, by lflave of the A1.1sembly, withdrawn. 
The Kmourable 'Bbrl .Jaatnn B&m: i �'ove: 

., 
. 

.. . . · .. . i .  

"Jhat after part: (d) of 1ub-clauM (1) of cla11.1� l of 'the Bill, the following .}ie acld,cl : 
new J>6lt 

'(e) requirin� that no licence ahall be granted or remiwed uni.., the notice apeclfled in aect1on 7 has been given.' " 
This is a formal amendment requiri1:)g tbs� � -�quiremen, 9f 1mng · notioe 

by th6 occupier under sect:on 7 is fulfilled before a· ·1ioen'!e i1 granted or renewed. 
llr. Spelbr: · The· queation is: 
"That after part (d) of eub-clauie . (1) of clall.la 6 nf· the Bill. the followina new part \ti.· added : · · . '(e) requirinf{ that. no li<'1lnca 1haJI he pnt.ad or ;renewed unie11 the notice 1pecifled in 1ection 7 bu been liven.' " 
The motion was adopted. 

, :  Dr, V. labnmenAem (Madraa: Oen:erai): Bir, I will not move the amend
ment but. will say a few words. Before giving th� pem1ission the In1pector will 
have ,to fulfil several formalities-he will ha•e to inspect tlie 1ite, 
be will hne · to scrutinize the plan1 and do so many other thillB9. 
-�� will take a long time for him to � round 11nd inspect all the alfes. 
From the information given by t,he Honourable Miniater there will be 160 to 200 
fact-0ries and he will have to do his normal work and also inspect, t.be 1it.ea and 
study the plans to see whether they are up to the standards and have tho 
Mquiaite safety and other margin&. All this will take a long time. "And by 
chance even a. clerk can delay the '.lommunication for three month1. According 
to the provi,;ion contained in the·ezisting clause it i1 enough if the induetrialiat 
'takes the opportunity of upplyin� tor permit111ion: he jm1t· waits for three monthR 
und hu au�inintically gets the permission. I C()rtsider tba.t the period of .three 
months i1.1 not sufficient. I have therefore made it, six months in my amendment. 
If the Honournble Minister wills he may take it, otherwiae I ·am oo.t UM>Ting the 
etnertdment. 

Tile Bo�ourablt lb.rl .J,cjlnn Bam: I will not accept it. 
Kr. Speaur: Theo there is the amendment by Prof. Shibban Lal Babena. 
Prof. 'lhl*n Lal l&klen&: In view of the acceptance of the amendrnont 

of Mr. Ajit Prasad Jnin I am not moving i�. ,. 
llr. lpeeker: The question is: 
·'Thai. da11ae 6, aa amended,,. �t,nd part o( 11,Jie . RIil,': •• ,:1.. 
The motion waa adopted. 
Clause 6 waa added to the Bill. 
·n. BODOUl'able 8hrl I .... .... : . I move: 

·'JI'': 

. � in part (b) of aub-clau•· (lr of clall.la 7 of the Bill. aft« Uta word 'name', Lha 
. word• •ud 1ddrua' be ineert.ed." 

It is� aimply to hne · tau, 'name and .aa'ii.1. 
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llr. lpeaar: Amendment mo-.red: 
"Tbat in J:! (b) of 111b-cla11111 (1) of claua 7 ·of tb, Bill, all.er t.he word •-.·, &JM. 

word• _'and dnu' be il!NrW," • . Ali Jtrulla Dlfal Bfnntstipa: TIMI.I ii not lleoeuar, l>eeauae of the. 
definition of ibe trord ·�O'leupier'' m irub-elauee (n) of clauae 2. It ea,s 1.bat 
'occupier' mean8 the penon who baa ultima� control over the a!ain of the 
factory. � address and everything is there. It ia not, theNfon Deaeaar,. 
But if the Honourable Mini,�r want. to have it in addition here alao, '-• ie a. 
dilerent mat.t«. 

Tilt Bollollrable . lhrt lllltnn ·a..: I want to. bave it here ,i..o. 

Iii. lptaktr: The queationia i1: 
"That. in p•ri. (b) of 111b-cl.uae (1) of clau• 7 of the Bill, 

word• . '.nd •ddr-.' b, inaened.''. . 
alter t.he word 

The mot.ion was adopted. 
<ne:.........._. lbft.hell'ill �! I mo•&: 

'll'Mlle', 

,;That for part. (d) ·of 111b-clauae (1) of dau11 7 of the. Bill, the .followiD( .tJ. mbllt.l ... t•.! ; 
'(d, the ilat.ure of the m1U111fact11ring pl'OCIN--

(ij e&l'l'ied on in the fact.ory during the lut tweln montha in the cue of factoriel 
in ui.tenoe on the d.ie of the oomm,ocemeo, of U1ia Act, aod 

Iii) t.o be curied on in the f•ct.ory durioa the next t.weiv, mon,ha m wi. oue of .U 
fKt.ori• ;' .. 

Thia provision baa become neoeuary in view of the 1-· � we wan,-.ome 
industrial etatistica. Under the !Ddutirial .&Mtietioa -Act employer11 are required 
to ,ubmit certain 1tati1tica. In order to &He duplic&ticm of work of "1e 
employers, in consultation with the Minitt.ry of Indu�ry and Suppl1 we thought 
tbM if we make this provision in thia ..\')t we will get �se atatiatica and tlie 
work of the employere will aleo be ligb.t.e.ned. 

Ill', ,8pillrn: Amendment moved: 
"That 'tor 'part (d) of aub-o�e (1) of clai.e 7 of the Bill, the ·following be aubatit.u&e:.I 
'(cl) t.he � of t.lae IHIHdaokrillc pNl-

(i) . oal'l'ied on w· t.he f�tory daring the Jut t'treln month, in t.be c.N of fact.on .. 
in exiatenoa on the d•te of tlie comm,neemeot. .of tbia Act, and 

(ii.) to be earriad ·GIi In tbe faot.ory durini t.he next twelve mont.hl iJl the oue of .a 
fact.qri•l " 

llblt K. lanllumam: There can be no objection to the ameudment, but the 
wording is not quite happ�. Suppose an emtin� factory has been carrying on 
one proceaa for twel •.e months and oames on another proce88 for the nen 
twelvo months. It baa to -give 1tatidica .aa to -whot it oarried on for the p!'e'Yious 
twelve months and not what it is going to carry on. In the oue af meting 
fac,toriea lf· it is nece1Bliry they should lrtvts not onl:v the prooeae oamed on for tM 
laat twelve monthe but also what they propose to oarry on for the neat Mrelve 
months. 

ft• llcmour&ble lbrl laclffaa ·a.m: Tliat l,i oovered b,1 (ii) which uya . .  to 
be oarried on in the factory during the next twelve tnomh1 in the cue of all 
faotoriea ''. 

"Part. 1'. G . ..,. (Madras: Oeper�): I wo.uld ,lib -tr, ba.,re ooe :oladftca
tion. Does-· this preclude any factory· in' the ·next year in continuing ihe proce,11t 
of it.a OWD work? 

n. ..,......  lllrl .J,atw.a -= No, QOt. at ,.U, 
... 
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.. llr. Speaker: It is only a neoeuary jngredient of the notioe t.o be given

he be.a to give notice 9f oooupation and ill is in oonneetion with that notice tu* 
he has to state these facts.. \ · 

The question is: 
"Tbat for ,art.. (d) of 1ub-clA..e (l) of clauae 7 ol the Bill, the following be 1uh1tituted: 
"(d} the nature of the ·mauufacturina prooeu-

. (i) carried on in the factory during the last twelve month, iu the caae of factoritl 
. in exiatence on the da� of the commeQ.cement of thia Act, .ad • 

(ii) to be carried on in �he factory durin11 the next twelve mouthe in the cue of all 
factories;' " 

The motion waa adopted. ' 
The Bonourallle Shrt lacjlvan Bam.: Sir, I move: 
"That. after part (g) of �ub-clauae (1) of clauae 7 of the Bill, the followiDI{ new pall 

(h1 be inaerted and the ci.itiltiug part (h) be re-lettered u parf: (i) : 
'(b) the average number of worker, per day employed during the laat. twelve montbl 

iu the cue of a factory in exiat.ence on the date of the commencement of tbla 
Act;' " • • 

Sir, this amendment alao is for statiatioal purpo ..... 
Kr. Speaker: rpie queation ia: 

"That after part (g) of 11ub-clauM1 (l) of clauae 7 of the Bill, the following new part 
(h) be inaerted and the exiatiiig part (h) be te-lettered u part (i) : 

'(h) the average number of workera per day employed dlll'Ulfr .tbe Jut twelve ntontha 
in the case of a factory in exiaten.ce on the date of the CCfDmenolMDt of thi, 
Act;' " 

The·motion waa adopted. 
llr, lpe&ker: The question is: 

''That clauae 7, u. amende:i, atand part of the Bill." 
The motion was adopted. 
Clause 7, as amended, was .added to the Bill. 
lbrlmatl Dauha)'ani Vel&yudhan (Madras:  General) :  Sir, I understand 

that the Honourable Minister ill not prepared to accept the amendment, IO I do 
not propose to move my amendment, but I want. to sppak on the clauae. 

· llr. Speaker: Then she is also not going to move the �ther amendment ·for 
the deletion of sub-clause (5)? 
' SbrlmaU Daklh&)'aDI Vel&yudhaa: My objection is to sub-olau1e (4) of the 

Bill . . . . .  . 
Kr. lpeaker: I would like her to clarify aa to whether ahe inai1ta on moving 

for deletion of sub-clause (5), that is amendment, No. 18 in liet No. 6. She ta 
not going to raove amendment No. 12; is ebti going to move No. 18? 

Bb.rtmatl Daklhayant Vel&yuclhan: Bir, I am told the Honourable Miniat.er 
is not willing to accept any amendment, 80 I do not propoee to move any of 
them. 

llr. speuer:· Then she may speak. !'-' 
Bhrtmatl D�yanl Vel&yudban: I said my objection ia to aub:clauaea (4) 

and (5) of douse A of. the Bill. In sub-clause (1) of this clauae it i11 said: 
"(1) The Provincial O<ivernn1<111t mar, hy notifl.oation in tbfl official Ouett.e, iLJ>poin� ,uch 

pi>NOne aa _poAanA the pmicrihed qualification to be ImpectorA for the purpooe,, of thie 
,\d and may· Ao�ign � . them audi local limit.a u it may think flt." 

Act'.ording to this Rill, an Inepeotor is expected to poueu oert.&in qualiftoa
tions. If a Dietrict Magist�te ia to act aa a fact.ory In11pect.or,-. I 1!PD,der 
whether be ia aleo exp«1cted to po111eaa the preecribed 9uaJUSoation1 of a factoly 
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Inspector. I understand the Labour Department haa a ache.me for giving 
�aining to factory Inspectoi'B. I would ask the Honourable Minister whether 
he will aak the District Magistrates also to go for this factory Inspector's 
training. • - _ .,. 

Then, Sir,. -it is a· known fact that if Government officers a1' asked to take 
up work relating to labourers, there is every poBBibility of tqe Government 
official siding with the employers and not witl:i.!'he employees. Tho.t is the 
most important factor which I wish to bring to u,.e notice of the Honourable 
Minister . . . . . .  . 

8� B. Du (Orissa: General) : I wish it were so I 
Bhrim.at.t · Dabhayanl Velayudban: . . . . . . . and if you want an 

Inspector to fulfil his duties as a Factory Inspecror in the . interests of the 
workers, I t�ink he will not be able to perform these duties if he has other duties 
as well. A District Magistrate I think will have a large amount oi work and I 
do not think he will be in a position to do justice to the labourers if he is giTen 
the work of inspecting factorie1 as well. .So, I think the workers will not get 
any benefit if there is provision made in the Bill that even District Magistrates 
or any officials of Government co.n be made lnsJ?ectors of Factoriea. I 'there
fore strongly protest against the provision rnade m this Billt)to appoint Diatriot 
Magistrates QB Factory Inspectors. 

Then, I object to sub-clause (5) as well . That sub-clause also gives the 
Provincial povemment power to appoint pqblic officers to act as Inspector1. 
The argunieute that I have already placed before the House will hold good in 
the oose of sub-clause (5) as well. 

So, my objection is to sub-clauses (4) and (6) ,of this clause. I hope the 
Honourable Minister will try to s� whether there is any weight in the argu
meniR that I have placed before the House. 

llr. B,, lt. Blclhva: I want to speak on .thfk olause, Sir. 
llr. Bpeuer: In that case, we ·better, adjourn and meet after Lunch. 

Tlte Ammbly tAe" adjounl6d f<:1r LuncA till Half Past Two of tM Olork • 

. 
TM AUMnhly re-auemblt.d afur LuncA at Half Paat Two of the Olock 

Jfr. S?<Jlcer (The Honourable Mr. G. V. Mavala"kar) in the Ohair, 

Kr. Speaker: We were discussing Clause 8, Mr. Bidhva. 
llr. :a.. lt. Stdb.va: On this clause, Sir, hinges the smooth working of thia 

A.ct. I consider this a very important clause if the various provisions are to be 
worked in the spirit in which they have been made:"' But I am very sorry to 
find that while our Honourable Minister is so liberal in his views as regards 
beneficial measures for the workers, he baa adopted a retrograde measure u far 
as the implementation of these clauses are oonoemed, particularly when he 
has empowered the District MagistMte to be an Inspector. Now, Sir, you Rre 
well aware how over-busy a District Magistrate is. He ls the head of the Local 
Self-Government Dopartment . . . . . . . . . 

Tile Honourable l!lbrt 1acilnn B.&m: May I point out one tbing? I am 
afraid Mr. Bidhva. will be repeating the same thlng11 wbioh be said in the 
f!eneral discussion· on this point. He took a long time In labouring the same 
point.. 

Kr. L E. IIOn.: That ia not the anawer to what I stated. The Kinlner 
did not certainly .antlclpak what I waa aolng to -.te. 
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. . Kr, �peak�: 'fh� point is this. Wheu the honourable member 1poke on 
the co11s1derat1on motion, the very same point was made by him. 

Kr. :a. K. Sldhv&: I never spoke a word about the District �agistrate. 
The Honourable Sbri .Jac:1lvan :Ram: But he did, Sir. ' 
Kr. ll. lt. lic:l.llva: I never mentioned District Magistrate. li you read my 

speech there you will find it. 
What I was now stating, Sir, was that the Dill?"iot Magistn.te ia 10 over.full 

with bis work. He is the head of the Local 8elf-Govemment Department. Be 
is the head of tne Revenue Department. He ie the head of the Judiciary alao. 
In several provinces, he is also the head of the Laboµr Department. I )mow 
of a province where the Chief Secretary is the Labour Commissioner. Now, 
how can you ,expect fairness from an officer who is over-worked and who really 
is saddled with other Department.a who are so very -important that he does not 
give any tirnc to labour work. In these days when we are tut to do aomething 
goo<! for the labo'uren;, we must have a person who can devote bis time for thia, 
61ass of work and who has an aptitude for the good 6f the workers. That ii t.!it, 
JJOint and this clause is therefore really very important. I 3IJl therefore point· 
ing out t<> the Minister that it will be unfair to himself and naturally to the 
workers if he does not upply his mind liberally on this issue. I want to know 
from him as to how he expects wholehearted attention from a District Magistrate 
.as for as these beneficial labour measures are ooncemed . 

• The Honourable Shr1 Jll!i'f&D �: You have already referred to training 
of Inspectors. 

l[r. B. J[, Sldhn: Yes, I did refer to the fact that be has got an Adviser. 
a Deportment in which it is stated that the Inspectors � to be trained. Now, 
if that is a very good Department, if the Inspectors are trained, then, why bring 
in the District l\fagistrate? Delete the District M;agistrate. I am not at preten• 
interested i'n the Inspectors to be e.ppowted, but I wish to say that this appoint.
ing of the District Magistrate aa the Inspector for th� distrio\ is very obnoxious. 

Mr. Speaker: Will the honourable member refer to sub-clause (6)? 
Kr. :a. K. 81.dhva: Yes, Bir. It says that where there are more Inspectors 

then one, the Provincial Government may declare the powers which they ahall 
exercise etc. 

Kr. 8�er: I do ,not olaim to know the pOlition of the Honourable 
Minister, bul the scheme appears to be that there will be more than one 
Inspector and perhaps the District Magistrate is also to be an lnapector for bll 
District ,;o 8ff to effect or bring about co.ordination in the whole of the distrlot. 
That seems to be thf' scheme. 

Tbe Honourable lhrl .Tqjtvu Bam: I ·think, Sir, that if I intervene at this 
stage there will not be much necessity for a longer debate on this point. What 
the scheme envisages I shall presently explain, and also what will •e th.e result 
if th� suggestions to omit clauses (4) and (5) are accepted. The scheme is that 
the Provinllial Government, will have a number of Inspectors in their jurlsdic• 
tion, but it mB.V not be possible that there will be an Inspector in every district 
or in every Sub-Division. In some of the Sub-Division,, there may be a few 
very small factories which mar not justify the appointment of a whole-time · 
Inspector for that area alonf!I. In that caae, the 8. D. 0. of that 8ub-�1fon 
may be empowered with the powers of an Inspector under this Aot and ft fa 
always better to have the Rub-DMsional Officer given this power rather than 
not have any pel'80n in that locaJlty with the power of the Inapec�. 8o ft r. 
in the intereat.e of the workers to 'have 6hi1 authority delepted t.o the Dfatrlot 
Magistrate or the Sub-Divi1donal Offlcen and .Qt.hers whom the Promofal <JoT. 
emmenta may think n�ry. It doea not preoluc1e Viat fn thoee c1ktric&i 
wbel'f! the District Maglatraf.es hue hem empo,rered u InapectoN. under thla 
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Act there will be no Iuspector appointecl. There will be Inspeotora in addition 
to the Dii;trict Mag.strate. It also happens that the District Magistrate, in the 
course of his duties, may go on tour in certain areas in the district and certain 
facts may be brought to his not.ice regarding some factorie1> in that area. If he 
thmks that he will go and see the Bctory and find out whether the grievanoea 
or complamts ,ue correct or not, unless he has got authority under this Act the 
employori; may refuse him pai:i11ission to enter the premises. Therefore, I think 
this provision is very necessary and it is � the interest.e of the _workers. I o.m 
liberal to the workers, but that doeR not mean that I should also become im· 
practical. I think that this provision iii very necesaary in the interests of t,he 
workers themselves. 

Kr. :a. l[, Oiclhva: My point was that really I do feel that it, will be im
practicable for a Difit;.rict Magistrate, in view of the other work with which he. is 
saddled, to work i;aliafactor,ly. That is my point. 

· Kr,. Speaker: The honourable member has not seen the point,. The point· 
is that the District Magistrate is not going to be the only Inspector. He is one 
of the many and he is given the ·power, in case there is not enough work for 
having a whole-time Insp1;ctor. The 9bject is also that whenever a Distriot 
Magistrate visits the district, he may casually go and see the factories. I think 
from the point of view of finance and also from the point pf view of convenience, 
itjs desirable that, as the head of the magistracy, the District Magistrate should 
be the co-ordinating factor. '!'hat seeme to be the whole soheme. · • 

Jlr.- :a. l[, Stdhva: ·You knQw very well, Sir, the influence of a Distriot 
'Magistrate and an:vbody !ho will be appointed . . . . . . 

lit. Speaker: Well, .the honourable member does not seem to be satisfied. 
He may proceed with his argument. 

Jlr. R.. l[, Slclhn: I am only stating that· it woul.d be good on our part if. 
at lea.at (4) is dclet,ed. I am not even wdt-ried about (5), which deals with other 
public officer11, but I do feel that the District Magistrattl would interfere un
necessarily. He has also no time to go into this matter o.nd if other Inspectors 
are o.ppointc1d he will come into their ways 1111d unnecessaril:v prevail upon them 
with hie influence. I Only feel !n the interest of thA workers nnd also to ourselves 
who wimte<l to do something good that this clause 4 ahould be deleted. 

Shri Prabhu Dayal Blmatangka: I do not think t4at Mr. Sidhva .is taking 
tht1 right stand. Why should we be afraid of District Magist.Tates in. the changed 
,;it,uation today? If we have ready made' Inspectors in every pl'aoe, we can 
appoint t.hem unncr this section. Otherwise Inspectors have got to be appointed 
or they mn.�· not, he 11ppointed in time and .so on. I do not see how that can 
prejudiCE1 l\n,Vhod:v-either the empJoyers or .the employl'es if you appoint a 
District MI\WRtrtlte BR an Inspector. He should be there ; when other Inspectors 
do their duty, hA need not /?O out nll his way and tak6 up those duties. I do not 
t,hink. Sir, wt Rhould object to thi11 officer or he afraid of him. 

Jlr, Speaker: I do not think any further argument on. that point is neoes-
111\ry. The Rituntion seems to be so obvious. However, it is a question of opinion 
and WC\ ore unable t.o C'.onvince Mr. Sidbve. on the point. 

Shrt K. .Ananthaaayanam Ayyangar (ModraR: General): On R point of 
informntion. I believe that undllr the existing Act every Distr'ct Ma�ish-ate is 
ez-of(ir:i<> Tn11pector . .  Thi11 is · eo in thtl prei.ent Act and we havt1 not, m11de un:7 
modifieation in thnt. 

� Jlamnanyu. Bblp: ro.,e.-
llr. Speahr: Tho ma_tter has been sufficiently BrgUed and 1 do not think 

ahJ furtber -debnte on the point is neoeseary . .  We have to put. tl1ro1111b a "ery 
large number of 11ect=ons and a very lnrge number of amendment. and t.he time 
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at our clispoaal is so abort, unless the �ben want to ait in thia aesaiou beyond 
the 4th of September. 

l'he question is: 
·"That clauae 8 et.and pvt of the BiU." .. 
The motion was adopted. • 
ClauBfl 8 waa added t.o the Bill. -
·c1ausfl 9 was added .kl the Bill. 
8hrt V. S. Barwa\e (Indore State) : I. �eg to move: 

"That in th. EzplaMtion � clau.ae 10 of tb9'Bill, the following be added at I.he end : 
'or any •�ch Authority N the Provincial or lndit.n State Ooveri1ment may by not.iJiu.. 

tion declare in the 011\cial Ouette, provided Uie qualillaati_qu grant.rd by t.be 
Authority i.a regi,trable under the law of the Province or 81:ate coocemed.' '' 

Jlr. Speaker: The. honourable member may have hie say in support of the 
11Unendment. Then I will place it before the House. 

Bbri V. s, Barwa\e: Thie is a very formal amendment. The acheme of the 
Bill seemA to be th!it in administrative matt.era the Provincial Govenunen'
have been given po\\'er in lll06t of the cases. Here the Provincial Government 
have bt1e11 given the power to appoint quallii� medical pr&4?titiooen and the 
Ezplanation defines who are qualified medical practitionen and two Aots hav•� 
been mentioned., My object in moving this amendment. is that in the aooediug 
states and in some of the provinces there are medical authorit.ies who are compe
tent to givt:1 degreei;, which are not reoo�ised by the above two Acta._ For 
inatanee at page 73 of the eviden�. there is one such authority mentioned by 
the Bombay Go17ornment. Take Medical Faculty, Bombay, which .bas not been 
included in the Acts mentioned. So to make t.hi11 consistent with the first po.rt 
which says: "The Provincial Government mav •ppoint qualified medical pl't\O· 
titioners", l have added that the qualifying medical prnctitioner may be such 
as havo been recognised by the Provincial Oovemment,s themselves: The>re � 
nothing inconsistent in &his. It is consistent with the spirit of the whole section. 
'l'hel'efore� I .hope that the Honourable Minister will accept my amendment. 

Jlr. 'Speaker: Amendment, moved; . 
· 'Thllf, in the Ezpl,ino.tion to clau..e 10 <1f tho Bill, tho followiug be' add11il At the l'.nd : 
• 'or anv auch Authority a,i the l'rovindal or Judian St.ate Government nilly by nvt,ifica. 

0lion declare in the Qffiuial Oazel,Lr, pro\'ifled tht quolillc.1tio11 i;rnnl.t.d by the 
Aut.ll()rity ia regiatruhle under the lew of the Pronnce or Stal.ti concerned.• " 

The Honourb&le 1Bhrt Ja,tlvan Ram: Sir, this Is a matter for ths-·Miniatry 
of Health and as eoon as r ·received notice of t,hat amendment, the Health 
Ministn.· l'l:J},; consulted in this matter, and•their opinion is that· this a1nendment 
at this 

0

11tage is rather premature. The Ministrv of Health itself i11 mrBmining 
the whole queetiou and it will be for them to bring neoe88ary aaendmente t.o 
these two Acts referred to in the Explanation end when they ·amend these two 
Acts. I.he purpo11e which is in the mind of my honourable friend will he aerved 
So, for the present, I think it will be premature and I do not think. I am, oom· 
petent t-0 ac�ept this nmendment unlea1 advised h:v- the Mini11try of Health. 

8hri V, 8. Bar.wate: My difficulty iii· what happens in the int.e•vening time. 
Jlr. · Speaker.: The Honourable Minister has explained the position. Doee 

be wish me to put. the amendment t.o the votA of the House? 
-.11r1 V. S. Barwate: Yes, Sir: 

· · · 

Kr. Bpe&br: The question ii: 
.. 

"That in the f,J:epl,mu,tion to c;lauae 10 of the Bill, tbe followinlJ be added at the end : 
'or any euch Authority as th• ·Pronocial 't>r Indian St.ate Go•ernmeut may b7 am.lAaa. - · tion declare ill ·tbe Ofllci&l Oazett4'l, pj•nlded the qaallllcat.ion rraot.ecl b.1 the 

Authority i, 1'91li1trablt under the law of the Pro.tnce or Sta .. l!Olloenled.' ;' 
Th� motion· waa negatived. ' · 
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.,. Speaker: The queat,iou, ia: 
"That clauae 10 at�d part of the Bill." 
The motion was adopted. 
ClaU8e 10 was added to the Bill. . 
Olause 11 was added •to the Bill. 
Prof. Shibban Lil Sildlena: Sir, I beg to move: 
"That in 1ub-clauae (lJ of clau11t1 12 of ·the Dill, the following be added at the end : 

'ao that they may not injuriou11ly affect'"t.he health of, or become a aource of noi..11ance· 
to the people of the locality and the factory ahall be liabll! t-0 pay damagea 
to cowpeu.ai.to in full tho injury allllored by any peraoua or i..natitllt.iona, 1iu1ly 
or collectivel,Y, who are adveraely a.ffected by the manner in which the fact.ory 
di1po1e1 of 1ta wutea and effluenta'." 

Sir, I come from Gorak.bpur where there are twentf-one .Sugar Factories 
Bituated near every station and anybody who gQe8 in B train will vad that the 
whole atmosphere i1 full of stench. Thia is a great nuisance. I have many times 
tried that the factories should be so planned and equipped that the waste products 
which they throw out are properly treated before they go out of the factory 80 
that the rivers which are used for drinking water by cattle as well as men may 
not be spoiled. I ho.� seen villages whertJ these effluents are collected wd 
where life becomes a hell; the heal th of the people there is 80 bad; probably 
nowhere else you will find life so miserable. 

In fact, �e cannot stand in these villages on account of the effluents glutted 
there. Now that, we are a free country, the health of the people must be the 
6.ret concern of this Aaaembly, and I think on the factories must be laid the duty 
of seeing that ,the waste products thrown out a.re properly treated before thfY 
go out, so that the people in the locality may rn,t suffer. I think if ·this amend
ment ia l&e')6pted, the effluents will not. be discharged before they are treated 
properly by the factories. Of course, there are some good factories which t.re11t 

• the effluents before they are discharged and the nuisance is not there. But 
· most of the factories do not take the trouble to ensure this; they do not oe.re for 
tbg health of the people in the locality. If this provision is made, every· factory 
will take care to see that the health of the peop_le is not injured. I hope the 
Honourable Minister will accept this amendment because it would help thousands 
of people. 

llr. Spe&ter: Amendment moved: 
.. That in auh-clauae (1) of claullll 12 of the Bill, the following be added 11t the end : 

··ao that thdy may not injurioualy affect :the health of, or become a 110urce ·of nuiManoe 
t4 the Jl80ple of th• locality and the factory 1hall � liable t4 pay d&fflllM 
t,o c;Qlllpenaatre in full the injurv auffered hy any per110n1 or in�titut1on1, aingly 
or c11Tlectinl).', who art advenely aff�cted hy the manner in• which the fACtory 
di1po11ea of 1te wut.ea and e1Buent.' .' 

Shit Goplkrllbna Vll&J&flrllY&. (Gwalior State): Bir, the point raised by 
Prof. Bhibban Lal Saksena is a re&lly important one. I think the water ·com-· 
ing out from so many factories is very injurious and some of the industries 
which probably may flourish in the future, such as the Ryon industry, and 
other factories throw out very injurious water. I think v�ry drMtic rrovision 
must be made in this respect. I hope the Honourable Minister wil explain 
whether this provision is ,mfficient or not nnd if that is not sufficient, some 
other must be found In the direction of what Mr. Shihban Lal Saksena has 
•uneated. 

'11M Baaoarabl• 81lrl llljln.n Jtani: .There &re so many thinga whioh are 
Ter.v deairable and very important. I think the honourable membert1 should 
l'eA}i\e that we are legislating here for,faotory 1Rbour. We are legislating here 
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*'<> regulate the employment, health and safety of the workers in th� faotorie1. 
OnA n111.y very well argue that some things 81"9 manufactured in the factoriea, 
the factory owners charge exhorbita.nt prices and therefore, the Factory Bill 
ehould provide for the control of pricea. I do not know how far it will be com
petent for ue to legislate in this Factory legislatioq for everything tbp.t, is con
nected with the factory, whether in the fact.ory or outside the faot.ory. We have 
mude umple provision here. If one were t.o examine the provisions, h& will notice 
that the provincial Government has be8ll empowel'ed to make rules pre1oribing 
�e e.rraugementM' t.o be �ade u,nder sub-section (1) or requiring that the arrange
ments made iu �rde.nce with sub-section (1) shall be approved by su&h 
authority as may be prescribed. If the Provincial Government thinks that the 
arrangements suggested by the employer for the disposal of tbP. wastes and 
effluents ie not Ratisfact.ory in the interests of the persons residing in the locality, 
the provincial Government may not approve of that scheme, but may BAk for 
or 1.uggest another alternative scheme. That ie covered here. Even if it is :1011 
covered, I do not thinlt it is competent for us to legislate for all these things in 
the Factory .Bill itself. 

Prof. BhlbbaD Lal Balrae�: In view of what the Honourable Minister ha1 
stated, I withdraw the amendment moved by me. 

llr. Speaker: I may point out for the information of t.he honourable mem
&r that even under the general law. nobody has a right t,o commit rA1i1anoe to 
the the other and whoever ie a subject of that nuisance has a right under the 
law to go to �he court to have his remedy. 

llrr l(ulruddlJ .Ahmad: The la,i_v of Torte. · 1 
llr. Speaker: Has the honourable member leave of the House to . withdraw 

bis amendment? 
The amendment was, by leave of the ABBembly, withdrawn. 
Jlr. Speaker: The question is: 

"That clauee 12 at.and part of the Bill." 
The motion wae adopted. · 
Clause 12 was added to the Bill. 
1lhrt Ajlt Pruad .J&ID: Sir, there is a similar amendment In the name of tbe 

Honourable Minister. If he wants to mon it, I am not moving thia; if he dou 
not move that, I 1hall move this amendment. • 

'l'lie Bonoarable IUI .Jaatnn B&m: Sir, I move: 
"That in part (a) of 1ub-cla111e (1) of clauae 13 of the Bill, for t.he word 'free', t.lM 

wl'rd 'frMh' be aubatituted." 
This is a formal amendment, Sir. 
llr. lpe&br: The question is: 
"That In part {a) of Aub-clauee (1) of dao11e 13 of t.ba Bill, for t.he word 'free', 

word "fruh' be ,ubatituted." 
Tho motion waR adopted. • 
llr. Speabr: The question is: 

"That claWII 13, u amended, at.and part of the Bill." 
The motion wai adopted. 
Clause llt, as amended, was added t.o the Bill. 

the 

lhrt JL V. JCaJDMb: Sir, with a view to facilitate the a.ccepta.noe of my 
amendment, I would invite reference t.o the oon-eaponding clauae in the original 
Bill before it was sent to the Select Committee: that ia claaee 16 ln the original 
Bill. A comparati,ve study wilt help ua to comprehend the nature of the 

' 
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amendment. In sub-clause (1) of clause 15 of the original Bill, we have got the 
words, injurious or offensive. Here.also, in sub-clause (1), we have got the 
words injurious or offensive to the workers employed therein, in line 4. Juat t.o 
bring sub-clause (2) in line with sub-clause (1), I have suggested this amend
ment. &cause, here we have got only the word 'injurious'.;  the word offensi._e 
has been d'eleted. My impression is, unless my memory betrays me, that in the 
Select. Committee-the proceedings of the Select Committee should not be 
disclosed-the· word 'offensive' was agreed to be incorporated in addiiion to the 
Word 'injurious ' in sub-clause (2),. ' so that it would read, "fumes thetefrom as 
are likely to be injurious or offem1ive to · workers employed in the room." I 
fihould like to hear from the Honourable Minister why this has not been in-
corporated. I hope h� will throw some light on this point Sir, I move: 

"That in 1ub-clauae (2) of clauae 14 of the Bill, after t.he word 'injurious', occumq: 
iu the �t line, the word1. 'or ofleneive' be iuert.ed." ... 

llr. Speaker: Amendment moved: 

"That i1:1 1ub-clauae (2) of clllu1e 14 of the Bill, after the word 'injuriou1', oc.currins 
iu the wt line, .the words 'or offen1ive' be ineerted." 

Bhrl J[. Santb&nam: Sir, before the Honourable Minister replies, I wish \o 
point out that according to my recollection, this particular amendment �• 
accepted in the Select Committee, but by oversight, it was not incorporated. I 
remember to have �oved this amendment and it was. accepted; but we were not ... 
able to scrutinise the entire re-draft in view cf the short time- We mefely want 
the some expression in the two clauses. It is "injurious or offensive" in one 
olause and "injurious" only in the other clause. Somebody may take a hair
splitting argument and fipd n clifference between aub-clauses (1) and (2). 

The BoJioarable Bhrl .Jaglivan Ram: I do not ·remember exaotly what Mr .. 
SanthaDRm says. In this matter, we have to depend on our experts. My 
8 M expert advice is that, in the first sub,.claueti it is all right. With P. · regard to. the second sub-clause, some gases may not be offensive, 
but mo.y be injurious ; there may be some gaRes which may he offeneiv+>, bui 
may not be injurious. Therefore, this provision is not nece11sary. · 

Shrt B. V. JtaDiatb: '.Pliat is why I have said, "injurious or offensive". 
An Honourable Member: That would me11,n both . • 
Shri B. V. ltama\h : It can be both. 
llr. Speak�r: That would be a double restriction. 

' The 1lonour�ble Sb.rt .Jagjlvlfl B.&m: I do not accept the amendment. 
8hrl B,' V. �\la: I do not accept the explanation of the ljonourahle 

Minister. 
llr. Speaker: The queation is: 
"That in sub-clause (2) of clauee 14 of th& Bill, •fter the word 'injuriona', occurrinc 

in the Jui line, the worda 'or offenaive' be iuerted." 
The motion waa negatived. 
llr. Speaker: The question is: 
"That clauee 14 at.and pan of tbe Bill." 
The motion was adopted: 
Clauae 14 was added to the Bill. 
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Bhrt .A.JU Prllld .Jain: , Sir, I move : 
...:\ 

. 

··rhat in aub-claun (2) of clau1t: 15 of the Bill, the word 'If' oocarrina a, the bepul� � omitted." 
The word is redundant. 
llr. Speaker: The question ia: 

"'l'hat in.. aab-claUN (2) of claUN ·15 of the lrill, the word 'If' occurring at the be,UIJl.iQ&. be omitted." , . 
The motion was adopted. 
8hrt Allt � Jam: Sir, I move : 

"'That in eub-clause (3) of clauae 15 of the Bill, the worda 'whioh ia requiNCI 19 t.. 
effectively ·purified' be omitted." 

Clause 2 says that wa.ter is required to be used in a purified state and there 
is no need to repeat these words in sub-olauae (8). These words ahould be 
deleted as being unneoessary. 

-llr. Bpealr:er: Amendment moved: 
"That i� eub-clauee (3) of clauae 15 of tbe Bill, the worde 'whioh ie required to t.. 

effP-ctivrly purified' ·be omitted." 
8hrt Prabhu Dayal Bim&hmpa: Sir, I · oppose -this amendment beoauae 

what Mr. Jain says is not correct. Under sub-olause (2) thi, faotory will ban 
to use water from a public supply or other source of. drinking water or water
which must be effectively purified before it is used: In the oase of wate\" from 
a public supply it is already purified, nnd the question of further purification 
does not arise. If it is taken from i.ny other source and the water· is not as it 
should be, it will be for the Inspector to require it to be purified. Therefore if 
you omit tho words "which is required t.o be effe�tive�y purified" the· 'InspE1ctor
may cnll upon 11. factory which is using water from a public euppl:v to purify 1, 
ag�in. So these words •honld remain ; ·t>therwise tbore will be complications. 
c, Prof. �hJl>llV Lal Saklena: I think it is unnecessary to rotuin these words. · 

Kr. B. I[, Sidhva: In some· plRces there are two kinds qf wat.er,-for
fiushing and for drinking. If the olause is clear I do not mind. 

The Jlonourlble Bhrt Ja,Jlvan Ram: There· lire three sources of water • 
increasing humidit,y,-pu_blic supply, other source of drinking water, or water
wbi'}h Rhould be effectively purified before use.· In the third cn.ee it muat be 
purified in the faotor:r; in the other two cases it is already purified. Ro the
words should be retained. 

Mr. Speaker: The question is: 
"That in aub-claolK' (3) of clause 15 of the Bill, the word, 'which la !'911uired to be 

dert,ivezy · purified' he omitted." ., 
The motion wa8 negatived. 
Kr. Speaker: The question it,� 

''That clauee 15, u amended, at.and part. of I.he- Bill.'' 

The motion was adopted. 
.Clause 15, as amended, WBII added to the Bill. - , 
Cluuees 16 and 17 were added tg the Bill. 

... 

11ft' •rl\Wiltf cftWd(III 1l'f : lfflt1ft1r nAftr 1ft', lffl '""" �  nm'. t; 
"That in ,ub-claUM (21 � clame 18. of th• Bill, af&.r � worda 'driDkias wet.er', · ii» 

word, 'in Binduet.ani and be imerted." 1 
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(Engliah tru.nalatitm of tM abow apee.ch). 
Shrl Gokulbhai Daul&t.ram Bhatt: Sir, I beg to move : 

"That in eub-cla�e (2} of clause 18 of th� Bill, after the word, 'drinking water', the 
worda 'in Hindustani and' be inaerted." 

The necessity for moving this amendment is that we should use the national
language in every sphere, may be in Gujrat, or in the South or in any other part 
-0f the country. From th� linguistic pofn.t- of view, it is necessary that we should 
respect our 11ational-language and by meo.ns of that we should , establish our 
,contact with the nuu,ses. The only wa.y to asaociat.e ourselves with the mMses 
is that wo should use the _national language for communicating a.ny sort of in-

• formation which may be desired to be circulated. AnJ besides this, . this .11hould 
,bEI given in the language in vogue in the Province concerned or in any other 
languag� which is underst&od by the people. Therefore, I have J>roposed this 
.,amendm'1Jtit, . I do admit that this is a simple o.mendment, but I feef it necessary 
· 'because we have to popularise our no.tional language. , 

llr. Speaker: Amendment moved: 
"That in aub-clauee (2) of clauee 18 of the Bill, after the worde ·drinking water', the 

word, 'in Hinduat.ani and' be i111trted." . 

Kr. :a. lt. Sid.hv&: The clnuse refers to � language undehtood by a 
majority of the workers. If 11.1y honourable friend wante to Rropagat.e Hindu
·eta.ni, that ia a different matt.er but this is not the place to do so. 'In the present 
clause I think it i11 enough if the language is one which is commonly undent.ood 
in the place. 

· Bhr1 0. V . .A!&,U&D (Mo.dras: General): Will both the scripts l?e used? 
llr. Speaker: The umendment is silent on that. 
Tile Honourable- Shrt .J&&fiv&n :a&m: The provision as it stands is quitie 

·useful and will serve tpe purpose. The language should be one which is under
·etood by the majority df the workers. I think we should find other rrieana for 
the propagation of Hindustani. Sir,. I oppose the amendment. 

11\' •rl\"ani ''"d(lq 'lfi :  1" � � � '"f � � � � I 

Bhrt Gokulbhal D&ul&t.rt.m Bh&t.t.: Sir, I beg leave to withdraw my amend
ment. 

llr. Bpeqer: Hns the hon�ur�le member leave of the House to withdraw 
'his amendmelit? 

The amendment was, by leave of the AssE1mbly, withdrawn. 
llr. •· ]t, 8141l1'&! With reference to sub-clause (2) if t.he Honourable the 

Minister oonaiden that no exemption should be given, well. �d good. Other
-wise I shall not put it. I feel that in euch a matter,'the drinkmg wat.er should 
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not be contaminated with latrine or drainage water. Why ahould t.here be my 
objection to the approval o_f a shorter diatanoe by the Chief Inspector? 

The BonoarablJ lhrt lagjlv&u Jt&m: I do not accept this view. When we 
are thinking of modern amenit.ea, we have t.o think of modem science also I 

Kr. Speaker: Science migh� perhaps invent better methods and the apaoe 
in a factory may not allow for a longer diet.anoe. .. 

8hrt JI, V. l[ama.t.b: In Clause 19 there are mandatory proviliona to keep 
.them clean. 

Bhrt .A.JI\ Pruad t�: Sir, I move: 
"That in eub·clause (3) of clauee 18 of the Rill,-

(i) for the word, 'method, of', the word, iproTi1ion ,hall be made for' be 1ubatit11ted; 
(ii) the worda 'ahall be provided' be· omitted : and 

/ (iii) the word, ;,>rovi1ion 1hall be �adel be omitted." 
The amendment would then read: , 

"In every factory wherein · more than two hundred and ftft,Y workers &NI ordlnarll{ employed, provieion ,hall be made for cooling drinking water during the hot weathtr by • 
dective mean,, and for diatribution thereof." 

It is a verbal amendment. 
Kr. ipe&ktr: Amendment mo� 
"That in eub-clau.e (3) of cluu1e 18 of the Bill,-

(i) for the word, 'method, of', the word, 'pr0Ti1ion ,hall be made for' be auh!ltitoteci., 
· (ii) the word, 'ahaU be prov-ided' be omitted : and 

(iii) the word, 'proviaion ,hall be made' be omitted." 
The Bmourable Sbrt lagjt.Tan B&m: I 11.coept it. 
Kr.· Speaker: The question ie: 

.. That in 1ub-clau11 (3) of clauae 18 of the Bill,-
(i) for the word,. 'method, of', the worda 'provi1ion ahall be made for' � 1ub1tituted I 
(ii) the worda '11hall be provided' be omitted : and 
(iii) the worda 'proviaion ab&ll be made' be omitted." 

The motion wae adopted. 
llr. Speabr: The question is: 

··That clauae 18, · aa amended, 'at.and part of t.he Bill." 

The motion wae adopted. • -
Clause 18, as amended, wae added to the Bill, 

llr. B. K. 8t4Jlya: With reference to this amendment, before I move it, I 
would like to know what is the meaning of "sufficient latrine and urinal accom
modation ...... " in (1) (a) of Olauae 19. It seems vague whereas there are 
municipal lawe deflnnig the number of persona t.o a seat. It ia 20 persona to • 
eeat. II it is sufficient tbt�n there is 110 tnf'aning in moving it provided of coune 
the Minister feel, that the word "sufficient" would covec this. Otherwite, 
what does "sufficient" mean? • 

llr. Speaker: That which is not insufficient will be sufficient. 
llr. a. K. SJ4bva: I am not moving my amendment. 
P!of. lhlbban Lal Suaena: In aub-olauae 8 of Cla.uae 19 it is already aald 

t.bat Government may preacribe the number of latrines. 
llr. Bpeuer: In any caae, he· ia no� moving his amendment. 

• 
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Prof. Shlbbln :r.t Babena: Sir, I move: 
"That in aub.clauae (3) of clauee 19 of the Bill for lme word1 'may prei,cribe', t.bt 

word, 'eball make rule, preacribing' be 1ub1tituted :" 

I am not movi�g part (ii) of my amendment. I do not .. think the Govern
ment can preacr;be latrinet1 for every factory. So I want the words "shall mab 
rules. prescribing . . . . . .  " uir the words "may presol'ibe:·. 

llr, Speaker: It is understood that "prucribe" means prescribing by 
rules. 

Prof. Sblbban Lal Babena: Then, I move: 
"That in eub-clauee. (3) of clawie 19 .of the Bill, for the word 'may' after the wore» 

'Provincial. Government' the word 'ehall' be aubatituted." 
llr. Speaker: Amendment moved: . . 
"That in 1ub-d1uee (3) of clauMI 19 of the JHll, for the word ;may' after the words 

'P1·ovinciaJ. Oovernmait' the word 'shall' be euptituted." 

Prof. Shlbb&n Lal Sakaena: I beg leave of th.e House to withdraw � 
amendment. 

Kr. Speaker: Has the honourable member the permission of the House lo 
wit,bdraw? 

The amendment was, by leave of the 4ssembly, 'Withdrawn. 
Kr. Speaker: The question js: . 
"T" ,,1. Cla11A0 19 1tand part of the Bill." 

The motion was adopted. 
CJK11Re 19 was added to the Bill. 
Sh.rt Buanta ltumar Du (West Bengal: General): Sir, I move: 
· 'Th°'t in sub-clause (3) of cll\118<' 20 of the Bill, for tho word• 'to thia effect', Uie 

fo:!owiug be 1ub1titoted : • _ 
'cont.ai'!ing thia proviaion and the ponalty for its violation.' " 

llr. Speaker: . Am!'ndment moved: 
"That io. 1ub_-cl.auAe (3) of .. ('lauee 20 of the Bill, for the words 'to this effect', the 

fol,owiug he· 1ubetitoted : ' 

'containing this provision l1Dd l>he ponaJty for ii.A viol.tion.' 11 

Shri Buanta Jtu� Du: For "provision" we should not have the word 
"seot:on'' as suggested . by o.n honourable member. That would not be better. - . -

• Kr. Speaker: "Provision'.' menn& tihe bo.n on .11pitting. 
Tile Honourable Sbrt .Ja,jt.van Bam: I accept it. 
:Mr. Speaker: In this very form? 
The B.onourable Bhri .Jagjl.van Kam: Yee, Sir. 

_llr. Speaker: ThE> question is; 
"That in .ub-clAUHe (3) of d11u1e eo of the Bill. for the word& 'to thie effect.'' the 

followinit be 1ub,tituted : 

'containing thi, provision and the penalt:, for it.II Yiolation.' " 

The motion· was adopted. 

"That in 8ub-clauee (4) ·of c�11H 20 of the 
.
. Bill, for thl!. worde '.�it? fine not H�dia« 

Ive rupee.'. the word• •unde, rul• to be preecribed by the ProT1ocial. Oownund be 
aubeiitated. 
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(Englial,. tranRlatiora of the abow ,pecc,A). 

Bbrl Gokulbhll Daulatr&m Bhatt: Sir,. I beg t.o move : 
"That in aub-clauu (4) of cla.uae 20 of the Bill, for the word, 'with fine not e.a:oeediq 

ftve rupe .. •, ihe word1 'under rule, to be preacribed by t.he Provincial Government' be 
aabatitut.ed." , 

I remember that this matter was discussed in the Select Conunittae and till 
aBBufan� was given that this will b� deleted from this Clause, booaiJae we have 
not provided for the imposition of fines ut so many places. All thes1\ matt.en 
would be dealt with under the rules which will-be framed by the Provincial 
Oovernment11. But it is not known how has this crept here. It was perhaps 
overlooked at that time. What I want is that the levy cf fines should be govern
ed by the rules. It woulc.l be better if we leave it t.o the Provincial Governments 
to frame the rules 1.18 to who will impose the fine, who will catch hold of the 
person while spitting, and for such other matters. 

• 

Ordinaril:v this comes within the scope of aub-clauae (2) that the Provincial 
Government may muke rulo11' prcsgribing the ty-pe and the number of apit,t.oons 
to be provided and provide for such'"furtber I}latter8 relating t.o their maintenance 
in -a clean and hygienic condition, etc. So under such circumstances if they 

• <'onaider it expedient to provicle for t.hP. lovv of fines also. they will be able 6o 
do this. TherE>fore, I submit that this mat.ter 11hould_ he left to be �ovemed b.v 
the nJles of the Provincial Government and no provision t.o this effect he me.de 
here in this Bill. 

llr. Bpeafrer: Amen.ant moved: 
"That. in "11h-rla.1111t1 (4) nf rl•u•e 20 of the Bill, for th� wnnla 'with fin� nnt l'XCP.lidin« 

fiVI' ruper.�·. the word1 'under rulf!§ to be pr .. cribed by the Provincial Onvernm�nt• be 
aubtitit,ut.ed." 

Prof. Shlbban I..i Saklena: If the amendment of Mr. Rhat,t 11 ll<'..Cepted I 
will not move minP.. J feel that it should b" left to thP. J>rovindal Oovem
JT"tP.nt11 to fiamf> the n1les or devise methods to get t.bia done. If the "mend
ment ii; not 11,Ccept.ed J would eugirest a flne of onr, ntpee in11t.f'all of R11. 11. Evtin 
one rupee is t.oo much but I hope it will not be five ropeeA in any cA�. Sir, 
I move : 

"That . in R11b-claullt' (4) of -cl11u11e 20 of thoe BDI, fM Uie wcmia 'five ru�·, die � 
'one rur-' b. auh.titute4." · 
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llr. Bpeabr :  Amen�ment moved: 

"That in eub-clauae (4) of clau� 20 of the Bill, for the word, 'five �peee', the worda 
'une rupee' be aullatitut.ed." 

Shit B. Du: Sir, I am in entire agreement with my friend Mr. Bhatt and I 
do uot understand how the champions of labour who were in the Select Com· 
mittee introduced this sub-clause (4). It is a very irksome proviaion. U the 
trial is before a magistrate it would go very hard with the poor lab�urers. The 
standard of sanitution in cougeswd pla-.:cs like factories bar not reached that 
level when we can impose such restrictions on the workers. I hope it would be 
left to the Provincial Goverwnents to frame bye-laws, because provinces in 
India have got different standlll'ds. Today there are 8 provinceR but SC>OJ! t.here 
may be 14. The racial c�aracteri11tics of the peeple are bound to prevail. The 
working classes come from people who are less educated or illiterate ind they 
are con'fined to one place of work and they might commit the offences contem
pluted in sub-clause (4). I hope the House will accept Mr. Bhatt's 11.mendment. 

8brtm&tl :Benub Bay (West Bengal : Gene_ral): Sir, I sffould just like to 
poiut out that my honourable friend Mr. Bhatt is wrong. He has misunder
stood the discussion that took place in the Select Committee 

, 
llr. Speaker: Let us not go into that discussion. 

Bhrimatl :Benub Bay: I will not go into details. I only want t.o point out 
that we decided there · and I supported this decision that we should nave this 
clause as it is. It b&a not been wrongly inserted. I do not agree with my 
honourable friend who spoke before me that these are racial characteristics. 
This habit W"8 prevalent. in Italy and after Mussolini introduced heavy fine& 
the habit changed very aoon. If we too provide a. heavy penalty the he.bi£ 
will go out. It is not a racial habit of Indians in partiolar. It is a habit 
which bas been prevalent in other countries as well. I am very strongly in 
favour of retaining t.he olauae u it is. 

llr. :a. B:. lldb.Ta: Bir, I am unmindful of the opposition raised by Mr. Daa, . .  
but I em ver:v much surprised that my friends Messrs Saksena and Bhatt should 
oppose the clause as it is. It is a very desirable clauae which has been inserted. 
Spitting brings dangerous diseases. It is recognised by all that spitting any
where contaminates the atmosph�re and brings diseases to other persons who 
may be absolutely healthy. In England if 111policeman sees R man spitting on 
the road side he would immediately fine him on the spot. If we are backward 

· in eooial consciousness we must train t.he people in it. In a fact.or:, if workers 
are allowed to spit in all sortB of places, in the staircases, etc.·� it will breed all 
sorts of diseases. I am surpri�d that labour Jee.den should object t.o this 
salutary provision. The fine should be Ra. 10 and ni>t Re. 5. Nobody oan aay 
that I am not in favour of the workers. I however oppose the amendment 
because I want to improve the health of the workella It is for that purpoee 
that this provision has been put in. 

. Dr. V. 811brNnanlam: Sir, I am glad that the provision bas been made in 
sub-clauses (8) and (4) but how fal'. we will succeed is a matter of doubt. There 
iii no provision for a watch and ward peon or persoh who will see who is spitting 
and baa committed an offence. For propaganda purposes each worker muat be 
,educated that he abould lead a olean and aanit.Rry life and that be •must nol
apit. How this provision wm be enforced is a different matter and I have got 
my own doubt&. Some provision must be made to let in eTidenee as te who bu 
aone it. By examining the aputum one cannot say whether 'X or Y baa done it. 
I jun want to draw the attention of � Honourable Mlnfater +.ha• tbe'ftne must .. 
be a nominal ftne and nen one rupee 1a quite Mlflolat. 
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811't�f111(1) � \'il•f"q.,(jq : 11' � mtr.n lliT � � .t � � � j I 
•ft\(1)•11( 1fi ;;' ifflm t Ai �  \JfT � (Provision) .� ffl lli11f, � "1Wim t I: 
� 1l' q � t.rr � � Ai �  [Sub-clause (2J ] i1 m @111111�{1 •.q(,)1,Hi 
(�) 'l"t t f1'i ar� q � (m) � tAi � ��ar m �  'l"t :a'(1<«1f4""' 
"1rr I afR: � [Sub-clause ,(4) ] � 'l"t '!tt(<rf4fil � im t f1'; � � 
� {Spittoon) llil' � ;iff rn, � � � m � � m afR: � 
� � ftq � � � I -q' ft\',t � ffl1li � � � � tit Sf� ;r(I' 'lwrr 
� i ffi'II' � Ai � .t � t q � � q\' 'l1ffl t �� 1ft n"T 
lfiW �  ft' I q � � ffl t, :qt ¢  � lli'T Sf� �  i: �� � 'l"t 
� q 'lffl � m q m � � m1' i"'�..,�� � � ffl'fi .. � � ftinl I 
ft ,:�� � ,. afR: 1tiT'f 1ft' � "'1 � lliT f�af ... o('llfi t � m WlfiT ffllffl 
lll'UIT � � '{Rf � tf{I' llim·� I {II' '{'« � lliT'f' if � � � 
if q � lffl 'lim � t fif. � q -tm rn-m :a'1fl5 � " lliT lfl' (� . . 
t I tufiR q � "1 � t ·oITT q' � � i Ai �  � mlft '{\t � 
ff \llT I 

(English tran•lation of the above ,peech). 
The Honourable Shrt J'a,jlvan Kam: · Sir, I i.m not in a position to accept 

both the amendments. Mr. Gokulbhai Bhatt has. stated that the proviaioDJ& of 
sub-clause (2) can serve the purpose. I would like to state for his information 
that sub-clause (2) requires the' ernployers to maintain the spittoons in a proper 
ma111u:r. �,uh-clause ( 4) puts the re�ponaibility 011 the workers that if they do 
·not use the spittoon and ispit elsewherci, they will be committing an offenoe t,nd 
lil\ble to be fined. I do not want to make this provision simply for keeping the 
factol'y C\)ean, but ·also to stop the present-day practice of t.he workers to spit 
1&nywhere they like. If they go on spitting in the place where they take the 
rnaels and change their clothes, then this will not only prove harmful to the 
employt>rs, but to the workers also. Anyone who champions thll cause of labour 
should wc!comP. thic, mther than oppose this. By providing it in thls law, we 
want to impress upon the labourers · that if the.r behave like this they aro liable 
to be punished. It is, therefore , necessary, nncl I·hnpe that both of my honour
Ahle friends will withdraw thA 11mendment8. 

Prof; Shtbban Lal Salmen&: Will not one rupee be euough:' 
. ... llr. Speaker: There is now no further scoP"' for diecuuion. 

lift' wf\�EhU( �l'ld(iil lfi :  � 1f1'\ lliT .,,nm � Iii �  :ti l7tt "1 t 
fit; �  'l"t lf1IW lliffl� (PTT �  lllf._fil; q ((i�P..�feil 11{ (Administrative 
view) � � � � t m � � ,  11' � �  � � �  � � 
j ,  

lllart Gotulbb&l D&al&kam Bhatt: After having listened to the explanations 
ginn by the Honourable Minister, 1 still have the doubt that it will be difficult 
to act upon this, but as he wants to retain this clauae from an administrative 
point of view, he may do so. I, thenifore, beg leave to withdraw the arnencl
ment. 

Prof. lhlbbu Lal IUND&: Sir, in Tlew of the lub�alon by tile Honour
able Miniater I deaire to withdraw my amendment. 



164 OONBTITUBNT ASSBMBLY or INDIA (LBOI8'.ATIVB) (24TB AUGUST 1948 
.Jlr. Speaker: Have the two honourable meµibers Shri t!okulbhai Bhatt and 

Prof. Shihban Lal Sakeena the leave of the House to· withdraw their amend
ments? 

The amendments were, by leave of the Aasembly, withdrawn. 
Kr. Speaker: The question ts: 

"i'hat clause 20, aa 1U11ended, stand put of the Bill." • 
The motion was adopted. 
Clause 20, as amended, was added to the Bill. 
Shri .Ajlt Pl'U&d .Jain: I move: 

• 

"That in aub-clauae (1) of clause 21 of the Bill, between the word1 'and' &nd 'unleu' 
cccurring in line nine the brackets Ind Jiguree '(iv)' l>e imerf.ed." 

The Honourable 8hrl .Tacilvan :aam: In that case tbe word "and" occur
ring after (ii) will have to. be deleted. 

8hr1 Ajll Prllad .JalD: The word "and· '  wlll go to the previous line. That. 
oan be done by t,he <hafteman. 

Kr. Speaker: The word "sud" �ight go after item (iii). 
· lbrl .&.Jlt Prll&d .JalD: The "and" at the end of item (ii) might be delet.ed 

aucl this ''and" should go after item (iii). Ae it is only a drafting amendment I 
would request the Chair to put the amendment for. deleting the word ' 'and" at 
the end of pa.rt (ii) of sub-clause (1). 

Kr. Speaker: I think the deletion of "and" after (ii) would suffice. 
Bhrt A11l PrU&d .Jam : My submission ie that that "and·• might be deleted 

and that this "and" occurring before the word \'unless" should go to the last 
· prooeeding ·line, because these parts .a.re e.11 connected together and the last 

"and" will govern all parts. The word "and" at . the end of part (ii) is UD· 
necessary. 

Jlr. Speaker: "What does "they" after the word "unless·' t1tand for? 
Bhrt K. Santhanant: , They reJer to (a), (b) and (c) which follow, that is 

every part of rin efoctrh generator, a motor or rotary convertor, every part of 
transmission machinery and c•er.v dangerous .part of any other machinery. 

Kr. Bpealter: Therefore, will not the word "unless" be necessary? 
Bhri K. Banthanam: The word "unless" is absolutely eseential. Mr . .fain ' 

wants only "(iv)" to be put before "unless". - He wants to make it a separate 
part so that the finaf part can govem the entire thing-(a), (b) and (c). �h!-'t 
is hie o!J.ect. 

B�jlt PraAd latn: This"i.;cla11110 relates to fencing. Fencin,i in the case 
of (i), (ii) and (iii) is compulsory. If my amendment is ao-,epted, in the case of 
(iv) unless The."'. are in such positior. .or of euch•construction as to be safe to every 
person employed in the factory BR they wouM be if they were secur�l.v fenced, 
the following, namely: (a) every part of an electric getierntor, e. motor or rotary 
oon'f'ef'tor; (h) every p1trt of transmisRion machinery ; and ( c) every rlangerous 
part of any other machinery-shall be fen�d etc. 

Jlr. Bpe�er: I feel a sort of confusion here. 
lhrt 1[, Bintliuam: -There is none, Sir. 
Mr. Speaker: There is none as R matter of fact. I nm shlt,ing my own l!tate· 

of mind. The first "and" after part (ii) may go. 
· Some HOllomable Kemben: Yes. 

Jlr. lpeaar: That does not aeem to creat.e any difficulty. · 
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art ][. Smthuam: "and" should then oome after the word .. lathe ;" ii\ 
i-rl· ( iii). 

llr. Sptaker: The difficulty which I have been fooling so fRr as the drafting 
ol it is ooncemed, is �at in (i), (ii) and (ii") we are referring to a specific arti�le, 
.111. thing, in respect of which we want whnt ii> given below. 

Slld K. laatumm: "sec\D'ely fenced by safegu,nds . . . . . .  " governa (i), (lih 
(iii) Rnd (iv). That is the intention of the amendment. Each one of tb�,e should 
bt'! securely fenced by safeguards. 

Jlr. lpeakw: That I follow. What I wu finding difficulty about is that 
thie olause, whioh governs (i), (ii) and (iii), differt in 1111ture from parts (i), (ii) 
and (iii). While they des<'ribe some parts of machinery, if we take this aa (iv) it 
will be deacribing a sort of condition in which the machinery is kept. 

8bri ][, Bant.hanam : It will be defining the machinery to be fenoed under 
cort.ain '!onditions. 

Bllrt A}lt. Prala4 1&1n: Parts (i), (ii) nnd (iii) are to bl� oompulsorily fenoed. 
But here a rider has been added beginning from the word "unle1s" and ending 
aa .. wecurely fenced". In fact it would have been better if this had been made 
into a sort of Proviso to part. (a), (b) and (c). But as it is, it is a Proviao 
which, however, does not come after (a), (b) and (o) but precedes t.hem. 

llr. lpeaker: Shall we separate (iv) ? 
Prof. Bhibb&ll Lil SUIID&: I think the clause i1 all right aa it 11. The ftrat 

part conaiating of (i), (ii) and (iii) is separated from the 11eoond portion by the 
word "unleu". The second part begin• after the word "unle11". I think the 
olause requires no change. 

llr. Speaker: I think it requires more m�terial redrafting. I am myself 
uot clear yet on the construction. , 

llr. BOll&ln Imam (Bihar: Muslim): The difficulty will be removed if t.he 
ia11t portion of tbi1 clause "shall be securely fenced ... etc." goes before (iv). 
J't,at is, the first three items-shall be fenced. 'l'hev will come first. And thi1 
wili be a Pr<1•i110. Tha.t is, these three-(a), (b) and

° 
(c)-will be fenced if these 

conditions aro not fulfilled. The difficulty might be removed by juxtapoaitior.. 
lhr1 JC. Banth&Dam: (a), (b) and (c) might come first and the clause begin

ning with the word "unle89" might come behind them. 
lb.rt Goplkrilhna VlJqaYaqtJI : I think we might hold up this clau11e. 
llr. Speaker: I think so. In any caae we are going to have discllaa:on 011 

. this Dill tomorrow becaust, I do uot think we will bo able to finish it before ti of 
tht1 Clock. 

Sim B. P . .Jhanjllanwal& (Bihar: General): (i), (ii) and (iii) mult be ,fenced 
under l\ll circumstance11. So far as these .other thrt>e ure concerned. namely, (a), 
(b) and (c), unle11s they are in such position or of su'!-h tlOnstruction ae t-0 � ,,af.e 
to ever.v person emplo.ved in the factory 88 th�y would be if they were securely 
fenced. they should also be fenced: That ia, if they are 1ecurely fenced, in tha• 
cutJe it is not necessary. But (i), (ii) and (iii) must 1,e "Jecurel:v fenced under all 
circumstances. That ie the intention. 

llr. lpelbr: In nny <>,ase, I am keeping it o•er with a request to the 
Honour11hle Mini1ter tbllt he may consult hi1 draftsmen and then see what ia M> 
be done; if at all anything is required to be done we will do It tomorrow. 

lllrt JC. l&lltbuam: I may alao point. tbi1 out for consideration of the drafta-
man. The clause aays: 

" • • • • •  COIIIL1'11C1tion which lhali be upL ill poatJon . . . .  ". 
It ls the eafeguani which IA to be kept in position. There la • ooofuaton 

u to whether the safeguard or the oonatructioo lhall be in poaition. 
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llr, Speaker: He will try to revise the whole clause. Now I will tak� up 

�e next clause. 
The question is: 

"That Clauae 22 etand part of the Bill." 
The motion WllB adopted. ' Clause 22 was odded to the Bill. 
The Honourable Bhrt .Ja,jlvln Jtam: Sir, I move: 
"That for claupe 23 of the Bill, the following be 1ub1titut.ed : 
·�. J,JM'[Ji,oyme11t of you,11 1,e,w.11111 on d=gerou, m(lci\inu.-(1) No young . pereon 1hall 

work at any machine to which thi1 1ection apptiee, unleN he bu been fully 1natructed M 
to the dangon ari1ing in connectiou with the m.chine and the precaution, to be obee"ed and-

(ll) hae received eufficient training in work at the machine, or • 

(b) ia under adeq1t&te aupervilion by a penon who hu a thorough k11uwledge and 
experience of .the machine. 

(2l Sub-aection (1) ahall apply io euch ma.chinea u may be preecribed by the Provin
cial Oonrnment., being machtne, wbich in ita opinion are of auch a dana;eroua character 
thM youni Dll'eonl ought not io work at them unleaa the foregoing requirement, are com· 
plie� w ilh. • '' 

Sir, this is the same as the existing clause 23. There it ooven only adole· 
•·�ents and that bas been replaced here bv young persons in order to cover children 
as w�ll. . That is the only change that has been made in this new clause. 

llr. Speaker: Amendment moved: 
"That for clauM B3 of tbe Bill, the fol1011Jing be aub1titot.ed : 
'23. 1Jmpl�11t of YD1'"!f per11""4 on dangef'OW -eAinu.-(1) No youn1 peraon lliall 

work at any machine to which thia eect.ion appliee, unleaa be hu been fully inetructed u 
t'> t.he d1nger1 arieing in connection with the machine and the precautiona to be obee"ed and-

( a) baa received 1ufficient trainiuq in wo.rk at the machine, or 
(b) ia under adequate 1upervi1ion by a peraon who baa a thorough knowledge and 

experience of the machine. 

(2) Sub-iection (1) ahall apply to auoh machinee ae may be PNICribed by t.be Provin. 
ch•I Oo'l'ernment, being machanea which in it.a opinion are of 1uoh a dana;erou, charaote� 
that young P.'raona ought not to work at them unleea the foregoing requirement. are oom· 
plied with.' 

Does ProfeBBor Shihban Lal Saksena want to move his runendment? 
Prof. Sblbb&n I.i SUNH: YeR, Sir. I move: 

"That in 11uh-olauae (I) of clause 23 of the Bill, after the word 'unlet1a' .iccurring in 
line 2 the word, 'the Chief lmf)f·ctor of Factoriee certlfiee that' be inserted." 

Thi!, cla�1se is mennt genernll,v to protect young persons. I wnnt that 1.here 
should be somti tests to prove that those persona who are put on the dangeroua 
machines have actually satiafied the provisions of this clause. As the olause 
at,mds a. manufact,urer Mn send young peJ'B(\ns for work on dangerous ma.chinee 
and there will be nothing to show tha.t the workers have been properly inatruct
ed. So, I have oddcd the words "�he Chief lnapector of Factories certifies that" 
aftt-r the word "unless". This would read-

" ... "hall work at any machine to which t.hi1 section applie!, unleea tAe Cltiel ln,putn, 
of Faetorif.f r.ertifou that he haa been fully inetructed u to ue danpra ......... " . 

. Some authority must satisfy itself that the peraon h-u been fully instructed 
in the use of that dangeroul! machine. Then alone will this section have been 
adhered to; otherwise it will rema.tn a dead letter. 

Secondly, I may point out to the Honourable Minister that be hu used £bf' 
word "young persona". He should have inolud.ed women also. In the Engliab 
Act women are also included. So I would ruggeat to bJm that be may inoor
pon'8 ·thll amencbnellt alen. 
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lk. 1,-nr: Amendment moTed: 
"That in 1ub-clauM (1) of dauM 23 of .the Bill., aft.er �· word ·u��,' occarriog •D llll• 1 

the word• 'the Chief Iupector of fad<>I'- certill• \bat be 111Hr 
I was just wonderin� as to how this amendment which wu w.blecl to the 

old section will fit iu with the new clau.ae. 
Prof, lhlbbu I.Al sauena: The words aou,ht to bti added by 1111 Mntnd· 

ment will be inser� after the word "unleu" in sub-ol&UN (1). 
8hrt Jt. Banlh&D&m: It will not fit in with the new draft, 
llr. Speaker: I think perhaps hie object would be aened by aclcling tba 

v.•ords like this to sub-clause (2) of the new olauae:-
" ...... unleH the fon1going requirtmenta are certlfted by tile Cbief 1-pNtor of � 

to hue been complied wi\h." 
Would that 1erve hit purpote? 
Pro!, BMbbu Lil Sabina: I do n� mind. 
8llrl K. ID..,..,,,: Sir, I think thil n6W olau.e ia inoon,iataD• wi� .ub

alauae (2) of olauae 22 which ahaolutely � a w6Dlan or �cl.. � · youa, 
person" .may be a child or may be an .ado.eeoent. 4 child wi�bm oenain 
ages may be a "young person". Under the new clau1e 28 a child who it 
defined as a "young person" can wor� at a. machine, while. Clauae • (9) -� 
that a child cannot go near the machinery nor even Q)ean _it. I � t.bere 11 
some inconsistency between the two. 

8brt K, Anant.balaJUwn Affl,lllli: Therefore the word "adole10entll" 
may continue. 

Sb.rt Jt. SaaLb&Dam: Yea, the old clause baa been c-ootidared a&....dy. l 
think there hoe been some miatake. 

Shrl ii:. An&Dtbalayanam £1fupr: The- clauee ma, be allowed to 11an4 
as it is. 

llr, lpf&kar: What i1 the poaition then? 
�. R. G. Bt.np: Sir, as it".it, the new amendmen• \hat ti propoud by 

the Honourabll! Mlni1ter i1 I am afraid likely to wonen the poeition ol 
children. A "child" mea1;11 a person who has not completed his 16th year of 
age. Hereafter children also will eome to be employed, if tiu1 amendmen, 
were to be pBBeed, in those machines wbi® are eon1idored w be dangerou,; 
the�· will be er_..,ected to have attained so much of proficiency in managu,e 
these machines 88 to b� able to work by them in 118fety. That is a very d11nger
oue thing indeed. 

As m:v friend Mr. Santhanam bu already auggeatt1d, indeed thil amend
ment is incon�istent with sub-clause (2) of clau1e 22. The HoUN has already 
pnased clause 22. Then, it, is well-known thnt in other countries a "young 
person" is defined as one who i11 below the age of sixteen, and young per11on11 
� not allowed to work at nil in any indu11trinl employmQnt. Only recently U1c 
Intel'l!etional Labour Office hod to consider this problem and they hnd to mRke 
s special exemption in the CBae of India, and then IRY, "Bo far as Jndi" i11 
concerned, your Child Employment Act will be reoognlted accoming tc, which 
t.hose who a.ro children and who are fifteen years of ap will alao be aDowed to 
work after they · have finished their echool-going age". Now, when an exception 
has been ma<le in our caae-not, in our favour but in our case-in " I01't of 
grudging fashion, I do not see any reaaon why on top of hiiVing f")t tbi11 exemp
tion we should ollow our children alao to come f.o be employed by \belf! 
rumgeroua macbineL Therefore, Sir, I am all in fRToui' of the e:rilting provi1ion11 
aa it i1, that i,, clau1e 28. We should not at ell bring within the mflobief of 
this particular clauee the children alao. I aagpn to th Hoooaoeble llbritt.er 
that he should not preBB tbia amendment at all and he 1hould reall1 wttbdl'sw 
this amfllldmtmt. 
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Kr, Speaker: I find that Clauae 28 _aa it is printed in ��e Bill ia a reaul, o1 

the deliberations in the Select Committee. Therefore, if the Honourab!e 
Minister would kindly explain why he thinks it is neeeaaary to have thia 
particular amendment, the whole position will be olear. 

The Honourable Sbrl .Ja,jlvu :a.am: Sub-section (2) of clause 22 ia abou\ 
the cleaning or lubrication or adjustment of machinery while that part ia iD 
motion and there children and women are prohibited from working. Thi• 
clause covers other moohinerie1. 

Shit It, Sa.nthanam: Can it work without being in motion? 
Plot. 1'. G. :au.,a: h ia even more dane:eroua. 
The Honourable Shrl .Jacltvu B.am: Thia refers to certain ........ . 

Shrl lt. Santhanam: The Minister may consult hia advisers. 
'l'be Honoa.rable 81m J'acllflll Bam: Yea, I would like again to oonauU my 

advi961'8. Thia is a teohnical matter. 
Kr. Speaker: I wa1 just going kl make that auggeation. So t.bia olauae 

may stand over. There are no amendment. to clauses 24, 26 and 26. 
The queation is: 

"That cla121e1 24, 25 and 26 it.and pan of lb• Bill." 
'l'he motion wu adopted. 
Clauses 24, 26 and 26 were added to the Bill. 
At this et&ge, [Mr. Speaker vacated the Ohair which was then occupied by 

Pandit Thakur Dae Bhargava, (one of t.he Panel of Chairman)].  

llr. R. ][, Sldhv&: Sir, my amendment ia in relation to olauae 27 regard.iJll 
t.he prohibition of the employment of women and children in. cotton-openen .. 
These cotton-openers are very dangerous to health. They are com�ined wilb 
press factories. My amendment really arises out. of thia fact. Wberena t.he 
original clause &Bye that unleae a partition extending to the roof hu been 
:aieed, women end children will not be allowed to work in cotton-openen, 
t-here is nlso :t. provision that the Chief Inspector may in any partieular case if 
he desires that the height may be lower than the roof, he can exempt. I 
would submit for the consideration of the Honourable MinisMlr that this ia a 
very important matter. It affects the health. Cotton-openers emanate dual, 
which is liable to lead to diseases. Thia has been proved. So, if the provi10, 
''or to such height ae the Inspector may in any particular case specify in 
writing, ' ·  ie deleted, it will t1erve the purpose, a.nd the object. of the clause will be 
immensely fulfilled. That ia my eubmiHion and I would like to know the 
reactions of the Honourable Miniat.er. ' 

The Honourable 8hr1 .J&lilflD JI.am: l have not personally myself seen b 
operations carried on in a cotton-opener, but I 811\ told that thia ia a meaaure 
which is adopted as a precaution against fire, not merely du1t, and hence if the 
partition ia to such a height, that danger from fire is avoid�d. it i1 not neceasary 
�hat .it ahou!d �e a oomplete wall touching the roof. So if the protection against 
ure is covered, I do not think 11,ny other provi1ion ia n<.'oee1ary. 

11,, 1lol1alu. Imam: May I know what the poeition i1 in the preaent Act? 
�- it wall up to the oeiling or not? 

ft•· Honoarable 1ml lleilftD -..: n ii noJ. 
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Kr. Bcweln Imam: Then, thia ia �n advanoe. 
JI?. Oh&lrman: I take it that Mr. Sidhva does not more his amendment&· 
Jlr. L It. BldhT&: Yea, Bir. 
Mr. Obalrm&n: The que1tion ii: 

''That cl&vN 'n at.nd pan of the BW." 
The motion was adopted. 
Clause 27 wa& added to the Bill. 
Bhn B, V. Kamatb: Sir, I move: 

"That in part. (b) of 1ub-clauae (2) of claVN 28 of the Bill, for the word 'eflcient.', the word 'aufficient' be aubatituted." 
Sir, my amendment, tun11 upon the meaning of the words "efficient" nnd 

"sufficitmt". In part (c) we hove got the word "efficient" automatic devioe. 
When a device is automatic and when the purpose is to prevent the cage from over 
running, efficiency comes into play. But, Sir, in part { h) the word "sufficient" 
is approJll'i&te, because firstly it has got a different connotation from t9e word 
"efficient" ond secondly the purpose of thia device or bbt"te devices ia to 1upport 
the cage in the event of breakage of ropes, chains or attachments. Aa far aa I 

· con recollect, this particular change from "sufficient" to "efficient" wa1 
effected in the Select Committee. In tile original Bill i.t wa1 "sufficient". But 
then, at• the fag-end, on t>he last day of the Select Committee meeting-th11 
amendment was suggeated by one of the offloials. I wanted to 1peak on it, 
but we were all in o hurry to go and I did not preu my point. But in the 
context of the ciroumsta.nce11 described in this part (b) I think what i1 intended 
is sufficient devices. It may be a number of device,. Rfficiency does not here 

• come into play so much as in the aecond one. Wha• iR intended i1 that the 
devices should be adequate ond sufficient in number to ,upport the cage in the 
event of a breakdown. So I think it i1 better to retain the original word 
"sufficient". 'fh1tt is how the clause appears in the original Bill. I am there
fore of the view thRt the word "sufficient" ie far more 1uitable and apt than 
"efficient" in the {'Ontext of the circumstanoe1 deacribtld in part (b). Bir, 1 
move. 

Jlr. Oh&lrm&D: Amendment movpd: • 
"That in part (b) of 1ub-cl1u1e (2) of clauae as of th• Bill, for t.he word ·•••·. 

thc, word 'aufflclent' be aubatituted." 
The Honourable Bhrl .JamtTIA Bam: Bir, t.bi1 ii a oont.et betWMD 

"aufficient" and "efficient': and it is common 'knowledge which of the wo 
succeeda-effioieucy always aucceeds. So here we do cot require "1ulioient" 
deviooa. The devices may be sufficient; they may not be effioient. What 
we require is ·that the devices ebould be "efficient" in �asea of emergency. I 
mn_v •my. Sir. thnt it waa alter great deliberation that the word wu 
changed from "aufficient" to "efficient" and penonally, I think " efftoient" II 
better than ''sufficient". 

Kr. Ohalrman: The question ii: 
"ThAt in part. (h) of onh-<'I,., .. � f�) of clau1e 28 of th11 Bill, fo1· tu word 'eflkieat.' ,  

the word '1ufficient' be aubetitut�d." 
The 1notion was negatived. 
Kr, Oh&lrm&D: The question ia: 

··That clauae 28 atand part of the Bill." 
'l'he motion was adopted. 
Clause 28 was added to the Bill. 
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Bbrt All\ Pralad .Jabl: Sir, I beg to mon: 
·'That. pan (b) of 1ob-cla111e (2) of cla111e 29 of the Bill, be omitt.ai." 

Sir, I would like the House to go cal'efully into olauae 29. �t cle&la. �iM, 
crane, and other lifting arrangt.'mente. It lays down aome e�tia.l oond1t1ona 
specifically in paragraphs (a), (b) and (c) of sµb-clause (1) w_h1c.h every factory 

muat observe. 1n clause 2, it gives the power to the ]?rovmo1al Oovernmt1D\ 
to make rules in a<ldition. The eBBential conditions laid down in 1ub-olauae (1) 
are: 

"(a) every rrt thereof, including the working gear, whether find or movable, roJ)fl 
and cbaio1 ao a11choring and flxillg applianoe1 •hall be-

(i) of good con1truction, aound material uid adequate 1trength ; 
(ii) properly m&i.ntaiaed, and ,hall be thoroughly examined by a competent per1on 

at leut once in 'Ivery period of t.weln month,, and a re,jat.ar ahall be kept. 
containing the preacribed particula.r1 of enry aucb examination. 

(b) No 111ch machinery •hall be loaded beyond the aafe working l0&d which 1ball be 
plainly inaeribed thereon. 

(c) While any J»NM>D i1 employed or �orkin.g on or near the wheel track of. a travelliDi 
• craue in any plaoe where be would be hable to be ,truck by t.be <'rane, effective meuura 

,hall be taken to aaaure t.W the crane doea not approach within twenty feet of that plac.." 

Now, these conditions do not lay down any concrete details. They ,imply 
1ay that the mRchio� must be of good -eonstruction, sound material and autti• 
eient strength, it must be properly maintained and so on. I fail to uuderstand 
why the Provincial Government- 1hould be given any power to exempt any 
factory from these specifications. 

Prof. Shlbb&D Lal B&kaem.: Does the honourable member refer to 2Q(a)? 
Bhrl A1l\ Pruacl Jabl: Sub-clause (b) of sub-section (2) gives the Provinci.al 

Government power to make rules in reapoot of lifting machinery in faetori0&, • 
prescribing tht1 requiremente to be complied with in oddition to those set out 
in sub-section (1).  Now I oome to the clause whioh I woni to be delett.d. It 
reads: "exempting from compliance with all or any of thE> requirements of thia 
section . . . . . .  ". This meani; that · the Provincial OovennnPnt is being given the 
powt>r t.o exempt a factory from the specifications laid down in sub-clause (1) 
AA nlRo any odditional specifications which the Provincial G-Overnmeni may 
ch�se to ltty down. I can well underate.nd the Provincial Govemment being 
given power to exempt factories from complying with additionol specifications 
laid down by the Provincial Government, but I cannot ,ee why the Provincial 
Government 11hould be given the power to preaoribe any exemption in cue of 
provisions laid down -.pecitically under sub-clause (1).  Then 88 reR4rd11 tbe 
exemption from the additional qualifications, it is clearly laid down that addi
tional rules may be made in respect of lifting machinery or claSB or description 
of lifting machiuHy in factories. The Provincial Government shall thus have 
the power to exempt a particular. type of machine in the :idditional rulea fr1:1,med 
by the Government. Anyway I cannot underatand why this exemption should 
extend to tht< sub-aection laid down by aub-seotion (1). I hope the Honour
able Minister will give a convincing reply to this House, ond if that is BO, I 
will he quite willing to withdraw my amendment. 

llr. Ohal.rman: Amendment moved: 
"That part (bl of 1ub.ch�uae (2) of clallll 29 of the Bill, be omitted." 

Prof, Bhlbban Lal B&bena: I could not follow Mr. Jei1:1 and I do not )mow 
if be ia referring to the last clauses (a) and (b) of 1ub-clauee (�) of clause W. 

llr. Ohatrman: The honourable member waa referring to � (�) (b). 
Prof. Bhlbban Lal Salmen&: Then I suppori him, Sir, and if you permit me, 

"J may al10 move my amendmenl in Wa oonnecaon. 
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llr, Oh&lrmall: Your amendment ia quite different. 
Prof. Shlbba Lil Babena: Then I support Mr. Jain and I see no NalOD 

whatsoever for nempting the Provincial Government from ootnpliance with 
any of the requirement& of the aection. I may aay.....edld it ia a very frequent 
occurrence-that men working on crane• often fall down and die and it ii 
likely thnt this exemption power may be uaed. I do not think thia should appl1 
to such oases. 

Tbe Honourable 8ml .JlljlTan km: The olauae reada thus "exempting from 
compliance with all or any of the requirementa of this t1ection, where in its 
opinion such compliance ie unneceB&ary or impracticable". The rules migh6 
have been prescribed, · but the compliance of those rult>a may be unneoeaaary. 
'fhere is no nse or necessity of a thing which ia unneceuary and ia i.mpraotic, 
able. It may not be possible in t.hat oaae to oomply with thoee requiromenta, 
and the exemptions are only to be given in theae two ouea, that ia, where it i1 
unnecessary and where it is impract-icable, I think, if the Provincial Govem
ment8 will see that theae things are neoeaa,u,y or practicable, they will inaiat 
that the.v should be observed. If t.hey flnd that this oornpliance is not nece88ar,Y 
and impracticable, they will not uae thia exemption. 

Bbrt Ajli Pruad ,r.an: With regard to aub-seotion (1), olauaea (a), �) and 
(c), is there an,ything which can be aaid to be unneoeaaary? I am not, talking 
of sub-section (2), I am talking of sub,aection (1) and i11 there anything whloh 
can be said to be unnecessary? · · 

The Honourable Bhrt lacllvan km: That will not be exempted . . 
,, 

Mr. Ollalrman: Is it tht: desire of the honourable member that I should put 
the umendment to the House? 

Shrl Ajlt Prllad .J&lD: Yea, Sir. 
llr. Ollalrmaa: 'fhe question ia: 
"That part (b) of eub-clauae (2) of clau1e 29 of the Bill, be omitt,,d." 

The motion was negatived. 
Prof. Bhlbban Lal Ballltna: Sir, l beg to move: 

"'That in part (a) (ii) of aub-clau1e (l) of clauae 29 of the Bill, for the woa-da 'tweln 
noonthe', the worda 'two month•' be eub,tit.uted." 

Sir, it is said in the clause that the rope,, chain, 11nd other applianoea a.ball 
be thoroughly examined by a competent person at least once in every period of 
twelve months. My experience about dock work where cranes and other lifting 
machinery are u11ed is, that very frequently aocident11 occur and people faJI 
down becau11c ropes snap. I think a much more frequent examination of the 
ropes should be undertaken than at present. I think twelve month, is too 
long n period for a rope to last. I think that the ex11mination ahould bfl more 
frequent. This is a simple thing and the rope, et.c., car. be enmined very 
easily. If there is a proviaion in the Bill, the factories will take care to 1ee thlit 
the rope� ntc. ure in a good condition. I hope thia 1imple amendment would 
be accepted. 

Kr. Oh&lnDan: Amendment moved: 
"Tbat in part (a) (iil of 1ub-dau1e (1) of daue 29 of I.he Bill, for lhe word, 'twtilv<t 

month,', the word, 'two month•' be auh"'-ituted." 

The Honourable 8brt .Ja,jlT&D km: I am not SQing to acc.ept thia. 

Prof. Shlbban Lal SabtDa: In that C&H, I withdraw the ameodmeut. 



57! CONSTITUENT ASBBMBLY OF U(DlA (L110I8LATIVB) [24TB AU<M7ST ]94& 

llr. OhalrlllUl: Has the honourable member leave of the House to withdraw 
bis amendment? 

The amendm,mt was,· by leave of the Aaaembly, withdrawn. 

llr, Ohatrm&D: The question is: 
''That Cla11ae 29 1tand part of the Bill." 

The motion was adopted. 

Clause 29 waa added to the Bill. 
Clauses 80 to 83 were added to the Bill. 
Prof. Sb.lbb&D Lal Sakleu: Sir, I ·beg to move: 

"That in 1ub.clau1e (2) of elauae 34 of the Bill, for the word 'Provincial', the word 
'Central• be 1ubatituted." 

Sir, here is a question· of fixing maximum weights. It is provided tbnt th� 
provincial Government may make rules prescribing. the maximum weighta 
which may be lifted. I think there ahould be uniformity in this matter through· 
out the country. It should not be left to one provincial Government to fix one 
muximurn and for another provincial Government to fi.1i: another. I think it 
would be much better if the rules Mre made by the Central Government. I think 
the Honourable �inister would accept this simple amendment. 

Kr. Ohatrman: Amendment moved: 
"That in aub-clauae (2) of clau11e 34 of the Bill, for the wol'd 'Provincinl', the word 

·C,mtral' be 1ub1tituted." 
The Boa.our&ble Bhri .J&gilvan R&m: Sir, it is a matter of common l<now

ledge that a Madrasi cannot be expected to lift as much �ight as a man from 
your province cm1. I think it will not be wiae to tix 11rnform weighte for all 
and I do not know how my honourable friend thinks it �possible to ftx the 
weights from here. 

Prof. lhlbbAD Lal Baklen&: I do not agree with the argument and do thiuk 
n cerh,in degree of uniformity is desirable, still a1 hP i11 not a.coepth1g �be 
amendment I will withdraw it, Sir. 

llr. Oh&lrman: Has the honour,9hle member leave of the House to with
withdraw the amendment? 

The amendment was, by leave of the Asaembly, withdrawn. 
Shri Ajlt Pruad .Jain: Sir, I am not moving my am,mdment; but I should 

like to sny a few words on the clause, with your penni1sion. I have tabled an 
amendment to this clause; but I have not moved that amendment, because I 
think that e.ven under the present section, as it stands, the provincial Goveru
m,mt will have the power to exempt certain clas11es of persons. The section 
nm11 011 foUowe: "No person 11hall be eruployed in any factory to lift, carry 
or move any load so heavy as to be likely to cause him injury". The words 
are 1111fficiently wide to give power to the provincial Government that a child 
or ,� femulc who is not an adult, that is she is a young person, or a woman in 
a dt•licnte 11tote of health may not be considered to bp fit to lift any weight 
I do hope that this provision in its working will be interpreted in a Jibern.J 
spirit 110 thni Hny possibility of Rny injury to any olaR.11 of persons may be 
avoided. 

Kr. Oha1rman: The question 1s: 
''That clauae 34 1tand part of the Hill." 

The motion wiis adopted . 
. Clnwse R4 wns added to the Bill. 
Clause 35 wu added to the Bill. 
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Prof. Bhlbball Lil Suuu: Sir, I beg to moTe: 
"That in part {a) of aub-clauae (3) of Clauee 36 of the Bill, for I.he worde 'a oompet.enl. 

p.ri,on', the worda 'the Chief Facto.,. ln.apectol', be aubetita&ed." 

Sir, the clause provides for II certifioat.e in writing b1 • competent peraon, 
But it is not deiiued who is a· oompetent pel'IOn. I only waot.d tlUI t.o be 
defined and I huve suggested that the competent peraon ahould be Uie Chief 
Factory Inspector. 

Th� Honourable 8brl l&lilftn Jt&m: I do not aooept thi1. · 
Prof. Shlbb&n Lal B&klena: Then I do not preas thi, 
llr. Ohalrm.&D: The question ia: 

"That clause 36 atand part o( the Bill.'' 

The motiou was adopted. 
Clause 86 WtiS added to the Bill. 
Clauses 87 to 48 were added to the Bill. 
llr. Bulruddin .Ahmad: Sir, I beg t.o move: 

''That in aub-dauee (1) of claaee 44 of the Bill, for fhe words 'arn.npmenta for sitting 
the worde 'sitting accommod:i.tioo' be sub1titut.ed." 

Sir, the words in the context do not really fit i.n with the text. Olau1e '14 
ea.vi;: in every factory suittihle "arrangements for sitting ,hall be provided". I 
should think that arrangements for sitting can be made, but cannot be providell .. You con provide sitting accommodation ; you do not µ1ovide arrangernente. 
Arrangement is not anything concrete and cannot be provided. Sir, the word1 
should be, "suituble arrangements for sitting shall be mftcle", or better, 
"sitting accommodation shall be provided". In these cir�um1tnnces, I would 
suggest that either my umendment be aCQ.epted, or the other thing that I have 
now sug�ested, "lltrangemente for sitting 1hall be made", be acoepted. 

Jlr. Ohalrmu: Amendment moved: 
"'That fii aub-olauae (1) of clauae 44 of the Bill, for the word, "arraogemen&.1 for •i�tin1', 

tlie wo1"d1 '1itting accommodation',, be 1ub1tituted." 

The Honoura.'lle 8brl Ja,Jtnn Jt&m: I cannot acr.ept this amendment, for, 
what is required is not simple accommodation, but arranpmentl for the workel'I 
to sit. We do not want 1imple accommodation. If my hooourable friend wiU 
visit some of thr factories, he will 1ee that the workers will have to work 
standing near thu machine and there may not oo 1ufflcient accommodation for 
1it'ting, but som•1 sitting ammgemente may be made there, a collapsible seat 
may be provided so thlit the worker may sit for 1ome time. What we requiM 
is not simple acoomrnod11tion, but really it i1 seating arrftngement that ii 
required. 

Jlr. 1'UJraddln Ahmad: Then, the wording 1hould be, "arrangement. for 
• sit.ting 11hall be made". 

The Honomable 8hrl lacilY&D Jt&m: That is for the draftamen, Bir. I Jo 
not clnim any maste,ry ?ver the English 'language. 

Jlr, 1'uiruddln Ahmad: This cannot be left over t.o the r-draftamen. It la 
not II formal thing. Jt. hu got to be accepted or .rejected. For the word 
"provided", the word "made" should be sub1tituted. 

8hrt Goplkrtabna Vifayaftl'1t1a: There i1 alto the word "maintained", 
'l"lle Honourable Shrl .Ja,jtnn Jt&m: I think the clause is quite right �. it 

is. 
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llr, Ohalrman: The question ia: 
J 

"That in aub-clauee (1) of clau11e 44 of the Bill, fllr the word, "arran1ament.e for aiUi11t1', 
flhe worda 'aibiiDI( accommodation' be 1Ub1titut.d." 

• 
The motion was negatived: 
llr. Ola&lrmu: The question is: 
"That c-lau1e 44 atand part of tha Bill." 

The motion was adopted. 
Clause 44 wnr, added to the Bill. 
Clau11e 45 was added to the Bill. 
Bhrt Allt PrU&d .Jam: Sir, I move: 

' 

"That in 1uh-dauae (1) of clauee 46 of the Bill, betwoen the worda 'thnt' and 'any' 
Ol'CUrring in line two, the word 'in', be inaert.ed." 

Jlr. Ohairm&n: The question is: 
"That in aub-clauae (1) or cllltlee 46 of the Bill, between the wol'da 'thKl' and 'any' 

·,,·curring in line two, the word 'in', be inaerted." 

The motion was adopted. 
Prof. Bhlbban Lal Salrffu: Sir, I move: 
"That in aub-clauae (1) or clauae 46 of the Bill, for the word 'may' the word 'ahall' 

be aubatitutild." 

ThiR is a. provision which ia very important and ahould apply to all pro
vinces and it should .not be left. to the Provincial Oov�rnmenta to make ruJeos 
or not to make them. I think it should be made compulsory on them to mak11 
rules for the p1·ovieion of cant-eena. 

The Honourable 8hrl .JalJlvan Bam: Sir, I do not accept it. 
Prof. Bhlbban Lal lalalena: Then I will not pre11 the amendmebt . 

� Dak&ha:,ani Velayudh&D: Sir, I move: 
"Th.It in suh-dauae (1) of clan� 46 of the :bill, tor the wo1·d1 'Lwo hundred and', be 

omitted." 

'.l.'he point is about canteens which have come into e:idstence recently for 
t,he purpose of improving tl\e standards of food and providing food at a cheap 
rate. The Bill provides for " canteen for a factory having more than 280 
workers. But now there are very many small factories coming up which 
employ anything between fifty and .two hundred worken. If my .amendment 
is ucc•:pted this relief will go to a large number of workers, otherwiae a. large 
portion of workers will ba excluded from the benefit. of this proviaion. There 
ure 111nny small factories like match factories, leather factoriea, motor wol'k
shops, su.wrnills, c.andle manufacturing factories, et.c . .  to exempt whom from 
the bl!tHifits of thil! olauHa will be an injustice. Workers in a big factory can 
organiRt' imd put forth their demands and get their grievances redresaed; but 
if the provisio1111 of the Rill are not ext.ended to worken in email factories. U 
means that Oovrnunent. by legislation are prohibiting the workers from putting 
forword t,hdr demands. Tn smull foctories thl· oppression of the , employer is 
J?renter whorens in big factories the employer may be a little frightened by 
trarlt> unioni; 01· other organisations of that type. My contention is that any 
w(M11re mon,mre brought by Oovemment should be comprehensive and include 
n11 man:v · workers ae possible and the benefit should not be given to one Rectioo 
of workers only . .  'rhe benefit ahould reach each and every worker and the 
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Honourable Mini1w- ,ahould not dilcrimiDat.e b,MrND. ooe worker lil'd 
another. lf my amendment ia not accept.eel it would 1uean that the Honow-· 
able �inister is discriminating between one worker and another by legilluiol, 
which he aaya he baa no intention of doiQ,. 

'Al. a.ov.na\t il111° JIIJlvu Bam: Why liava \be limit at fiffy? Wb;y 
not .have ten? 

.Sb.r.tmat1 Daab&JIDl · \'el&yudblD: Let me take an. illuatration. We will 
suppose that in a particular locality there are two faotoriee, one having more 
and the other lees than two hundred and fift;y workora. Aooording to thil 
Hill provision is made for a canteen for the ftnt fack>ry but the aame benefit 
is denied to thti second factory. The workers in the 6r1t factory OUl ,.t 
better meals from the canteen end at a cheaper ra,e, and the food will be 
fresh. whereas their fellow worken in the other factory wiU be deprived of 
the same benefit, the result of which will be that th1:1 worker, in the Bl'cood 
factory will be discontented and will not be as enthusi&ltio in their work u 
µie workers in the fir1t faotor.y. I will draw attention to �e faot that m1n1 
workers comti from very distant plaCH. If there are no facilitie1 for oantun& 
"in their factory they will have to bring food from their homes if they ftnd it 
difficult to huy food from a hotel or a teashop. And i! their work begin, at 
about 7 A.If. mnny of them will.have to leave t-heir homes in thts tsurly 
morning between 4 and 5 A.M. If the midday meal has to be carried by tluirn 
to the factory they will have to keep it for houra togflther in a place whioh 
may not he very healthy. J<,or these reasons I want that the aoope of the l,jiU 
Rhould be made wider, and it ia on a certain principle that I want to inaert 1.be 
amendment. When we want the workers to work and be patriotic and tr,e 
that they have re11pomribilitiee too, we mu1t not forget that it i1 the duty of 
the Oovc,-rnm,'!nt and of the employer to provide facilities for the worker... 
'l'his provision of a canteen ia a right of the worker and on the other lide it 
i1 the duty of the Government and the employer to eatabliah such canteeu 
for the worker&. Bo I hope th& Honourable �. Minister will accept my 
amendment: 

Prof. Sbibban Lal Bablu: Bir, l move: 
"That in 1ub-clauae (1) of clauee 46 of th, Bill, for the word, 'two hundred and efty', 

the worda 'one hund�d· be eubl!ti�d. '• 
The honour11ble member before me baa argued for M limit of 15<> worken. 

The Honourable Minister waa heard to say, •Why no• 10? Probably he 
wsntr.d to show t-bat some limit had to be fixed aomewhere. Bo the question 
is: Which is the propP.r ·iimit? We ourselves have not mentioned the number 
but we want it to be a !luhstantiRI figure 80 tlrnt n cnnt1w11 cnn h,• run. J 
think 100 should be accepted. After all, if we want to give thi1 benefit. It 
should be given to ae m&ny aa po11ible. I think factories with a hundred 
employees should h<> able to run a canteen. I therefore implore him to accept 
100 instet1d of 250. 

Tbe HODOurablt 8llri lacjlffa Bun: I was juat w,,;t,ing whether du,r 15() 
pt, 100 w�re ituggePted tJu•.re wett going to be any further 1ugge1tione. One 
�barge hll!I heen made ag11mst me that I have been di11criminating ap:a.iust the 
workel"fl. J do not, know how di11irimin11t.ing will oiMpprar if the: n111nhnR 11re 
re�noed _t.o. r,o or 1�. I ad�it that thia number hsa not been fixed on a11:, 
strict 11rmc1ple. Tt 1s M 11rb1trary figure no doubt but aome conaideration bu 
bePn i;?iven to the fact that we should arrive at a number which would make 
proct.ical the. rurmin,i of o. c.anteen. It is common knowledge that in India we 
have, 1.10 many 11ocisl prejudioea and in a factory where worken of different 
cnste_s nre working, it hBa been th� experience of thOk' who are ia chuge of 
running these clln'8eos that queat1on1 of aeparate kitcheo11 and dining rooma 
always come up. 
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Shrim&U Daklhayani Velayudllu: I know of the ell.ample of a canteen run 
by Tata'e which ie conducted without discrimination and no one refuees to 
take food. 

The Honourable 8hr1 J&lilT&D Bam: If the honourable lady member bu 
the patience, I may tell her that while abe bu the e�enoe of one oan'8en, 
1 have reports of a large number of oa.nteens where common kitoheD.1 and 
-0ining rooms are maintained. But even thoae friends who are working among 
the workers will tell you that not more than so· to 85 per oent. of the worker• 
avail tbemaelves of tbe¥e canteena. So far u my knowledge goea, not mo� 
thun 80 per cent. of the workers, even in the moat successful canteen, go 
and take meals in the. canteen,. If 80 per oent. of the workers go to "11& 
canteens and if we fix the number at lSO or 100, it means we will have to 
maintain the canteen for,16 persons or 82 penona. Any practical man can 
aay that it is not economical and it is not desirable even � run a canteen only 
·for 16 or 82 persons. 

So, I say let us try. · Let my friend, Prof. Shibban Lal Sakeeua exert 
his influence with the worken; in factories with more than 250 workers. Let 
him see that in such factories canteens are started. Let him come to me next. 
year nfter esLablishing canteens i11 all s.uch facto�ies to nmend this Bill und 
mo.ke it npplicublc enm fo thoRf: fuctorietr where lesc, than 250 workers are 
employed. • 

Mr, lfulruddin Ahmad: The Ruccees will depend on the quality of the 
menls supplied and other things l 

Prof, Shibban Lal S&kaena: I wish to withdraw my amendment now that. 
the Honourable Minister has nssured me that he ia prepared to amend the 
Bill if need be. 

Shrtmati D&klhayanl Velayudhan: I .,also wish to withdraw my amendment 
on the assurance given by the Minister. If there are people who will not, take 
meals from the canteens, they should make their own arrangements. 'fhough 
l am withdrawing, it does not mean that the workers ought to suffer becauae 
auch a social evil prevails. Since the Minister iA not prepared to acoept my 
amendment, I am prepared to withdrnw it. 

Jlr, Oh&l.rman: There is no question of withdrawal aa yet aa the ameo4-
ments hBve not yet been put to the House. 

Bhrl U'pendranath B&rm&D (W eet Bengal: General) : $.ir, I move: 
"That in eub-clauae (1) of clautt 46 of the Bill,
(i) the word, 'by the oocupi!!r' be omittfld ; and 
(ii) the following be added At the end : 

'and the occupier ahall contribute t,oward• coat.a of maintenance a monthly IWII tie 
be calculated at a renaonable ral.4> per her.d of workert, employed in thfl factory. 
The contribution ehall be payable enry monih ill advance t.o the muiaciuc 
committee of the c,.nteen or canteen•, and in - of default ahall be reco·Hr· 
able under Public Deman de Recovery .Act.' " 

This clause was non-existent in the <>riginal Bill and it has been inserted 
by tho Select Committee. I do not know whether my amend.meat will bit 
carried or not. But in spite of that. I think it my duty to place a few faotf 
before Government, so that eve,11 if the amendment be not carried, the Govern
ment in its executive capacity may take these difficulties into consideration and 
deal with them with justice and equity. 

Sir, my submission is ihnt it will be much more difficult for the factory 
owner to be fully responsible for maint11jning the canteen rather than ii there 
were n mRn11ging committee oompoeed of the manager or an officer of hia a11d 
repre11flnt,ntive11 of labour and any Government official that might be present 
11.nd all these people put their beads together and made arrangement. how 
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to run and mainw.in the canM!en. In that oaae all of them being reaponaib'ut 
,for ruuning it, they woul� be abl� to find �ut _any d�cul_we1 that existed. l 
am conversant with certa.m factories that eX1St m my diatnot. There arc moru 

;thun 400 foctoriei, in the J alpaiguri district and I . s�� from my. owa expr-rionoe 
of recent days that if we suddency put the respons1bJ1_1ty of runmug the 01m�tm 
llfK>ll the occupier, it will be a very handy weapon m the hand, of thoae who 
want to crcail! dissatisfaction in plantations. Not only that but at pre11unt 
the owners vf these gardens are charged with the duty of supplying rioo .to 
the labourers at a certain price and in certain quantity. (}ovemmen, itaelf 
could not supply this rice at the p�per price. and in sufficient. quan�ity �nd 
thi11 hH lod to disturbances last year and ultimately resulted m police finDR 
and a number o! deaths. That difficulty baa got to be overcome. Both labour 
and the factory-owner are carrying on aomehow. Once thia whole reapooi.i
bility of running the canteen is saddled upon the · occupier he will ftnd i• 
almost impossible to 11trict,ly carry out his dutiea in the f�cee>f �-to� inlide 
the factory. Particularly I find that the Government will preacnbe tht> food
stuffs and the.charges to be made therefor. Governme:1t as a rule will 
cerininly preacribe a uniform kind of meals in a particular areB and they· CBll· 
not couaider �he di.fficultie11 that obtain in the locality of t1ach and c,· c,ry 
factory. For ina�nce, there are factories which are situattld near about towns. 
If money is ,pent foodstuffs can be had in t.hese pl11oea.. But in outlying 
area11 situated iru.ide deuse. jungles, where even a certain quantity of rico cttn
not be 11upplied o.t proper times, once the Goven1tnent makes a uniform 
atandard of food to be supplied in the canteens, it will be much more difficult 
in �Ole gardens in the outlying areas than perhaps in factories situated nttnr 
c.Jcutta or other oitiea. 

If the law is to be as it ia, if any ..We ia infringed by any peraon, parti· 
oularly by the occupier, he will bP. prosecuted und not only fined but impri
aoned also. But there is a greater menace than proaeoution. Before tli& 
Govemment official or the court lays handa upon the occupier so far as negli
genee is concerned, any time the occupier fails to aupply the prescribed food 
the labour force themselves will fall upon him. If such inat.auoea occur i1: 
soattered plat!t111 _it would be very difficult in those aretts to find the proper t,ype 
of man to run thoee factories even. Not only owners will ho put ioto difficulty 
but even Government itsell will be in many cases in difficulty. Thero nre for 
instance, chinchona plantation11 and it 10 happened tl111t in the recent pust 
because the Superintendent or t.he officials oould not supply a certain q,,antity 
of. rice to the labourers (it is said that they were inatigotod by person,i b1•t. 
whatever it might be) they went near the bungalow of the Superintendent. JJp 
wa, the . higheat £xecutive officer 10 far as chinchono plantation ia concerned. 
Alter <;>ne or two words, the labourers who had gone prepared llflMul�d him, 
the chief ohemiat, and alr.o the lady mflmhera of hie fAmily. They were 
severely beaten and the chief cbemi11t had to lie in a hospital at, Calcutta for 
three months. These are tho circumetanoe1 that obtain in outlying arl,01. fo 
these areas foodstuffs which are required for running a canteen are "fery 
difficult to obtain. r think it my duty to place before Government that there 
are '?8��s where it would be impoaaible for the occupier to diachar,te hia ros
pona1b1hty. They m�y have to be in default without any blame on their part. 
They are ready to give any amount of money in order to maintain II canteen 
but because of difficulty o� supply they maJ be pro&ecuted and imprisoned. 
But before all these penalt1e11 fall on them. their livea will be in jeopardy. t 
have therefore added a paragraph whereby the oooupier ia uot allowed to go 
� tn.e. There are many caaes where the labour force run their own cantee& 
And the owner ma�ea a contribu� per head, per meal. That would be a 
more Nl�tary. ��ion from both s1de1. The oooupier will not be NOt fl'e8 
and ft will mmuruae the ootl of runnin� the canteen,. The Jabour .._ 
now-a-daye able to manage their own a!aira. Jl Ibey nin ibeir ....... .::; 
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will know how much they can afford per meal and with the con�bution mnde 
bv the occupie1· they can manage their affairs. If the occupier runs thEi 
canteen a pa-t of the Jabour force may somehow b�me di88ati1fied and try 
to put the occupier in difficulty. They may not give the numbe! of pereona 
who are going 1.0 take their food in the canteen. In that caae it would he 
impoeaible for t,h6 occupier to �ake t�e ne?eesary ar_range�ents and theu tbere 
will be difficulty. Tha11e difficulties w1U occur oud m these days when· 
Government iu.elf cannot supply even rice of sufficient quantity it would be 
unfair to make it o compulsory duty of the occupier to run the canteens on his 
own rc1poneihility. I,et all of them be responRible. Let the Govemmlmt 
official go there and form the managing comr.oittee. Oovemment ca.n make 
the rules as to how much shall be paid by the occupier and the labour force 
can run the canl.esna. I hope that the HonourHble Minister, if he is not pre
pared to acoept t.he amendment, will at least bear these difficulties in mind. 
OtheMV,.iae the occupier will be placed in a disadvantageous position. The whole 
industry will suffer then and the Government itself would s\l,ffer, which is 
neith&r to the interest of the Government nor to the interest of labour. 

With these words I commend my amendment. 
Prof. lhlbbt.n Lil Babena: I have very carefully heard the speech of my 

friend Mr. Barmnn . . . . . .  
·Ji:r. Ohalrman: Does the honourable member want t. 1peak on thi'I 

amendment:, 
Prc4. Shlbb&n Lil 8UHA&: Yes. 
llr. Oha1rman: Then I w:ant to know the poeition from the Labour Minieber 

if he is going to accept the amendment or not. 
The Honourable Bhrt .Jac11van Bam: Bir, I do not propoee to aooept tM 

amendment nnd I do not think that any reply to the points made ie neoo1J11ary. 
llr. Oh&lrm&n: Does the mover of the amendment wiab that I 1hould put 

hi1.1 umendment to the House? 
Bhrt U'PfDdran&th Barm&ll: No, Sir. 
�. Bblbbau Lal BakaeDA: On this aapect of the question referred to by 

my honourable friend Mr. Borman I wi&h to 81\y . . . . . .  
Kr. Oh&lrman: The amendment hA.R not been put to the House ss the 

honournhlfl membt-r doos not want to press his amendment. Therefore, ff 
the honourable member (Prof. Saksene) wishes to eay something relating to 
the nmendment he may do so when the clause is put to the House. 

Prof. Shlbb&n Lal Baklen.a: I want to speak on the rlRuse itself. 
Kr. Ohatrman: Does the hon.ourable member prop<>'Je to move bis Rmeud-

ment to this cluuse? 
Prof. lhtbbu Lal B&klen&: I l\Dl not moving it. 
Kr. Ob&lrman: What about Mr. Barman's next am�ndment? 
Bhrt U'pendranath Barman: I am not moving it. 
llr. Ohairman: The� next nme.ndment ie that of Mr. Sidhva. 
Kr. IL, E.  8tdhva: M:v amendment relate. to part (d) of clsuse 46. U 

runs: 
"T�at . in . part, (d) of aub-dauae (2) of dauN 46 of the Bill, after the word 'an,r. 

c,o;,11rruig in hM one, the word 'major' be inaerted." 

. It is a. simp)e ame"!'dment. You will aee tibat the oonatitution tJf a manil{
mg committee Jl' proV1ded in tbi1 clause. The canteen will be moatly meant 
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for the workera and the foodstuffs and other article!l which are ordinarily 
consumed l>y · them will be saleable there. In my opmion the view of the 
majority of the workers i;hould prevail there. After all, th�y are the purcha,er-. 
who will be really benefitted l>y these canteens. If they huve not .got � pr�
dominant voice in ita management the result will be t�ut the ?Ccupuir will tilt 
high prices e.& he likes and the object of the ca�teen itself will be fru,t.rau:d 
'O-Ocupier' meanR the owner of the factory and if the ?wner wants � avoid 
this kind of facility being given be may create many hit<:�•• and nullify ibe 
very object of this clause. It may be argued thut a prov1siQn has been maue 
for making rule@ and thnt the Chief Inspector has bten authorieed to 1r&ffl:e 
the rules. Well, Sir, if that argument ifi going to l>e acOt'pted, then this 
number of two hundred and fifty also should not have been provided here aud 
the Provincial Government might have been left to fix any number in •�h 
factory. I do feel that the Honourable Minister will bear with me when I •Y 
'1lat if the canteen is provided for the good of the workers Ulen their ,bite 
should dominate in its management. Otherwise it is a queation of money tbal 
ia to be..,paid by the workers for the purcbaae of foodatufta. And if the prioee 
are prohibitive, there will .be always conflict between the workers and the 
occupier, and the result will be that eventually the object would not be se"ed . 

.. l therefore move the amendment and I hope the Honourable MinistAlr will 
accept it. _ 

The Honourable Sbrl .Ja,jlvan :aam: I do not aooept it. 
Jlr. :a. J[, Sldhva: Ther. I do not pre11 it. 
Prof. Shibb&D Lal Saklena: 1 shall speak on the clauae itae.lf. I am eorr, 

that the Honourable Minister has not accepted this amendment moved by my 
friend Mr. Sidhva. I also wanted to say something ubout the point to which 
attention was drawn by my friend Mr. Upendranath Barman. I do not a,ree 
that the occupier should not be held responsible for running the canteen. But 
I do feel that the omi88ion in the clause is really containf!d in the second part of 
Mr. Bo.rma11'1 amendment which he Oil& not mr,vcd. I think the ountieer, 
ahould be run by the faotoey owner and he should be required to oontribute 
towArds the coat of the canteen to some extent. That was the point which 
my friend Mr. Bannan auggested. I think that ia B point which •bould be 
oonsidered. Otherwise the workers will suffer! The factory owner 1bo11ld run 
it and 11bould also l>c required to contribut.e something towarda the oost. When 
be is allowed to run it, . it. will be necessary t<) do eo. 

Wbnt my friend Mr. Shlhv11 has said only meana that the managerntmt of 
the canteen Rhould be entrusted to a committee where the workerfl shall be in 
a majority. I think thRt if our friend the Honournble l\finiater is serious that 
this should he run properly, on<l if h1• wante that it should benefit tho workel'K, 
be sl1ould rnuke the foodstuff11 come within the May re11ch of the workers who, 
he knowi;, are very poor. I therefore hope that, although there is no amend
ment before th" House, he will try to modify the provi11ion in such a manner 
that the foodstuffs in the can�e11 are purchasable by all thP. workers 11.nd -alAO 
th,rt the canteen is manRged in such a manner that it really bP.neflt-1 the 
workers and thPy �� not fi�1d an� di�cul�y in JZettin,:t the foodstuffs. r hope 
tbe Ho�ournhl� Mm1eter will revise hie views about th, Bmendment amt BRV 
eomethm� on 1t. 

The Honourable 8Jlrt lacJlvaa J&am.: As 11•e will be rising in a few n1inu�1 
I would. likt� to. 1ay a few wor.de on �hie matter . . I may 11ay that Prof. 
Saks.ei:ia a pll'ndm� ore not going to mduce me to reviac my view,. Aa the 
provi.s1on. stands, the ooet of th� canteen, is to be bomo fint by the- emrl.>yel'fl 
and 1t will be recouped by selhng foodstuffs to the workers. Mr. Sidbv11 iava 
that the emplo;\"el'8 may profiteer in thBt aleo. I think he hA1 not read ·b 
ola�se (c) which.mentions "t�.e food.Atuff11 to be eerve4 therein and the cha� 
which mav be made iherefor about which rulea mav be made. The M&IWII 
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ar� to be ft.xcd by the Provincial Governments. So there ie no quee�i.>n of 
profiteering. 'l'ht< cautcens ara to be managed by the �mployere a�d _if t�re 
ie any loss, the loeees are to be met by the employers. As euc.h 1t 1a quite 
desirable that the manugement also should be left in the hunde of those who 
o.re to foot thu bill if there ure losses. I do not agree with the view that there 
should be a mnJority of the workers or the.t the me.nagelllent should bo entirely 
in the hands of the workers: Of course, the workers should have a voice in 
the management. But, as I said, l dispute the view that t,here should be a 
majority of workera or that the management should be entirely in the hande 
of workere. 

Bhrt · B. V. Kamath: Mr. Chairman, could not tho Honourable M.inist.<r 
meet l\fr. Sidhva hall way by accepting the word '3dP.quate' in place of the 
word 'major'? Thot would, .I am sure, be acceptable to Mr. Sidhva ae well. 

The B�urable Sim .Ja1jlvan Bam: J am not trying to meet him ho.If way. 
llr, Ohatnnan:"M'r. Sidbva baa not even chosen to say ibat hie amendment 

be put to the House. 
The question is: 
"That clauae 46, u amended, at.and put of the Bill." 
The motion W88 adopted. 
Clause 46, as amended, was added to the Bill. 

INDIAN RAILWAYS (SECOND A.MENDME�) BILL • 
PRESENTATION OF REPORT OF 8BLEOT COMIUTTEB 

Jlr, Ohalrman: The Honourable Dr. John ;M;atthai .will preaent the Report 
of the Select Committee on the Bill further to amend the Indian Railway• 
Aot. 

The Honourable Dr. ,1� Jlatt.hal (Minister for Railways): Sir, I beg k> 
present the Heport of the Select Committee on the Bill further to amend the 
Indian Railwttys Act (Second Amendment). 

The Auembly then adjourruid till a Quarter to Eleven of the Oloek 011 
Wednesday, the 25th Augu,t, 1948. • 




